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EDITORIAL NOTE 

The 'first article in this issue of the .J ouma! on "Parliamen~ 
~Democracy in India" by Shrimati Margaret Alvat Minister of State 
.in the Departments of Youth Affairs, ·Sports and Women and Child 
Development, traces the functioning of democratic institutions in 
-this country and emphasizes that aemocracy is not entirely an im-
port from the West;, it was in existence at the grass-roots level in 
ancient India. The Minister makes a comparative study of , the func-
tioning of democracy in India vis-a-vis Great Britain and the United 
. States and highlights the merits of our system. Dwelling. on the 
: role played by Parliament in India, she asserts that Parliament· has 
'functioned "beyond just running tlie government" and that "it has 
been an instrument of social change and it basically reflects the 
society outside". In view of the commitments made by Parliament 
to the people for creating a new SOCiety for fighting injustice. and of 
being an instrument of service to the people, Shrimati Alva con-
cludes with a note of advice that the Government, the judiciary and 
~the bureaucracy together with the watchdog Press, should function 
in a system of checks and balances. 

In the second article on 'Lokpal in India", Shrimati Mary Parmar 
traces the birth of the institution of Ombudsman in Sweden for 
handling complaints against administrative and judicial actions and 
its adoption by various countries to the world promoted by its 
success in the land of its origin. Cutlining the efforts made at various 
fora in India to highli'ght the need for having an adequate machiIl:ery 

·to deal with grievances of individuals against the administration, 
the author refers to legislative measures brought forward for esta-
blishing such an institution with particular emphasis on the provi-
sions of the Lokpal Bill 1985. In conclusion, Shrimati Parmar opin-
es that "if the unsatisfactory functioning of Lokayuktas in various 
. States is any indication foretelling the fate of Lo kpal , effective 
'provisions need to be' made in the very beginning itself to ensure 
his effective functioning or else the laxity in discharge of func-
tions by tne Lokpal would lead to the need for creating another 
-institution to watch his functioning." 

Shrimati Pratibha Devislngh 'Patil was elected Deputy Chairman 
of Rajya Sabha on 18 November 1986. A feature on the election lias 
'been included in this issue. 

1 
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The Fourth Regional Seminar on Parliamentary Practice and:. 
Procedure for Asia, South-lest .Asi4 and Africa Regions of the Com-
monwealth Parliamentary Association was held in Bangalore from .. 
2I.~ to at December 1986. W. PlIbliM ia W. WsQa •• ture QB tbe· 
Seminar which inelU$ks a. ~~ of the more iignificallt points 
&om the AddRasea ck!liv.erecJ .DJ :Or. ~ ~ Jakp_, Speaker of 
Lok Sabha and President of tbe ~d.UtD Par1iamen~ GrQu.p; Sbri. 
R. V.,tataraman, Vice-President of India and Chairman ot Raaya-
Sabha. maa Shri B. G. BalJakar, ~ak~ of Karnataka Leglslative· 
Assembly. The subjects discussed at the ~ar were "Role 01-
Members of Parliament in Contemporary Society" and "Par!iamen-·· 
tary Devices to Ensure Implementation of Government Assurances". 
We also include synopses of the keynote Addresses on the above' 
subjects respectively by Shri Ramakrishna Hegde, Chief Minister· 
of Karnataka ana Shrimati Pratibha Devisingh Patil, Deputy Chair··· 
man of Rajya Sabha and Vice-President of the Indian Parliamentary 
G q .' roup. 

His Excellency Mr. Mikhail S. Gorbachev, General Secretary of' 
the Central Committee of ·the CPSU, addressed the members of" 
Parliament during his visit to our country in November 1986. Also 
included in this is.sue is a feature on the event comprising the synop-
ses of Mr. Gorbachev's Address and speeches delivered by the Prime 
Minister, Chairman of Rajya Sabha and the Speaker of Lok Sabha· 
on the occasion. 

As usual, the issue carries the other regular features, viz. par-
liamentary event~ and activitie~, privilege issues, procedural mat-
ters, parliamentary and constitutional developments in India and 

. abroad, documents of constitutional and parliamentary interest, a 
brief resume of the sessions of the two Houses of Parliament and 
State Legislatures and recent literature of parliamentary interest. 

We extend our heartiest felicitations to Shri Korambajil Ahmed 
Hajl on his election as Deputy Speaker I)f the Kerala Legislative 
Assembly. 

We are constantly endeavouring tee make this J oumal more useful 
and informative, and would always welcome suggestions for further-
improvements . 

•• -r~-~~ : : .,,----- , 

-Subhash C. KGBhya,p·· 



I 
F~O\RLIAMENTARY DEMOCRACY IN INDI.A:II 

MARGARET ALVA 

____ 0 ______ 0_-

At the tilne of India's independence, there were many who 
decided the parliamentary ssytem of democracy. They said that 
it would never work in this country because we were millions of 
illiterate people exploited for centuries who had not been allowed 
to take decisions for ourselves and we as voters were unable to 
decide the destiny of the Government and participate in the demo-
cratic system. At that time there was so much doubt whether the 
parliamentary system would work or not. But today when we look 
back at the period after independence, we feel a sense of satisfac-
tion since many of the third world countries' which became free 
with us at about the same time have gone off the democratic track. 
They became either military dictatorships or tot~litarian one-party 
systems or such other forms of government thus proving that the 
democratic system could not work there. On the other hand we 
have gone through many ups and downs-we have faced partition 
and change of governments at the Centre as well as ill states. 
We have had traumatic experiences like assassinations and yet this 
system has withstood and participated in the smooth transfer of 
power from one group to another and again from one generation. 
as it were, to another without violence and without the type of 
events which normally one would expect such events to be accom-
panied with. 

Parliament in India has played a role beyond just running of 
the governrnent. It has been an instrument of social change and 

• Adapted from the Address delivered by the author to the probationers of 
Indian Audit and Acounts Service and Indian Civil Accounts Service under the aus-
pices of the Bureau of Pai1famentary Studies and Training, Lok Sabha Secretariat, 
on 3 February 1980. 
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it basically refiects the society outside. One often hears or COlues 
across various kinds of criticism through the Press or by experts 
like where have all the stalwarts gone or that the debate is poor 
in the Parliament. It may be emphasized that like the adlninis-
tration, Parliament is reflection of the reality outside. It is a very 
positive trend that representation in Parliament is not really of 
the classes, it is essentially of the masses of the country. Eighty 
per cent of our people are rural people, an overwhelnling number 
of whonl are uneducated and deprived. They come from the tribal 
or backward and not so developed areas. At the soph~sticated 
centres like Bombay and Delhi one normally comes across the 
educated and the upper class people, but they do not represent the 
reality of India. People vote to Parliament members v,..ho they 
think can see eye to eye with them, represent them and understand 
their problems better than anybody else. It is not true that standards 
have come down. Statistics testify that the younger generation is 
more committed. N ow there are many more full-tinle members 
of Parliament and politicians than we ever had before. 

Speaking historically, democracy is not something that we have 
borrowed froni the West. There are too many who think that the 
British had brought democracy like English language and cricket 
and left it behind. It is not really so. Democracy at the grass-
roots level has been in existence in India since good old days. We 
had local samitis which were spoken about extensively and we also 
had the village republics mentioned in Kautilya's ATthasha.~tTa. 

In the South we had, perhaps, the high water-mark of local 
people's democracy under the Cholas. So, at various times, we 
have had a system of people's participation, and ~nvolvement in 
running their local governments. We did have petty rulers besides 
monarchy and various other systems, but basically local people 
had a great deai of their own system for sorting out problems. 
However, in the modern sense everyone looks upon Indian demo-
cracy as a kind of a carbon copy of the British system, but it is 
not so. v,Ye had a Constituent Assembly which met for almost 
three years and debated in detail each aspect of the Constitutio~ 
which we ,vere to adopt. Its members had studied the constitu-
tions of the United States, of Britain and of European countries 
and were familiar with various historical changes. After resolv-
ing di:fierence~ and wide deliberations over alternative drafts, they 
adoptE!d a Constitution which was the longest document in the 
world. They still made a provision for making any amendment 
in the Constitution. Despite the Constitution being an exhaustive 
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document covering all. aspects of government, we have had as 
.many - amendments as became necessary since Independence. 
\Vhenever any change was needed, Parliament amended the Con-
stitution and brought it in line with the thinking of .the people. 

Vie have c: federal pattern, wherein there is Parliament at the 
Centre and elected legislatures in the States. The Parliament has 
two Houses, i.e. the House of -the People (Lok Sabha) and the 
Council of the States (Rajya Sabha). General elections are held 
·once in five years and the people vote their representatives direct-
ly to the Lok Sabha. There is indirect election for the Rajya 
Sabha. Elected representatives in the State Assemblies vote the 

"representatives of the State to the Upper House. The term of each 
member of Rajya S'abha is six years. 

Parliament is the central point of our democratic functioning 
and has a place of pride in our polity. Everything that happens 
in Parliament is a reflection of the people's hopes and aspirations. 
It is meant to be the spokesman and the first servqnt of the people. 
It is supposed to work for the good of the people, since it represents 
them. 

The lrnited States also has a federal pattern. They have the 
Senate and the House of Representatives. However, there is direct 
election for the Senate and all the States have equal representa-
tion there. It is not so in India, for example, Karnataka. has 12 
seats, while Kerala has less and Uttar Pradesh has much nlore. 
Depending upon population, certain number of seats have been 
fixed for each State and the Assemblies elect their representatives, 
thus reflecting the opinion of the State in the Rajya Sabha. The 
Upper House cannot be dissolved and one-third of its membership 
retires every second year. Every member of the House gets six 
years' term but after every two years one-third of the members 
retire and a new lot comes in. If there is a change in a Govern-
ment in any State, that would be reflected in the new lot which 
'comes in the next two years. Rajya Sabha is meant to maintain 
a certain anlount of continuity so that changes do not occur fast 
and the systenl keeps going in a more methodical way. The Upper 
'1fouse is supposed to belong to elders thinkers experienced and 
a sort of more matured politicians. However, in the recent past 

·too many younger people have come to the Rajya Sabha, leading 
to more interesting debates. 

It may be emphasized here that Parliament is not something 
which we have borrowed completely from the Brit~sh. It is perti-
'nent to point out two or three major differences. The British do 
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not have a federal system; they have a. unitary system, they do not.. 
have States, they do not have independent State Assemblies and 
so on. They do have two Houses. They have the House of Com-
mons elected directly and the House of Lords which is supposed .. 
to be essentially an hereditary kind of a Chamber for the classes 
as against masses. They have hereditary Head of State, viz. the· 
Queen, whereas in India we have an elected Head of State who 
has regular functions, definite term and who, therefore, is a repre-
sentative of the people in the real sense. In India, there is an-
eleetoral college for the Presidential election comprising of elected 
members of Parliament and the State Assemblies. In Britain, 
Parliament is supreme; there is no challenge against the verdict_ 
of Parliament, whereas in India, a law passed by Parliament could 
be challenged in the Courts by a citizen as being ultra vires of the 
Constitution. Therefore, the final word is not with Parliament. 
The judicial review of a legislation passed by Parliament does not. 
exist in Great Britain. It is a common saying that British Parlia-
ment has the right to say that a man is not a m.an but a woman. 
TheIe is no appeal in a court of law against even .-;uch a decision 
of Parliament. Besides that, India has a detailed \vTitten Const~­
tution which the British do not have and most of their system 5s 
based on conventions and customs. We have also developed, over-
the years, many conventions which do not exist in the British. 
Parliament. We have given up many of the cerE:lnonial customs 
which the British Parliament follows. For instance, in Westnlins-· 
ter where the Parliament in Britain meets there used to be a taber-
nacle behind the Speaker's Chair and people used to go and bow-
in reverence to the altar behind the Chair. That does not exist. 
in our Parliament. But we bow to the Chair. In Bri~ish Parlia-
ment, there is a morning procession compriSing of people wearing 
wigs and various other ceremonial dresses. We have givfn up 
those things. However, our Parliament like the British Parliament 
follows the convention of essentially upholding. the right to indi-· 
vidual freedom. It reflects the opinions of the people. It can 
challenge the Government, it can criticise the Government and a 
member of Parliament is absolutely protected when he Or she' 
speaks in Parliament on any issue. One cannot proceed legally 
against him or her for anything said on the floor of the House. 
But there is a Privileges Committee which looks into any misuse of 
freedom of a member or an attack by any person on the freedom of 
a member. 

Parliament has three basic functions. One is law-making. It 
is impol tant to know that no law can be introdu~ed, passed ana 



implemented without a seal of Parliament on it. The rules aJ.sp 
.. be clw3sec1 only within ~ ~ork of the law. The .~ 
nmction of the Parliament is to sanction money from the p\lbl~c 
exchequer fOr Goverrunent's expenditure. Every year the Budget 
as well as every grant of any Ministry has to be presen~d in t~ 
PaJ:l~n~nt ~nd approved. by it. The Audit Department which is 
l\k~ .. W~.tt~-40.g h_ to ensure that the accounts are mainta~ned. 
pFo~rly ~ v.noqs Depa.rtments of the Government spend money 
within cert&in framework. Besides Parliament, the Fi,nan~e­
Ministry also makes sure that nothing goes beyond the limits axed 
by the Parlialnent. Parliament's third function is to control the 
administration. When we talk of responsibility to the Parliament, 
it means that important functions like implementation of poEcy 
decisions of the Government and decisions of Parliament are car--
ried out by the permanent civil service. There had been a great 
deal of debate in the past on how committed the civil service 
should be. There had been a talk of the committed civil service 
versus independent or uninvolved civil service. The question is 

how far that permanent civil service falls in line? 

In the United States, there is no permanent civil service. There 
exists the spoils system, whereby with new Government taking 
over, the whole civil service goes out. The new set-up brings in 
a new set of people, because it feels that people of its o\vn choice 
can implement the programmes committed to the people. On the' 
contrary, th~ British system has a permanent civil service, except 
for certain top officials who are shifted or changed. But, generally 
the system continues. Under the British system, the permanent 
civil service IS committed to the policies and programmes of the-
Government tjecause the people have voted a particular party to 
form the Government on the basis of its man~festo declared before 
the electioD. 

In India sometimes there are Central programmes \vhich are to' , 
be implemented by the States where there are Governn1ents run 
by other parties. There arise~ the aues:..t.i~ll of priority vf imple-
mentation 0 fCentrally-sponsored schemes by the State Govern-
ments. Very often there is a conflict whether the State adminis-
tration is implementing those schemes effectively or not. So, these 
are the problems here which are to be sorted out. 

~ 

Coming over to legislation, so many laws have been passed for 
improving the socio_economic conditions of our people. It was. felt-
that in order to protect the women of certain sections of the society, 
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some legislations had to be pas.sed. There has been 'a' widespread 
.debate on . the question of dowry these days .. A legislation in this 
regard has been made since dowry is a ,,SOcial evil. In the case of 
child .. marriage abolition, a legislation has been passed with various 
other social measures. The question of land reforms also came in 

.a big way at a particular time. The landless were not able to raise 
their voice and yet Parliament legi.slated a law even though theN 
were vested interests and powerful lobbies of landlords and others. 
,Other matters like reservations for Scheduled Castes & Scheduled 
Tribes and various other things have been done with the intention of 
taking social measures and creating a new society to which we were 
committed right from the days of our freedom movement. Our lead-
ers had said that the democracy in this country and the f1':eedom 
movement were not meant to be the ends in themselves. Indepen-
dence and democracy were to serve as means to an end and the 
political freedom was meant to create a society where justice \vould 
prevail. The responsibility was cast on' Parliament to legislate to 
-create a new society and give a new direction to our developmental 
processes. We have certain built..;inchecks and balances in our sy~ 
tern. We have an independent judiCiary, the Parlianlent and the 
bureaucracy. All the three functions of the Government are not 
performed by one agency. But the basic responsibility of the bure-
aucracy is to Parliament. It is the Minister who is the head of his . , 
Ministry and he literally presents the programmes of his Ministry 
before the Parliament and ensures that they are implemented by the 
Ministry. The ]VIinister-rn-charge is the spokesman for his Ministry 
in Parliament and answers the questions for its performance. He is 
~also· responsible for anything that goes wrong with his Ministry. 

A question is very often raised about defending the bureaucracy 
on the fioor of the House. A buraucrat should never ask a question 
about something on which he is agitated, because the Minister is 

'bound to defend it on the floor of the House. And once he does that 
he is bound to justify it. But if a person goes to him and explains 
that a parti cular officer has done something wrong, he has to listen 
to him. But on the floor of the House he is going to defend his 

Ministry or Department. 

Very often it is also asked how the bureaucracy is related to 
Parliament. It may be mentioned in this regard that every day 
there is a Qu~tion Hour in the Parliament. Each Ministry is allot-

"ted a particular day, five to six Ministries each day. There are 
questions for written and oral answers. When the questions for 
-oral answers, i.e. the starred Questions, come before the House for 
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answet'S, any number of supplementaries allowed by the Chair 
have too be answered by the Minister. Those could be most em-
barrassing sometimes. The Minister has to face that. That is the 
people's voice. Besides that, there are questions for written ans-
wers, 1..(:. the Unstarred Questions. 

Some times the Minister says, 'We will look into it; we will im-
piemell t it.' Anything that Parliament considers as an assurance 
has to be faithfully implemented. There is a watchdog committee 
of the House, the Committee on Government Assurances, whlch 
goes into every assurance given on the floor of the House and sum-
mons representatives of the Ministry to appear before it to find out 
whether the assurances given have been implemented or not. The 
Minister cannot just say something on the floor of the House and get 
away v7ith it. Whatever has been assured to the Parliament has 
got to be irnplemented. 

There are also some innovations in the Indian Parliament, which 
do not exist in the British Parliament. One is the calling attention 
motion. It is on a matter of urgent public importance. With the 
permission of the Chair, a member can bring such a matter before 
the Hause for discussion. We also have Half-an-Hour discussion, 
which I.s based on answers already given in the House. If a mem--
ber is not satisfied with any such answer, he can ask for Half-an-
Hour discussion. 

There are three important committees of Parliament which keep 
track of the Government expenditure. One is the Committee on Pub-
lic Undertakings. It goes into the working of various undertakings 
and looks into the misuse of money etc. and reports to the Parliament-
on the functioning of Government undertakings. Another is the 
Public Accounts Committee, which is headed by an Opposition 
memb(!r of the Lok Sabha. It is a watchdog Committee on the fin-
ances Glf the Government and looks into all public money which. 
has been allotted and spent. Lastly, there is the Estimates Com-
mittee which also plays a very important role. The Chairman of 
all. these COlnmittees are from Lok Sabha. While the Committee 
on Public Undertakings and the Public Accounts Committee have 
membE:~rs from both the Houses, the Estimates Committee has mem-
bers only from Lok Sabha. 

Regarding the powers of the two Houses, it may be mentioned' 
that both the Houses have equal powers in everything except in 
financial matters and in voting out the Government. Vote of no-·· 
confidence in Lok Sabha means dismissal of the Government, but· 
Balra S~bha does not have ,that power. In all financial matters,. 



:10 

Lok Sabha has the final say. Rajya Sabha can suggest an an lend.-
-.. ment, but if it is again passed in Lok Sabha in its original form 
without accepting the amendment, Lok Sabha has the final say, 
becaUSEt it represents the people. 

Tlt€1\: is also a general convention in Parliament that no officer 
· can be named on the floor of the House; no charges can be made 
· against somebody who cannot defend himself or herself in Parlia-
ment. It is generally an attack on the Government or the Minister. 
At tim.les when some controversy is raised in either House, it is 
for the IVIinister to defend. But if any officer comes out openly and 

· crlticist!s the Government or its policy, there is a provision for a 
debate in the House and for necessary action as dIrected by Parlia-
ment fur violation of certain norms . 

It may be pertinent to mention that the composition of Lolc 
Sabha has been changing. In the first two Lok Sabhas, the lawyem 
dominated. They constituted single largest group; 36 and 31 per 
cent in the first and second Lok Sabha respectively. Their re-
presentation has now gone down to 18 per cent. From the Third 
Lok Sa.bha onwards the number of agriculturists has been con-
stantly increasing and now they are the single largest group in 
Parlian-lent. WhHe it was 27 per cent in the Third Lok Sabha. it has 
been around 39 per cent in the Seventh and Eighth Lok Sabhas. nte 
rural s'ide and the agricultural representation have, therefore, been 
going up in Parliament reflecting really the compositjon of our 
society~ 

Similarly there has: been an enhanced representation of full-
-time pulitical and social workers in the Parliament. About 19 per 
cent members of the present Lok Sabha belong to the category of 

-the full-time political people which is much higher than before. 

The nlembers claiming to be journalists and wrtters have, how-
ever, d('!oClined in terms of the representation. They constitute juat 
about l.3 per cent in the present Lok Sabha as compared to 10 per 

. cent in the fist two Lok Sabhas. 

The number of women members is constantly on the increase. 
""The Parliament, presently has the largest number of women rnem-

bers ev'er since our independence. There are seventy women mem-
bers in the two Houses. They constitute 8.3 per cent in the present 
Lok Sabha as compared to 4.4 per cent in the Lok Sabha. So 

-the number of women members in the Eighth Lok Sabha hBIJ 
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~:almost doubled. But, women are still under-represented. A dJI. 
tinguishing feature of the present Lok Sabha is the unusually large 
number of younger people and the people who have come to the 
Parlialnentfor .the first time. About 47 per cent have come to the 
Parliament for the first time and about 22 per cent have no previ-
"ous legislative experience. 

Parliament is really a mini India. All the religions, languages, 
. regions , classes and castes that one can think of in the country, 
.are represented in the Parliament. And what is important is that 
'members sit, debate, discuss, differ and generate all the heat ~hat 
-they can, but ultimately they decide things together as a Parlia-
ment. An • .4\ct or decision of the Parliament when it is .finally 
passed, is no more a decision Of an individual or a Party or a 
'Group, but it is a decis~on of the majorlty and the minority alto-
gethe.r. That is the strength of this system. Members can differ 
and can make their own opinion but finally they decide that the 
majority opinion has 'to prevail in a democracy. BecaUSe that is 
-the majority which the people have voted to Parliament for 
governance. Therefore, it is very importan.t for the civil servants 
to realise that Parliament ~s really the central ~oint for their acti-
'vities and entire commitment to the Indian people. How they in-
terpret the laws and how they implement them' in their own little 
'way, \vill decide how effectively the system will work. 

We speak about corruption, delays, red .. tapism, bureaucratic 
ind!nerence and various other things. The younger people jOin-
ing the ci.vil services have a particular responsibility. Ther~ is need 
·to change the approach to get rid of red-tapism and make our 
scheme working for ourselves. Unless we think of new lines and 
'seek ch~nges, the things will remain where they are. If someone 
'wants io move forward to respond for us and keep commitments, 
-which the Parliament had made to the people for creating a new 
society for fighting injustice, of being instrument of service to the 

'people, then the Government, the judiciary and the bureaucracy 
:together-·the three main arms-. with of course the \\"atching Press, 
.can maintain checks and balances • 
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LOKPAL IN INDIA 

MARY PARMAR 

It is highly gratifying that the long-awaited Ombudsman Dl&T. 
soon enter the Indian arena to combat corruption. The voice raised 
in 1966 by th~ Administrative Reforms Commission has appeared; 
to be a wild cry all these years. However, with the introduction 
of the Lokpal Bill in the first year in office by the present Govern-
ment gives some hope that this dream would be a reality soon. 

Birth of the Ombudsman: The Swedish word, Ombudsman 
refers to an officer appointed by tlie legislature to handle com-
plaints against administrative and judicial actions. 

To trace t..'he birth of Ombudsm,an, it would be necessary to go' 
to its native land S\Veden and tum baek the pages of history. King-
Charles XII in 1713 created 'the institution of Hogste Ombudsman. 
'Ren to ensure effective enforcement of law and order and to exer-
cise supervision over the public servants to see that they dis-
charged their duties in the public interest. 

In 1719, came the JustitiekansleT, the changed name for Hogste 
Ombud.nnannen, but it was just the old wine in a new bottle. The 
functions and duties of the J 'U.stitiekansler did not undergo any 
surstantial change. During 1766 to 1772 his position was, however, 
changed and his appointment was made by the then existing re·, 
presentative bodies and not by the King.! 

King Gustavus III staged a coup d'etat in 1772 and Justitiekan., 
sler again became an office in the confidence of the King and the 

lDonald C. Rowat (Ed.): . The Ombudsman-Citizen's Defender, 1965,pp. 
17-18. 

12 
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Council. The democratic Constitution adopted by the Swec1ilh 
Parliament in 1809* provided for division of powers among the 
King, the Parliament and the Judiciary. Although the King '\vas 
given broad powers, Parliament was also endowed with varied 
means of exercising control over Govemment's actions, one of such 
means being the appointment to the newly created additional office 
of JustitieombudS"l1l)(ln who was to ensure that the cou~i/and 
administratiVe authorities respected the rights of the citizena.J~,·. . ' 

Due to the increasing pressure on the office of the J ustitieo':n. 
budsman, the military administration had to be excluded from its 
purview, and a new office known as the M ilitieombudsman was 
created on 19 May 1915. Tile two offices were turned into a single 
institution with three Ombudsmen in 1968 since it was felt that 
Justitieombudsman was overburdened with complaints while the 
Militieombudsman had less work. Their duties included general 
supervision over all courts of law, the civil service, military lavvs 

and the military services.8 

In November 1975, Swedish Parliament adopted a new system 
under which there are four Ombudsmen, one of whom is elected 
by Parliament to act as Chief Ombudsman and Administrative 
Director of Ombudsmen's office. He coordinates the work, of other 
Ombudsmen and, in consultation with them, delineates the areas 

of government over which they have responsibility for looking into 
complaints. The four Ombudsm.en cover all agencies of government, 
both Central and loca1.4 

Over the years, Ombudsm.an has emerged as a strong and succes-
sful institution providing succour to the aggrieved citizens and also 
as a successful defender of civil liberties In Sweden the consumers' . , 
interests have also been safeguarded by the Ombudsm4ft. He has 
also emerged as an interpreter of law since a number of laws 
have been amended at his intiative, whenever he found any such 
law to be improper, unsatisfactory or vague. The Swedish Ombuds­
'1lU1n has proved to be an impartial investigator who handles the 
public complaints in a simple and effective manner. 

*The Constitution of 1809. which had been amended several times, has since 
been replaced by Sweden's present Constitution which came into force in 
1975. 

2. M.P. Jain: I-<.lkpal- -Ombudsman in India, 1970, PP. 11-12&24. 

3. The Statesm,lJ1l-sY(!Qr' Book. 1986-87. P. 1134. 
4. Frank Stacey: Ombuasmen Composed, 1978, p. 2. 

48 LS- 2. 
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'fh~ 'succ~s of Omliua:sman 'in 'Sweden has prompted ~everal 
t-oun~ 'c:if 'tb"e 'w6rld \0 aaopt this inst'tiutioh thbugh under diffe-
rent nornenclatures like Parliamentary Commissioner for Adminis-
tration in United Kingdom and Parliamentary Comtnissioner in 
Ne'W ZeMand. "Fintana adopTed this iDsutution in 1919, Denm~k 
in 1955, Federal Republic of Germany in 1957, Norway in 1961 
New Zealand in 1962, United Kingdom in 1967 and Israel in 1971 at 
the nlltfo'b:al level. Many other countries 'like Austnilia, united 
States, Italy, France, Canada have also followed suit by establish-
ing such an institution at the regional Or provincial levels. 5 

Nec!d fOT Ombudsman in India: Soon after independence in 
1947, India plunged into the task of national development, which led 
!to etlQ.nIlous increase in the State activities. The State had to 
spend huge funds at its disposal by the public functionaries who 
were vested with. enormous powers. The v'ast powers gave birth 
to bribery, nepotism, itaking advantage of position and similar 
other malpractices. An important factor i'espOhslble lot the short-
fall in the implementation of the development plans was thus the 
~tiMl 'coupla! With iM~q*yof i~iftistrative c~b\~ity 
and integrity. 

The early sixties witnessed an i.ntensive public debate* on the 
need for having an adequate machinery to deal with grievances of 
individuals against the administration.6 A great deal of interest in 
~ Pl'egs, the Parliament and State Legislatures was aroused alter 
the S~lnthanam Committee appointed by the Central Government 
in 1962 to look into the problem of corrup't~on, inter aiia, recom-
mended thp setting up, at the Centre, of a Directorate General of 
ComJ)laints ana Redress. The Government, ft'Owever, felt that lhe 
probl€m of pub'uc complaints was a big one 1l·nd wouid requiJ-e ·a 
separat-e agency or machinery. 7 

The desirabiUty of having an insti tution on the pattern of 
Otn.i)ttt!~1l. ''Was 'sttongly stressed in Lok Sabha on 3 <AprIl 1963 
during the debate on 'the demands for grants of Law Ministr.y. 

---_.------
• 5 R. K. Dhawan: Pl/bUe C;";evwices and the Lokpal., 1981, PP. 165-166. 

*Th.! institution of Ombudsmrn was recommended at the Seminars on Ombudsman 
held by the fbird An Tndia L~w ConferenCe at 'New Delhi in August 1962 and 
Madras 'Provincial Bar Association at M'adras in Oc'tober 1"963, and discussed at 
the Third All India Law .Ministers conference. 

6. Inerim Report of .the Administrative Reference Commission 011 ProiJlems of 
Redress of c;tizen.s' Grievances, 1966, pp. 5.6; and Lokpai, Lok Sabha Secretariat; 
1986, p. 2. 

7. R. K. Dha\\,.I1, op. cit. P. 8. 
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'While replying to the debate, the ~aw Ministe'r 'gave a hon-
(!ommittal reply.s Ho;w~ve'r, Prl'me 'MiriiSter Shri Jawahar La1 
Nehru later said that the idea had "fascinated" him. On 22 April 
1964, during discussion on a resolution in Lok Sabha, 'there was 
general support on the need for having an impartial machinery fQr 
dealing with day..;to-day grievances of the common citizen, \vhich 

would inspire public confidence. The then Minister of State in the 
Ministry of Home Affairs hinted that the Vigilance Commission 
wo·uld try to perform the functions of the Ombudsman in respect 
of corruption and· assured that the question of evolving a sui,table 

, , 
machiner.y for dealing with the grievances 'Of citizens against the 
adininistration would be separtely examined.9 A resolution was 
moved in the Lok Sabha on 9 April 1965 for the constitution of a 
committt!e of members 'Of Parliament to examine inter alia the 
setting up of the instituti'on of 01nbudSman.lO 

The persistent call for administrative reforms led to the con-
stitution in early 1965, of a 'Special Consultative Group of Members 
of Parliament on administrative reforms. The Group appointE7d 
three sub-commitees, including one on admi·nistrative t:rib~nals 
and machinery for ~e redress of grievances at the Centre. It, how-
ever, could not complete its work 'On the matter of citizens' griev-
ances. Meanwhile, there was a growi_Dg demand 1lnd strong public 
'opinion for the appointment of an all-India Adi'ninis\rative Reform's 
Commission. This led the Government of india to t;et up a high-
level AdnunistrativeReforms Commission 'on 5 J'anuary 1966 un:d~r 
the Chairmanship of Shri Morarji Desai, to examine various 
aspects of the functioning of the administrative system including, 
"the adequacy 6f the existing arrangement for the redress ·of gn~-

vances; and the need for introducti6n of any new machinery for 
special institution for redress o~ grievances," and suggest ways and 

means to bring about improvement in the administration.l1 

The flamers of the Indian ·Constitution were well aware 'of the 
need tQ shield the citizens against the arbi trary acts of the Sta~ 
and had thus provided for safeguards like the fundamental :':ights, 

an independent judiciary and a parliamentary form of Government 
responsihle to the people's representatives. However, these could 
be invoked in the case of major issues and that too by enterprising 
----- _. 

8. 'L. S. Deb. (3itd. SeTie~), Vol. XVI, cc. 7556-93. 
9. Ibid •• Vol. XXX, cc, 12356-416. 
10. Ibid .. Vol. XLI. co:: 8848-50. 

11. M.P. Jain, np. cit., PP. 1-6. 
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and res .. ,urceful persons only. They are, ther.efor.e, not suitable for 
redreSsal of the grievances of common. man.. 

To supplement the constitutional measures referred ~o, the neces-
sity of setting up an agency which Was close to the common man; 
found expression in the institution of the' Lokpal recommended' by 
the Administ?'ative Reforms Commission'. The Commi.ssion had re-
commended a two-tier machinery, namely Lokpal at the Centre ana 
one Lokayukta each a t the State level for redressal of people's 
grievances. This institution was considered as a panacea for all 
administrative and political ills. The importance given by the 
Commission to the Lokpal was clearly reflected in its interim Report 
which was on the procedure and machinery for redressal of citi-
zens' grievances.12 The Commission contemplated, the institution of 
the Lok pal and the Lokayukta to be demonstrably independent 
and imr artial. The proceedin.gs· were to· be conducted in private 
and we] 'e to be informal in character: The Lokpal waS 'to be a 
non-political man having a status comparable' with the highest 
judicial functionary in the country. In accordace with its recom-
mendati )ns, the Commission suggested" a- draft Bill for introduc-
tion in Parliament for the establishment of the institution of the 
Lokpal and the Lokayukta. 

Lokp at Bills in Parliament: The Lokpal and Lokayuktas Bill 
introduced in Lok Sabha in May 1968 was passed" in August 1969'. 
But it could not get through the Rajya Sabha and the fourth Lok 
Sabha 'vas dissolved. The Bill was re-introduced· in 1971 but could 
not finR lly be passed by Parliament. In 1977, another Lokpal Bill 
was ~ntroduced in Lok Sabha and thereafter'it was referred'to a 
Joint C~nunittee which submitted its report in 1978' to Lok Sabha 
recomm ending certain amendments in the Bill. The Bill lapsed 
again vdth ~he dissolution of the sixth Lok Sabha. 

Lokpal BHI, 1985: The Lokpal BiU, 1985 was introduced in 
Lok Sabha on 26 August 1985 by the Minister' of Law and- Justice, 
Shri Alloke Kumar Sen and was referred to a Joint Committee-
consisting of 3C members from Lok Sabha and 15 members f.rom' 
the Raj ya Sabha. 

The Bill provides that the Lokpal would' inquire into COIn;.. 

plaints alleging offences under the Prevention of Corruption Act 
or under Chapter IX of the Indian Penal Code (offences relating 
to pub]i~ servants) and that such complaints could' only be against: 

12 Interim Report of the Administrative Reforms Commissio~, op~ cit. 
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·present or former Union Cabinet Ministers, Ministers of state, 
D~puty Ministers and Parliamentary Secretaries. The Bill excludes 
from its purview the Prime MiniSter, President, Vice-President, 
Lok Sabha Speaker, Chief JuStice or any other Judge ot the Sup-
reme Court, Comptroller and Auditor-General of India, Chief 
Election CommisSioner and the Chairman and members of the 
Union Public Servi;ce Commission. 

The Bill also stipulates that any person other than a public 
-servant may make a complaint ~o the Lokpal accompanied by an 
-affidavit and a security deposit of Rs~ 1,000/-. As a safeguard against 
filing of false complaints, the Bill p~ovides for imprisonment for 
a term which ,vill not be less than one year but which may extend 
to three years and also a fine which may extend to Rs. 50,000, for 
a person mlaking frivolous charges. The Lokpal may dismiss a 
-complaint if it is frivolous Or pertains to an alleged offence com-
mitted five years prior to the date of complaint. 

·The Lokpal would have authority to order any public servant or 
any other person to furnish information or produce documents 
relevant ;to any enquiry. He would have all the powers of a civil 

.court while trying a suit under the Code of Civil Procedure, 1908 in 
respect of certain matters. After !the enquiry is· over, the Lokpal 
would submit his report to the Prime Minister who in turn would 
inform the Lokpal within three months on 1;he action taken or 
proposed to be taken. The Bill provides that it will not affect the 

'Constitution of or the continuance of functioning or exercise {)f 
powers by, any Commission of Inquiry appointed under the Com-
missions of Inquiry Act, 1952 before it is enacted. It also provides 
that no inquiry under the Commissions of Inquiry Act could be 
made about a matter in respect of which a complaint could be 
·made to the Lokpal except on the recommendation, or· with the 
·'concurrence: of the Lokpal. 

The Bill provides that the Lokpal would be appointed l;>y the 
President in consultatiOn with the Chief Justice of India. ~e Lok-
pal who would be either a serving or a retired Supreme Court 
Judge or a person eligible. to be appointed as a Supeme Court 
Judge, would draw a salary.equivalent to that of the· Chief Justice 
of India. He would! hold office for a single term· of five years and 
would not be removed except by. an order m~e, an the ground of 
"pr.~ve<i ~sbehayjour. or incapaeity after an inquiry. He would be 
d~barred from holding any office. of profit under. Central OF- ... a state 
Government after he ceases to hold office. 
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An Appraisal of the Lokpat Bill, 1985 

Lokpa.L a,n4 the Prim.e Minister: T~re are many poin~~ in 
f~your of excl~ion o~ t.~e ~rime ~ster from the a~nbit of the-
~9,~pal. One of the:rp: is th~, n~~ for a strong, Cen~re in wQ!ch. the 
J;lrime Minist~r hoI&, pivotaJ, positions. He holds in his l1an~ 
numerous strings of the Indian administration and hence he 
has to devote a lot of time to the complex and multifarious 
~oc,ip-econoroic a,n<;l pOlitical, n~ds of the country. Much of his 
~~~u,aQI~ time would be wasted replying to the charges levelled 
ag~m.s~ hi~ and he would be in the dock time and again even for-
tiiyia.1'acts of omission and commission if he is brought ·within the' 
p~lI·view qf LokpaJ.He will h~ve to play a defensive role, and 
th~ will impinge upon the ciynazpic initic;ltive expected of him. 

Secondly, the Prime Minister should be regarded as an institu-
tion and not as a person. The personality of the individual occuPY-
ine: the office, of course, plays a significant part. The functioning of 
the office should not be hi ndered unnecessarily. There is enough 

provision in our parliamentary form of Government to hold the 
~e Minister respot:tsible for misconduct,. For example, the 
people's verdict in the 1977 G~neral Elections reflected their an-
guiSh ~nd dealt a 'harsh blow to the Government. 

Thirdly, to safeguard the nation's sovereignty from both external 
and internal dangers, the Prime Minister should be strong and firm 
and not a subdued person fearing to be chided by the father-figure: 
Lokpal time and again. However, there is a need to m.ake enough 
provision to empower the Lokpal to seek necessary clarificatlon ln 
case a civil- servant o~ a Minister has acted on the verbal or written 
orders of the Prime Mi·nister. Many instances could be cited when 
in the name, of the Prime Minister, his associates and even his office 
staff have indulged in, unlawful and corrupt practires thus bringing 
disgrace to the name of the Prime Minister, who was not even aware 
that his name was being misused by vested interests. To make 
p~ovi,siqn fQX: s,~~i~ GlarJ~~ati9p. from th~ PriJne ~"iste~ would 
act a~ '8:. de~~nt ag~~st un~:wfut activiti§ of· such perS()~s or' 
interests. ' 

Another: l}Pint i~ fav~ur of: ~ exclusion of the ~e Minister 
from the purview of t~e Lo~pal is that, th~ PI1ll).e Min.i.s.~r has, to 
handle huge amount of- mon~ "and mqst of the~mformatloP'he comes 
aC:r:o~s. while discharging his offici~ duti~s has tp '~ kept ~~~y 
fr~m public gaze .. Sin~e' th~ Lo~Pal ~ the e~1a;ao¢~ P9.~~.r 
to summon any document, ~qnce4illg . 'the dem~n4.' of' 'ClJ?~osi~o~ 
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parties for inclusiQn of the }>rime Minister within the purview of 
the Bill would mean opening the Pandora's box. The institution of 
Lokpal can also. be used for m~d.s1inginlJ. Therefore, to keep ~he 
high offi~e of the Prim~ l'4inister Qut of the purview of the Lokpal 
is a rigbt step in the direction of upholding its dignity. 

The Lol'pal and his in.vestigation machinery: The type of in-
vestigation machinery to be provided. to the Lokpal is an important 
matter. If the Lok Pal has to rely on the available regular investi-
gation machinery like the police, CID, CBI etc., the accused especial-
ly if he is a Minister, would have an unassailable advantage. Only 
a few would take the risk of challenging a Minister and face his 
wrath. An ordinary citizen would certainly avoid inviting trouble 
and inconvenience. Due to several factors and various reasons, a 
common man has also become apathetic to the sociaJ cause. The 
type of protection that wo:uld be guaranteed against the harassment 
from the henchmen of the Minister to the common man is yet another 
question. The need for setting up an independent investigation 
agency directly under the control of the Lokpal is, therefore, neces-
sary. 

Another issue to be considered is whether the Lokpal would be 
one person or more than one. One head is better than two or two 
heads are better than one-that is the question. Due to the complex 
nature of investigations that Lok Pal would be required to undertake 
and for rus continuous availability in office, it is very necessary 
that two or more Lokpals should be appointed. The ple~ of the 
Opposition that there should be three Lokpals needs consideration. 

Lokpal and the Civil Servant: The provision that the Govern-
ment servants cannot approach the Lokpal for redressal of their 
grievances has been rightly made since it would prevent the insti_ 
tution of Lokpal from being used: as means of airing of bureaucraiic 
infighting. If civil servants are permitted to approach the Lokpal, 
the question of duality of punishment and enquiJ!y would a1sQ arise 
since articm 311 of the Constitution provides for security ot tenure 
and preseri'bes a procedure for conductiq enqujry against a Govern-
ment official and his subsequent ~mQVal. The ~xeeq,tive wou14 
have to hold. separate inquiry for imposing punishment on a delin_ 
quent ofticial' in that case. 

~kpt.Jl ~ theci~~: ~ w$titl,J,\iop. 01 ~~. fQr fighting 
c~rruptiQn has ~. be fUteci iuto the, Xn,dilW: M)Cio,-~n9prlc ~~1W. 
'll«e is; DQt ~h for everybody in tAe 1ll4.Wn ~e.ty. An ave.. 
r. jD. • ., ~~ , d . . · .a ... Iftlli . .. the b . ~ C .. ~ _ Sft qgro~ .IUJ '. ~eIl~~W, ~ .. h ng.. . amC 
~ ·o~ ute, tJW ~·bIlrcUy .u" t.iI.ne ~J;" Q~!!r tWJ).p. T)'lis is tM 
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main reason for his being so apathetic to his duties towards the 
nation and the society. Therefore, it is necessary that provision for 
the satisfaction of his basic necessities is made. Not only our whole 
socio-economic structure needs ,innovation, the Indian characte~ is 
also required to undergo change. In order to make Lokpal a suc-
cessful institution the above factors need vigorous consideration. 

Another Indian experience is that too much emphasis is laid on 
enacting laws. But once they are enacted, all is forgotten at the 
implementation stage. People can play a major role here. An en-
lightened citizen must critically watch the steering of the ship of 
the State and ensure that it reaches its destination. Without an 
~ctive citizenry the work well begun remains half done. 

Lokpal and the Civil Servant: The provision that the Govem-
should be open to the public. To keep the proceedings or reports 
secret from the public would mean keeping them in the dark. This 
would defeat the very purpose for which the Lokpal would be ap-
pointed. There is likelihood of cases being hushed up on the expiry 
of the term of the Lokpal, hence all the more need for keeping the 
proceedings open. However, there are others who favour keeping 
this institution away from the glare of publicity beca.use by working 
silently and discreetly there would be no loss of face for Govern-
ment departments. But this point is overruled in a free democratic 
country where the Press plays a vital role in educating the public. 

Conclusion: The Lo'kpal 'can act as a watchdog against corrup-
tion and injustice and it is hoped that he would reinforce the confi-
dence of the people in the functioning of the country's democratic 
system. The institution of Lokpal has been criticised on the ground 
that it produces timidity and kills initiative among the public func-

tionaries as someone is there with roving eyes a,nd constantly breath-
ing down their necks. It is also said that it would increase red-
tapism as every decision would be noted down with elaborate rea-
sons. There is the possibility of the Lokpal overstepping his juris-
diction. But these objections and all other aspect can be t~ken care 
of, if the right person is se~ected. 

It is hoped that the Lokpal experiment would be different from 
that of the unsatisfactorv functioning of the Lokayuktas in various 

'" States. If the working of the Lokayuktas is any indica.tion fore-
telling the iate of Lokpal. effective provisions need to be made in 
the very beginning itself to ensure his effective functioning Or else' 
th~ laxity in discharge" of fl¥l~tions by the Lokpal would lead to 
the need for creating another Institution to watch his "functioning: 
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ELECTION OF DEPUTY CHAIRMAN OF THE RAJYA SABHA 

-------- ----- ---------

Article 89(2) of the Constitution of India. provides that the 
Council of States shall, as soon as may be, choose a me1I\ber of the 
Council to be Deputy Chairman thereof and, so often as the office 
<>f Deputy Chairman becomes vacant, the Council shall choose 
another member to be the Deputy Chairman thereof. 

Shri M. M. Jacob, who was elected as Deputy Chairma,n of the 
Rajya Sabha on 26 February 1986, resigned his office with effect 
from 22 October 1986 consequent upon his appoint::.nent as Minister 
of State for Parliamentary Affairs. The office of the Deputy Chair-
man of Rajya Sabha having thus fallen vacant, the Chairman, under 
rule 7 nf the Rules of Procedure ~na Conduct of Business in the 
Rajya Sabha fixed 18 November 1986, as the date for holding 
election to the said office. 

Through a notice issued by the Secretary~eneral on 12 N ovem-
ber 1986, all members of the Rajya Sabha were requested to give 
notice of the motion for election of Deputy Chairmc:t.n by 12 noon 
on 17 November 1986. 

In all, twelve notices of motion for election to the office of 
Deputy Chairman were received' out of which only seven notices 
were duly moved in the House. 

The first motion moved by Leader of the House Shri Vishwanath 
Pratap Singh and seconded by Minister of State for Parliamentary 
Affairs Shri M. M¥ Jacob was put to the House and upon the motion 
having been adopted, ShrimatiPratibha Devisingh Patil was dec-
lared elected to the office of Deputy Chairman . 

. - Congratulating Shrimati Patil on her election qS Deputy Chair-
man.Shrimati Kanak Mukherjee, wbose name was proposed by the 

. -
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Opposition for the office _ of the Deputy Chairman) expressed the 
hope that with the help of the Opposition and with the help of all 
the parties, left, right and centre, Shrimati Patil would uphold the 
prestige, honour and dignity of the House. 

Extending his felicitations to Shrimati Patil, Prime Minister, 
Shri Rajiv Gandhi, hoped that her experience in tlie political field, 
in the cooperative movement, in social work, in the field of women's 
rights and in the legislature, both as the Leader of the Opposition 
and on the Government side, would help her in cqrrying the whole 
House with her. "The Rajya Sabha", observed the Prime Minister~ 
"is a Chamber full of vigour and quality with a lot of responsible 
debate and serious oebate, matched sometimes by animation ..... qnd 
I have no doubt that she will be impartial and fair and she will 
have the full support of the Government bencnes and .... the Oppo-
sition benches as well." 

Leaders of various parliamentary groupS offered felicitations to' 
Shrimati Patil and gave assurance of full cooperation. 

Joining the Prime Minister and leaders of various groups in feli-
citating Shrimati Patil, the Chairman, Shri R. Venkataraman, wel-
'Corned her to the seat and observed: 

"She brings to bear in the discharge of her new responsi-
bilities a very rich and vast experience. She has been a 
member. She. has been a Minister. She has sat in the 
Opposi tion and she has had the experience of represen-
ting India in some of the most important conferences 
relating to women's rights. She has been a representa-
tive in the Nairobi Conference. She has represented 
lruija .... in Austria. And she lias visited a number of 
other countries. Therefore, her experience is very vast 
and very rich. I am quite sure that she will be of very 
great help and will be a sorf of relief to me also. I offer 
la.er my felicitations and wish her a very successful 
career". 

Expressing h~ gra.,tefW tbank$, to the Prime M,nister and the 
leaders of various politic,l groQ,p's in. ~~e House ~x- t~e~ compli-
ments, Shrimati Pratibha Devisingh Patil saidthat she was thankful 
to the. members tor electing ller as tlleir Deputy Cbaimnan . She-
deemed it a pJivjI~ to occupy.-tie CIWr. SJarimati Patil remincJeci 
the House that Chairman, Deputy Chairmen and Government 

would come and go but the dignity and decorum of the HoUse would 
always go on record to preserve and mark the history of the Indian 
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parliamentary system. In conclusion, she assured the House that 
she would always seek guidance frorit'the Chairman in conducting 
tne business of the House. 

Shrimati Pratibha Devisingh Patil-A Life Sketch 

Shrimati Pratibh~ Devisingh Patil, daughter of Shri Narayanrao, 
was box:n at. ,J algaon in M·aharashtra on.19 December 1934. She 
received hex: educ;ation at MoJ. College and Government College in 
Bombay. Marri.ed, to Shri. Devisingh Ramsingh Shekhawat, she has 
one son and one daughter. 

An active social and political worker, Shrimati Patil Joined. 
Congress(I) in 1978. She organised Women Home Guards in Jal-
gaon District and was the Commandant at the time of Chinese 
aggr~ssion~ Sh~ had helq posiijpr,ts as Vice-Chairman of National 
F~Qe~~.tion for Co-oI?er:a.ti~e Urban B~n.ks and Credit Societies; 
M.an~~~ Direct.ot:' of Sl:lrama SadJtna rrl,lsts; and member of the 
Standing Committee of All Inqia Women's Council. 

In 191i2, Shr.i~ati. Pa~i1 was e~cted to the Mai.lC1-rashtra Legisla~· 
tix~ Assembly of which, s~ J;~mained a Illember till 1985. D1¢ng 
tQis period she bad held. the o~ce of Deputy ].1inister in the State 
Government with different. portfolios. She had also been the Leader 
o~ Oppo~j.tiQn Con~ess(I) in the Mahara$htra Legislatiy~ Assembly 
fI;om J~ly 1979, to Feb~upry 1980. Shrimati PatH was elected to the 
Rajya Sabha in June 1985. 

Du~ng he, coU~ge days, S~rimati Patil showed a keen interest in 
indoor games. She had beet;l a champion in table tennis and won 
mpp.y ~ s~i~lP in Ipt,~r-Colleg~ T.ournamer:tts. 

Shrima'ii, PatH has travelled widely in India and abroad She 
attended the International Council of Social Welfare Con£~rences 
at. ~~i~obi and Puerto Rico, led a delegation to Austria to partici-
pate in the Conference on "Status of Women" and weI),t to Bulgaria 
as a member of the A.I.C.C. Delegation in 1985. 
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FOURTH REGIONAL SEMINAR ON PARLIAMENTARY 

PRACTICE AND PROCEDURE FOR ASIA, SOUTH-
EAST ASIA AND AFRICA REGIONS OF THE 

COMMONWEALTH PARLIAMENTARY 
ASSOCIATION 

--------- . 

The Fourth Regional Seminar on Parliamentary Practice and Procedure far 
Asia, South-East Asia and Mrica Regions of the Commonwealth Parliamentaty: 
Association (OPA) was held at Vidhan Soudha in Banpiore from 29 to 31 Decem-
ber, 1986 under the auspices of the Indian Parliamentary Group which functions as 

the India Branch of the Commonwealth Parliamentary Associatioo. Dr. Ba1 
R1lm J akbar, Speaker of Lok Sabh'a and President of the India Branch of the CPA 
delivered the Welcome Address and Shri R. Venkataraman, Vice-President of India 
and Chairman Of Rajya Sabha inaugurated thee Seminar on 29 December 1986. 
The Thanks-giving AddTess was delivered by Shri B. G. Ba.nab.r, Speaker of 
Kamataka Legislative Assembly. Shri Ramakrishna Hegde, Chief Minisw of 
Karnataka delivered same day the keynote Address on "Role of Members of Parlia-

ment in Contemporary Society". Shrimati Pratibha Devisingh Pat~ Deputy 
Chairman of Rajya Sabha and Vice-President of the India Branch of the CPA 

delivered the keynote Address on "Parliamentary Devices to Ensure Implementation 
of Government Assurances" on 31 December 1986. We reproduce below a suJnmary 
of more significant points from these Addresses. 

Editor 
------------

WELCOME AnDRESS BY DR. BAL R.AM JAKHAR, SPEAKER, LoK SABHA AND 
PRESIDENT OF THE INDIA BRANCH OF THE COMMONWEALTH PARLIA-
MENTARY AsSOCIATION 

The two subjects chosen for discussion-cRoIe of Members of 
Parliam~nt in Contemporary Society' and 'Parliamentary Devi~ 

24 
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to Ensu~e Implementation of Government Assurances '- are of vital 
importance. The common thread running through both these sub-
jects is the concern, be it of parliamentarians or of the very institu-
tion of ParUament itself, to work for the social good to ensure 
welfare of the people and justice in society. 

The very existence and SlUstenance of our parliamentary demo-
cracies, particularly of the developing countries depend largely 
upon tne way the members of Parliament perforul their roles 110t 

only inside thf.: legislative institution but also in the larger society 
of which they are an integral part. The role_performance of a 
member of Parliament is indeed a complex and delicate task, for 
he combines in himself many roles, at times even contradictory. 
And the St.'.ccess of a member of Parliament depends upon how best 
he blends Ithese multifarious roles and carries out his duties and 
responsibilities . 

For the people, the member of Parliament is some kind of a 
· welfare officers' or "case worker'. Quite often, the member of 
Parliament may have to intercede with the pu::'lic functionaries for 
finding solutions to the common man's problems and the redressal 
of his grievances. This dimension of the role of the members of 
Parliament assumes great significance in countries like ours \vhere 
the illiterate, the poor and other socially handicapped, are in real 
nE'ed of help in some way or the other. 

In a democracy, the members of Parliament are always account-
able to the people. There has to be a contin1!ous rapport and 
understanding between the people and the members of Parliament. 
Even inside the legislature they have to be the crusaders of the 
people's cause. Various parliamentary dev'.ces are there to enable 
members to raise matters on the floor of the House. Members of 
Parliament as representative of the people have to act as catalysts: 
of social change. Be it inside the legislature or' outside in the larger 
.society, ~ members of Parliament have to play a very significant 
and con&tructive role keeping in mind the good of the people and 
society. 

The second subject assumes relevance in the context of the" 
Committee' system as an instrument of ensuring governmental 
accountability to' legislature and through it to the people. In the 
Committee ,constellation in our Parliament, the Committee on 
G'overnment Assurances has cOme to play a very significant role in 
ensuring that what is promised by our Ministers on the floor ,of the 
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House is actually implemented by the Government, The Conl'rriitt~e 
takes care of the stage between promise and performance. 'Ve ;aU 
know that the key to development and progress of a country lies 
in actual implementation of the 'programmes and projects by its 
Government. The establishment of this 'Committee is an eA-1lmple 
of how parliamentary surveilance could always be strengthened 
and made more effective. The Committee scrutinizes the iassu-
rances, promises, undertakings, etc. ,given 6y Ministers on the itoor 
of the House from time to time and reports on the extent to which 
such assurances have been implemented and whether such imple. 
mentation has taken place within the minimum time neCessary 
for the purpose. 

INAUGURAL ADDRESS BY SHit! R. VENKATARAMAN, VICE-PREsIDENT OF 
INDIA AND CHAIRMAN OF RAJYA SABHA 

Parliamentarians are elected on the basis of an election mani. 
:testo wllich contains programmes and policies which the member 
as a conStituent of his party will preSE'rve during his term of mem-
bel~hip.When the Parliamentarian is returned to the Ho~se, he 
gets a Inandate to fulfil those policies and programmes. Thus a 
two way process is established ln which the Parliamentarians' 
policies and programm~s are placed before the electorate and the 
electorate gives the member a manda'te to carry out those program-
mes. It behoves every parliamentarian to be true and loyal to the 
mandate he has received from the people. Several issues not 
covered by the manHesto often times come up in Parliaments and 
on sU'ch occasions, it is the duty of the member to act in a 'manner 
consistent with the broad policy enunciated in the manifesto. 

Another important duty of a parliamentarian is ,to keep the 
people informed of the actions 'and activities of Parliament. 

Parlianlentarians are obliged to seek the support of the less 
privileged and vulnerable sections of society. It is the duty of the 
parliamentarians to endeavour to improve the conditiC'ns of this 
'section in every direction. economic, social and educational. The 
parliamentarian must actively promote both official and non-official 
efforts to ameliorate the ~onditions of the people he represents. 
'The task of parliamentarians of developing countries is greater in 
this regard than those of his counterparts in developed countries. 

TDe parliamentarian 'has to be the watch-dog of public interest 
and should ensure purity in public 'life. Not ohly shou14 he riot 
1:tsp. 'or i.lb'ase his privilege for his personal benefit or advantage but 
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inust be watchful to see that public waste and extravagance is 
prevented and that society does not suffer through mismanagement 
;a'nd waste. 

Men1ber's role in our contemporary society is multi-faceted. He 
has to be 'active, vigilant, helpful and industrious, if he \\rishes to 
fulfil rthis role effectively. 

The achievement of a Welfare state through legislation implies 
enaetment of laws 'at ·a fast and rapid pace. often times, in areas 
where tftete are no precedents. Bills drafted in hurry and adapted 
in haste result in a plethora of legal disputes and 'consequent, un-
certainty of law. Legislators should, therefore, devote more atten-
tion to the 'enactment of laws. They Should offer constru.cti~ 
suggestions whHe participating in the debates "and in other activi~s 
in different spheres. They shOuld treat politic~ asa 'geriOUs bllSi-
ness' and parliamentary career as a full-time job. 

The members have also to play their role as -educators 'of tfte 
people. They have to create an enlightened ~iic 'Oip'ini1)h which, 
I consi~~r. is a pre-requisite for the success of democracy. A mem-
ber of Parlian1ent is thus placed in a unique position. He provides 
a link between the people and the 'Government. 

The ever widen~ng activity of "Government in Welfare State is 
reflected most strikingly 'in the phenomenon of Subordinate Legis-
lation. A Committee on Subordinate Legislation to gO into rule 
'rnaking powers of the Executive is one of the most important featur-
es of the parliamentary process. It is;n the work of this Committee 

-that legislative releof Parliament meshes in with the administra-
tive role of th(' Executive providing the essential linkage between 
law and the ryihmsof daily life. ~mbers of Parliament, irres-

-pective of whether they have a legal background 'oradmil'ristratiw 
experienCe, can bring to bear a fund -of practieai common sense 
'based on their 'experience of public life in the field ,of S'lIbdrd'il'late 
Legislation. ' 

The other topic relates to the implementatjon of Governlnent 
Assurances. In the Lo'k Sabha. on the intiative of S~eake'r 

Mavalankar in 1953, a Committee on Government Assurances ,vas 
·constituted. Later in 1972. such a Committee was also set up in the 
Rajya 'gabbS. There are certain express~ons which con~tute asSU-
rances. These are culled out from the parliamentarY debates and 
forwarded 'to lVfinistries concerned for implemerita'tion. The House 
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is regularly informed of action taken with regard to Ithe implemen-
tatlon of these assurances. The Committee on Government Assu-
rances further goes into the question whether the assurances given 
on the floor of the House were implemented fully or partially or 
there was inordinate delay in their implementation. If Mini stI'ies 
find difficulty in implementing any assurance, they may report to 
the Committee and it is for the Comm~ttee to examine it and make 
a report to the House. 

Sometimes, Ministers resort to the easy escape from tight posi-
tions by saying that the matter will be looked into. Such cases, 
have to be examined by the Committee to see if the promised exami-
nation did 'take place and if so what was the result. In this area 
the Committee on Government Assurances has been doing commend-
ably \\rcll. Thb Committee is a procedural innovatjon of the 
Indian Parliament and is a very effective device to get the Minis-
terial assurances implemented. This in turn ensures parliamentary 
accountability of the Executive. 

THANKS-GIVING ADDRESS By SHRI B. G. BANAKAR., SPEAKER, KARNATAKA. 
LEGISLATIVE ASSEMBLY 

We have in this country a parliamentary system of Government 
with Cabinet responsibility. The success!ve elections held in the 
country have belied. the apprehensions in some quarters about the 
strength of delnocraey in this country. It is no longer disputed 
that democracy has taken strong roots and the democratic spirit 
permeates every citizen in this country. This gives rise to hope for 
a better future in India. 

No doubt there are several gaps and lacunae in the type of de-
mocracy we are practising in some of the Commonwealth countries.· 
But it is always a struggle for betterment and the pro~ess goes on 
endlessly. There is an emergent need for the people of all peace. 
loving nations to come together to save the world from a catastro-
phe. The Parliament in India has several times expressed its deep 
anguish at the horrors that a nuclear war would inflict upon the 
world. ...,-:~ 

It is an irony indeed that when some people of the world are 
wallowing in wealth and luxury, large numbers of people do not 
have enough to eat, or to clothe or to live under a shelter. The 
sooner this contrast in Hfe is ended, the safer would be the world 
for us to live in. You ~annot suppress the economic and social aspi-
ration~ of millions of people for all t~mes to come. Our Parliament 
has tiIne and again pointed out this disparity to the richer nationsp 
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The Parliaments of the Commonwealth countries could play an 
effective role in trying to·highlight the fact that the under -develop-
ed countrie3 -cannot remain in that .pa:thetic condition for long and 
the richer countries cannot exploit our markets for any 'length of 
time. 

The members of Parliament have to keep in constant touch with 
the people so that there would be an uninterrupted refteetion of 
people's wants in the portals 0'£ Parliament. It is also true that 'over-
stressing of parti~ular lapses in administration should not ;occupy 
much 0'£ the time of the Houses of Parliament to the deter'itne'nt Of 
.rE::al and concrete issues tha t intimately alfect the liVes of 
~he people. The representatives of people have to be -ever 'on 
the "igil to haul up the administration, and to pllt it dn proper 
gear so that it can play a purposeful role in the economic, social 
ana ,political developmellt of the -country as a whole. 

it is ·common kno,,-ledge that -t~ Ministers -of Government face 
embarrassing situations \\t~hen confronted with facts witkin the 
knowledge of members. Quite often the Gover·nment ·representati. 
ves in the House are ill-informed about matters concerning ad-
miniStration ~and when pressurised for positive assurances by the 
riIembers 'an att-empl is made to 'escape fram a diffirult sitga-m,n by 
stating in generic terms that the point raised by the tnember viould 
~ eonsidered by the :Government. These assurances ,are furthco .. ;... 
lhg more liberally 'during Question Hour. It is the bounden duty 
'of the House to ensure that the Government keep to their "World 
"aria sincerely make attempts to see that the promises ~re examined 
'arid 'if possible carried out. We have a Committee on ~vernment 
(assurances in the Parlianlent and the State Legislatures. All the 
asSUrances made by the representatives of Governme-nt are taken 
'together and the Committees sit fOr the a<~countabiiity ot the Oov-
ernnlent representatives on those assurances. This is a 'continuous 
and long d.rawn out procedure. Where the assurances committees 
-are constantly on the vigil, there is greater compliance from the 
Government. It W'0uld alsn be a signal warning to the Government 
not to hold out empty assurances.' 

!{E'VNOTE ADDRESS BY SHRI RAMAKRISHNA HEGDE,CHlEF MINTS,. OF 
KARNATAKA ON "ROLE OF MEM!ERS OF PARLIAMENt' IN 

CONTEMPO'RARY SoCIETY" 

The primary duty of a "parliamentarian is to represent his con-
stituency and serve to the best of his ability the interests "of his ·con-
stituents. The relationship between a parliamentarian and the 'elec-
torate does not stop immediately after the elections. Heshoui'd be 
48 LS-3. 
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in close touch with the electorate throughout his term and should 
articulate their needs and expectations. Complaints and grievances 
of individuals would have to be looked into. This role is of great 
importance in developing -countries like ours where majority of 
the people are illiterate and poor. 

In this context it is necessary to emphasise the need for strong 
and effective constituency units of the parties represented in the 
Parliament. The local unit should also have a say in the selection 
of candidates for the election. This arrangement helps in develop-
ing local leadership and keeps the MP alert. In the developed 
countries these bodies provide political leaders with experience at 
the grass-root to play greater roles at the State and nationa11evels. 

The developmental a·~tivities offer a member of Parliament 
plenty of opportunities to bring about changes and improvement in 
his constituency, and in the process help the nation as a whole to 
progress. It should be rewarding to see the efforts of a parliamen-
tarian bearing fruits. 

A member who does his duty to his constituents has little time 
left for anything else. In other words, he becomes almost a profes-
sional politician. The duties of the member are multifarious and 
include long hOUlS of reading, participation in social functions, pre-
paration of speeches and delivery bOth inside and outside the 
House, correspondence, drafting questions, amendments, motions, 
etc. For a present day politician, it is extremely difficult to com-
bine outside work with the membership of the House. There are a 
number of employments from whi-~h a member has to resign on 
his election to Parliament. An important issue is the expenses incur-
red by a member while carrying out his duties connected with his 
membership. 

. A member of Parliament will have to play an effective role in 
the House. He can participate in legislative, financial and other 
business of the House. He can help in the scrutiny of the perfor_ 
mance of the. Government and redress public grievances. He can 
argue for desirability or otherwise of a particular Bill and greatly 
iJlfiup.nce emerging legislations. He can provide useful guidance in 
subordinate legislation or for implementing the legislation. Throu-
gh knowledge of rules and procedures is a sine qua non for a par-
liamentarian to be effective. He will have to adopt the right pro-
iCedure . to adhieve his objective. Proper usage of time is of great 
importance. Parliamentary practices, procedures and conventions 
impart stability and predictabi11ty in the transactions of business 
and ensure effective contribution by one and all. 
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It is necessary to mention about the traditions of each House 
developed through de~ades and the need to preserve them. There 
is need to introduce conventions and practices which would create 
a friendly and condu~ive atmosphere. 

An area of interest is the codification of parliamentary privileg-
es and the need to draw a code of conduct for MPs including the 
dis:closure by them of personal and pecuniary interest in matters 
coming before parliament. These matters should receive the sup-
port of all parties and should have a dependable form of sanction. 

There is an urgent need to establish a proper system designed to 
make Parliament more effective and the Government more aCcoun-
table. The Select Committees of the House of Commons ;covering 
the main departments introduced in 1979 have proved very useful. 
It has been observed that the Committees' work has been viewed 
by n1embers not as an alternative to the House, but rather as a sup-
plenlent to at and as a means to enrich its debates. If members 
have to playa better role, the best course appears to be a estab-
lish in India and in other countries of this region a similar system. 
This would ensure greater parliamentary scrutiny without affect-
ing Parliament's functioning. These Committees could provide a 
forum where members would get adequate opportunity and make 
constructive contributr.ons. The Committees can carry out close 
and more systematic scrutiny on a continuing basis of Govern-
ment's performance. The involvement of the member could be 
greater and it would prow.de an opportunity for specialisation. 

In India, the need for reform is urgent in view of the growing 
complexity of Governmental functioning and steady reduction of 
time for serious and detailed discussion of Governmental policies in 
Parliament. The Committee system would provide for a deeper 
analysis of the Budget by a compact body and help members spe-
cialise. It would also help the passage of the Budget in a shorter 
period with greater scrutiny. It would ensure efficiency in the work-
ing of the departments. 

Members are leaders of the community. They will have to har-
monise the interests of their constituencies and those of the nation. 
The interest of the nation should be uppermost in the mind of an 
MP.. Local or group interests should not be pursued beyond a 
point. 

A member of Parliament is a source of inspiration for many. He 
is a leader who can make others follow his footsteps. In most of the 
developing countries rapid changes are taking place in the political, 
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~( .. onQDlic .and social systems. ae ·h~s . a vital role to play -in the 
tran~orm,~tionof these systems. 

" 

It is indeed important what form of democratic sY$~m .. e.xiats~ 
But what is more important is whether it has certain basic attribu-
tes--a Government by consensus,well established political ansti-
tions and organised political parties and stable and effective admi-
nistration. The developing countries are yet to undergo any signifi-
cant political modernization. Economic develo.pment and social ;re-
form go hand in hand with political development. In fact, -these :are 
mutually reinforcing. The parlian1entarians should, therefore, evince 
inJ~~s.t ;in political modernization and in the establishment of pdliti-
cal :U1stitlltions which would provide for political stability. 

iPolitical modernization should cover rationlisationof authwritJ 
and differentiation of structure apart form expansion .of political 
paAicipation through decentralisation. The most importaDt .,Pect 
of ,political modernisation is the participation by social grOli~:o£ iDe 
entire socie~y in politics at all levels. This is accomplished lly ,the 
development of new institutions including p.Qlitical partift.S to -oIjp-
nise their pal'tlcipation. Political parties ar.e the .distinctive .organi-
sations of modern politics. The function of a party is to Ql"pnise 
participation, bring together separate interests and serv.e u a Unk 
betwee~ social forces and the Government. llilso doing the parties 
reflect the logic of politics. 

" 
.i 

KEYNOrE J\DJ>RESS BY SHRIMATI PRATIBHA DEVISINGH PATIL, DmPtrrV 
CHAJRl\{AN RAJYA SABHA AND VICE-PRESIDItNT OF THE bTt>IA , . . 

BRANCH OF THE COMMONWEALTH PARLIAMENTARY ASSOCI!TION ,Oli 
"'PARLIAMENTARY D~VICES TO ENSURE IMPLEMENTA'l'ION OF Gov-
ERNMENT AS~URANCES" 

In.;1 ~;Li.amen~tary democracy the Executive is responsible to 
P.~ent iOf all its acts .of commission and ,omission. The control 
w~b Pal" li.ment ,eXlel"cises over the Executive emanates from the 
principle that Parliament represents the will of the people, and 
therefore, has .a right to ov~rsee the working of tbe Executive .so as 
to ensure that its policies and progra~m~s remain in consonance 
wi~ the hope$ and aspirations of the people. The manifold parlia~ 
men~ary procedures afford opportunities to members to enfQ.r.c.e 
ministeriat responsibility. During debates and discussions un.der 
various rules, the members evaluate the performance· of the Govem-
'IW-nt in diverse, fields bring to its notice drawbacks and SBort-
e6millgs in the policies and programmes being implemented an4 
v~ntila~ public grievances and seek their redressal. 
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While participating in· the proceedings. of the House and replying 
to debates, the Ministers give assurances or pronUses either'1h- tafce" 
tlction on a matter or to consider it or to furnish the information,as" 
~~1:fot bj:. Itlembers~. In' order to effectively oversee the worldng of 
the Ex~ti"e and' enforce its accountability, a Committee on Govern-"... .. ., , 

IlJeot, Assurances in each· House ot Parliament has been set up to 
keep' al . w.a1;Qh on; the implementation of assurances given by the 
Mittisten:()l\:the FlOor of the House. This Committee serves as a l 

watchcmg' Ott the' functioning- of' the Government: This Com~nittee. 
h,. .\vftQIJy an· IndiB!1J it1.n.ova15on· in the parliamentary procedure c;>f~ 
the world. 

Identification of Government assurances in the proceedings of 
the House is not an easy task. Differen~es may arise between Par-
liarnent and the Executive as to wnich words or expressions consti·-· 
tute assurances, undertakings, etc. The determination of forHls of 
aSSUrances' is', therefore, essential for the proper working~ of any kind 
of parliamentary machinery designed to oversee implementation. of 
gev.ernment assurances~ \ . 

Needless to say, if an assurance is not fulfilled withfu a reason-
able time, it may lose its significance. In order to ensure that the 
assurances are fulfilled in the shortest possible period- some reason-
able time-limit has to be prescribed. In OUr Parliament an assu-
rance is required to be fulfilled 'vithin a periOd of' three'months 
from the date of the assurance. This time-limit has to be strictly 
.observed. But if there are any genuine and practical difficulties in 
implementing an assurance witliin the prescribed time-limit, it is 
open to the government to approach the Committee and seek exten-
tion of time. If necessary, the Committee can summon officers of 
the concerned Ministries to give evidence about the action taken by 
Government for implementing the assurances. This undoubtedly 
helps in securing speedy implementation of the assurances. After 
examining the action taken by Government to implement the assur .. 
ances, the extent to which they have been implemented and whether 
such implementation has taken place within the minimum. time 
necessary for the purpose, the Committee reports its conclusions and 
recommendations to the House. 

With the passage of time the Committee has been gaining popu-
larity even with the public. Organisations, associations and indivi-
duals approach it for redressal of their grievances regarding non-
fulfilment of particular assurances given by the Ministers on the 
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floor of the House. The Committee considers each case on 
and tries to help the aggrieved persons. 

merits 
r 

Both the Committees on Government Assurances of the Indian 
Parliament have been working very effectively. They have been 
acting as arms of the Parliament in the matter of enforcing executive 
accountability. As a result of the continuous vigil kept by the Com-
mittees over the implementation of Government assurances, the 
IVIinisters have now become more careful in giving assurances, and 
their departments have been showing promptnesa in taking action 
~moon. ' 

1 
• I 

..... ~ .. 

Professor Madhu Dandavate: .... The Home Minister who 
made the statement should have been here. 

Sini P. Chidambaram: He is replying in the Rajya Sabha. 
He will be here in 10-15 minutes The other House is . 
alsb debating this issue. He is now on his legs. 

Professor Madhu Dandavate: I am happy, Sir, he will come 
back with elders. 

Mr. Speaker: Yes, Sir, on the eldrly advice. 

(L.S. Deb., 24 February ISH7) 
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On 27 November 1986, His Excellency, Mr. Mikhail S. Gorbacbcv, General 
Secretary of the Central Committee of the CPSU, addre~1~d the members of 
Parliament in the Centra! Hall of the Parliament House. \Vc reproduce:. below the 
synopsis of his Address as \\·elt a4J of the welcome speech try Shri R. Venkatara-
man, Vice-President of India ~nd Chairman of Rajya Sabha, spc;c~h by Shd Rajiv 
Gandhi, Prime Minister of Ir.dia and the thanks-giving spe~!h by Dr. Halram 
Jakhar. Speaker of Lot Sabha and President of the Indian Parliamentary Group. 

Editor 

WELC'OME SPFJ4;CH BY SHRI R. VENKAT~MAN, VICE-PRESIDENT OF 
INDIA AND CHAIRMAN OF RAJ'yA SABHA. 

Gathered here to welcome you in this historic Central Han of 
the Parliament of India, Mr. General Secretary, are members of the 
Lok Sabha and the Rajya Sabha, Members of the Indian Parlia-
ment have had the privilege of welcoming the Soviet leadership in 
this very hall more than once. Likewise, Indian P.rime Ministers, 
Shri J awaharl&l Nehru, Shrimati Indira Gandhi and Shri Rajiv 
Gandhi returned these visits to the Soviet Union, each viSit streng-
thening the bonds of friendship and furthering the area of co-ope-
ration. India fondly relnembers the support offered to the Indian 
struggle for freedom by your great 1eader, V. I. Leniln. 

Our administration for the Soviet people dates back to the 
time of your Revolution. Our beloved Prime Minister I Jawaharlal 
Nehru, visited your country in 1925 and came back fully impres-
sed with your planned economy. What Jawaharlal Nehru wished 
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for India was not just a change of political stru:~ture, lmportant 
as that \vas but a. transformation of a despondent society into a 
s~ine one corr~bing the pride of its past with a vision of its 
future. In this journey on which Nehru initiated us, we have re-
ceived from the Soviet Union, constant and consistent support. 

. Indo-Sov.iet, e<:QnQmic collaborations constitute an, altogether 
unique and exemplary saga. These are based on the principle of 
mutual respect for each other with no strings attached. 

The complementarity between our two" countries. has. not been 
confined' to inter. governmental activity alone. Cultural exchanges 
Ol~_ a R~ople-to ... people basis have given to the profile of Indo-
So~~t relations. the featur€s of human warmth. We, are looking 
fo~~ard, to the great cultur~l manifestatiPJls that: lie ahe;ad: The 
Festival of. India in the. Soviet, Union and the F..estivcU. of th~:· Soviet 
Union. in India. 'fhese \vill re-articul~te the spirit of the Treaty 
of Pea·~e and Friendship signed by the two nations in 1971. 

Our shared perceptions of the Global problems have helped 
draw us together closer and· closer. The, leaderships of both, COPfl-
tries are firmly set against the nuclear arms race that threatens 
the human species with annihilation, star wars that seeks to pollute 
even. Quter spa~e and e~ca.1ation of tensions. We also share the view 
th~t. p~ac~ a~d progress are, indivisiBle" a~dj' that " tDere" aan,· b& no 
'Rrog~ess without' peace. The~ ready '-and"~sPOBt&n80\l& ~nSe: of 
the Sovie,t Union to the six-nation initiative and your own· positive 
~~o~s,al~ ~t ~ykjavik, for nuclear disarmament~ fill' the wopld 
wjth. hop~ that, these efforts will not g~ in vain~ 

~m;ss. BY HJs. E;XC~LU:~NCY, MR. MIKHAILS. GOR5~CHEV,. G'ENER1\L 
SECllETf\RY OF THE CENTRAL COMMITTEE OF, THE CPdU'* 

On behalf of my country I would'like to share, with YQu~oUr 
vision of the world, bridging it with the thoughts and aspirations 
of, mUlions of people in your country. 

I. shaUi speak of things that are equally cherished by OUf'two 

R~olll~.s an(!: of things th~t are, equally disturbing , to. them. Joint 
action and cooperation between the Soviet . Union· and~ :India4- 'c!9n~ 
stitute a significant factor in world politics and perform a const-
ructive function in the system of international relations. 

·Original in Russian. 



. ''Phe' proximity of·· polititions held. by. the· Soviet Union. and· the 
great» India· on the fundamental. prDblems. of our time is. indispu-
ta~le ·as.' is theil' GCmmitlnent to· peace· and equitable cooperation. 
to -disarmament. and· the pre\lention. of nuclear war. 

Nor is there any doubt that at this alarming jun;~ure in the 
life of mankind. we are equally determined to work persistently 
for saYiug the peoples of the Earth from a nuclear Apocalypse, 
f~~~uilding, a worid order that' would rule out diktat or violence 
aJld en.able. every people to chose freely its own road' of devclbp-. . '. . . 

n\E~n-t. . . ~ . 

To me personally, it is quite obvious that much of what, we 
c~l new political thinking manifested itself internationally for 
the first tUne in. relations between the Soviet Union and" India. 
And. the fact' that. differences of socio-political system and' Ideology 
and our: national, cultural and other distinctions have not ham...; . . 
pared. O)..l.1"- dialog\le is extremely important as a guiding example 
for others. 

Our ancestors ,. traveJled across three seas" to reach India and 
reveal to their ceuntrymen the treasures of India's sou}: and· mind. 
Today w,e come to Thdia to reinfo~~e the principles of our diversi ... 
fled bilateral cooperation and, open up new vistas· for it. A· new 
agreement on Economic and TechnOlogical Cooperation, the· larR-
est in the history of Soviet-Indian relations, has been ~gned~ 
We, have come here in order to promote, together with the leaders 
()f ' India, the reaffirmation of the :concept of peace as the· supreme 
and universal. human value. 

The'l)eciaration of principles for a nuclear-weapon-free and 
non:..yiolent- \\'orld: signed by the Prime Minister, Mr. Rajiv Gandlli. 
and' myself serves this noble purpose since we are not merely' pr~ 
clajming the principles of a world free from nuclear weapons or 
yiolence but are already implementing those prin~iples, in practi-
cal international action. 
'. . 

The Soviet programme for a phased elimination of al1~ nuclear 
arms and other Vleapons of mass destruction before the end Df thiS 
1leJltwy;-, the,; concep.t of. building a .. comprehensive system of inter_ 
natiOnal pea.ce· and: sec.ul'itv, our moratorium on nuclear ex-',' .. 
plosions. our various other peace initiatives is consistent with- tlie 
position of the Delhi Six and with India's belief in the power of 

"OORtftI9n stlnSeanuf the. possibility. of: ensuring., peace . and. progress 
. for;, the present and: future· generations .. 
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We are gratified to note that the SOviet Union and India share 
the same approach to the idea o~ establishing a comprehensive 
system of international security. The Delhi Declaration is a new 
step in promoting this concept of a durable, assured peace. a peace 
with a new quality. 

Universal peace for every nation begins at the threshold: of 
one's home. That is why stability and security in Asia are" a com-
mon con:cern for both IndIa and the Soviet Union. For our natio-
nal homes to be strong, they need peace, and for peace in the world 
to remain undamaged, we must reinforce all the supports on which 
a house is built. 

India is an acknowledged leader of the Non_Aligned Movement; 
what is more, it is a m~mber in high standing of the world com-
munity. Therefore, today we intend to make some suggestions 
here, addressing them both to India as a major world power and 
to most other countries which want to bring international affairs 
to a more constructive level. 

First. In the nuclear age, when the threat to people's lives has 
become universal, when the realisation of inter -relationship and 
mutual responsibility is becoming vitally important for everyone, 
international institutions and organisations acquire greater signi-
ficance. 

Lately the community of nations has grown, in the United 
Nations. The role of the United Nations is bound to increase due to 
the significant growth of its membership and the independent atti-
tudes of its members. V\. e are convinced that in the nuclear and 
space age the lTnited Nations can and must increase its contribution 
to strengthening peace, as envisaged at the time it was founded. 

The Soviet Union wants the potential of this universal inter-
national organisation to be used more effectively than in the past. 
which must be achieved, inter alia, by making its proceedings and 
.its main bodies more democratic. 

In general, we are in favour of enhancing in every way the 
authority of the United Nations, of strengthening its political, legal 
"and moral standing. 

Second. Outer space above the Earth surrounds the whole of 
mankind and no one should be indifferent to how it is used.· It is 
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our profound conviction that space, this common property of man-
kind, should be exclusiveJy peaceful and that what we need is 
Star Peace and not Star Wars. We are prepared to cooperate with 
any country in exploring outer space. 

We think that the developing countries, with their authority, their 
desire to cooperate in coping with these tasks and their interest in 
putting space exploration on the track of peace and broad-based 
internatinal cooperation, are to play an important role in .the 
endeavour. Therefore, today we make a proposal to establish, with 
the help of the leading space powers, an international centre. to 
carry out joint research and develop space technologies at the 
request of developing countries, for example satellites, to explore 
natural resources. 

Third. As you know, the Soviet Union and India support the 
United Nations decision to convene not later than in 1988, an 
I 

international confere~ for the purpose of implementing the United 
Nations Declaration on the Indian Ocean as a Zone of Peace. .De-
militarisation of the Indian Ocean must finally get under way. 

The peoples of our two countries have much that brings them 
closer together. 

A high degree of humanism is also evident in the policies of 
our two countries: both the Soviet and the Indian people tend t~ 
think not only in terms of their own security or interests, but also ~ 
to relate them to universal security and the aspirations of the whole 
of mankind • 

Today, the danger of war means more than heavy stress, a 
burden injurious to mental health. The arms race diverts enormous 
materi.al, intellectual and various other resources and consequently 
denies people the necessary means to improve their existence, and 
hence limits their ability 'to enrich society through creative 'vork. 
It is necessary to cut dO'vn the material wherewithal for the arms 
race and to channel the resources to development. 

We cannot fail to recall in this context that Indira Gandhi, the 
great daughter of the Indian people, was among the first political 
leaders who realised that this is the way to meet the global chal-
lenges facing mankind. The Soviet Union, ~too, has been consistently 
emphaSising that disarmament woud lead not only to a more secure 
world, but also to a higher standard of living. 

Our, positions on this matter coincide wi,th the positions of India 
and of the Delhi Six. We support an early convening of the UN 
Conference on the relationship between disarmament and develop-
ment. 



Ending the arms race \vould also effectively promote the ilnple. 
mentation of the idea of a new world economic order. It, \\·ould 
also maKe it easier to solve the probem of foreign debt, which fC?r 
many countries is now not only a grave economic chal1eng~ but also 
has political consequences. 

The- problem: of disarmament has many- dim'ensions; each of tHem 
aeeentuaiing tile- need for its solution. But what is' particularlY. 
l1Dacceptabn~ is replacing the rae. in some types of weapons- \\1itb a 
raee ill other weapons; If we were to disarm in one" area- on.1y· to 
Dui1d~ up weapons of mass destruction' in, another area, that' would 
not be disalmament but- a fraud. 

I am referring to the SDI which, according to world~famous ex-
~s, threatens- 00: level yet another enormous hole: in the- po<*ets, of 
people- in many countries. World- public opinion- is beingtoiF that 
besides being a defensive programme," the' SDI~ also, stimulCites- the 
~elopment of_ non-military economies and1 would- bring abotrt 
higher ~mployment. and even greater prosperity .... I would just- say. 
here that the cynical proponents of this programme make no secret 
that with the help of the snf they not only intend to dictate to 
other countries how they should live but also want to increase 
their national: product. by impoverishirlK. others: 

May. I in conclusion once again turn. to Sovie~ Indian- relation~ 

'1lhey- rest on, the· reliable foundatioll of our Treaty of>- peace-; 
Friendship and Coopera1tion. Its supreme meaning lies.: in- tHe 
reciprocal commitment to act should a complicated situation arise 
for one side or both. . 

Suoh- situations did arise. Both- the Soviet' Union and. India Wive 
remained faithful" to their commitments and acted - in _ accordance 
with tlie spirit and the letter of our Treaty. 

. . 
Friendship and cooperation between the Soviet Union and the 

Republic of India have.: stood. the ltest of time. Instrumental in; this 
have been the ties and- contacts between our Parliam~t~ whiob 
should be further developed. . 

. SPEECH BY SHR! RAJIV GANDHI- PlUME- MzNISTBR.OF INDIA. '" . 

Ever since our independence ~ we have borne in mind the fact 
that fieeciom, prosperity and! peace' are indi~iSible': We- H-aV'e -la1Sou-
lr'ed for; India's- economic development; for' India's strength; At the 



11.E.Mr. {~orbachev's Address to Members of Parliament 41 

same ltime we have ·striven for ;peace ,and cooperation th:uougOOut 
.the world. QUI" )policy of'Nonalignm.ent is ,an eJal)r-ession Qf the spiritt 
.mthe ,reconciliation ~1that animatedeurnon-violent struggle 'for ifree_ 
~om. 

Reconciliation and peace are what the world needs today. 
Genexal &CFetary 'Gorbachev,cberishes just such.a vision of peace. 
W.e wte:re heartened :by his ready acceptance of the 'successive pJ!0-
-})Oaals of ithe·Six-Nation Five",C(i)ntinent Initiative ,for disarmament . 
. 'His own pr.Qpo&als at Beykjavikgo far beyond what we attempted. 
They ar~ remarkable for their :sweep .and boldness. In the interest 
-of humanity, .all nuclear-weapon countries must ,come iw,gether in 
a binding ;compact lG .e1ilnin&te nuclear weapons and tpre\ftent the 
spread of confrontation to Outer Space. 

l:~our visit shows the inlportance that the Soviet ,Ulllea ,attaches 
to fremdship with India. Ii gives us an :opportunity to demonstrate 
':h&wgreatly we value -the friemdship of your great COtmtry. It is -a 
friendship -which has supported us in our 'IB9Il'ten ts of -anxiety .ad 
helpea '\;lE; 41ft buiJding a 'mociern ·economy. 

THANKS-GIVING SPEECH BY DR. BAL RAM JAKHAR, SPEAKER,LoK SABHA 
AND PRESIDENT OF THE INDIAN PA'RLIAMENTARY GRoup· 

Ever 8ince our independence, we have in this Parliament, eA-
. deavoured to provide impulses a·nd ideas which would promote -peace, 
. friendship and cooperation between nation States acroSS continents 
and wO-uld lead to the emergence of a ~ew pattern in intema-tional 
-ttUtions in Asia and in the \Vorld. 

Our latc Prime Minister Mrs. Gandhi made weighty contributions 
to strengthening and consolidating the Non-aligned Movement and 
for shaping of an Asian identity. 

India has just assumed the Chairmansh;.p of the South Asian 
Association fOr Regional Cooperation which is a concrete expression 

.of our common intention to pool the experience and talents of the 
countries of this region for battering the lives of one of the most 
populated parts of the world. 

Indo-Soviet relations are founded on deep mutual eommon res-
pect for the well-defined principles of international relations. We 
welcome your understanding of Non-Alignment which is a recogni-
tion that a country's independence of thought is a souna basis on 
----------- -
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'W~\e\\ \(., bu\\~ a s\m\\an\, 0\ a'PlJtoaeb \0 cUTten\ \n\ema\iona\ 
issues. Your speech shOws your deep faith, Excellency, in preserv­
ing world peace, creating the necessary conditions for i.t, and bring-
ing about of a new world order both political and economic, which 
would Assure equity, justice and independence. 

Indo-Soviet friendship has grown from strength to strength, and 
as a natural corollary, this friendship has found practical expression 
in almost all fields of human endeavour-economic, social and cul-
tural, scientific and technological. Economic and technological 
cooperation extended by Soviet Union has helped us considerably in 
building up a strong industrial base and a self-reliance economy. Our 
relations have stood the test of time and withstood pressures of all 
kinds. 

Both our peoples are of the finn conviction that in the present 
era the most pre~ing question confronting humanity is to stop the 
nuclear race, beginning with stopping nuclear tests and to prevent 
the extension of weapons to outer space. The Indian people have 
studied with appreciation the many imaginative proposals made by 
Your Excellency with a view to ridding the world of the nuclear 
weapon menace by the turn of the century. We also have welcomed 
your practical action in ordering a moratorium on nuclear weapon 
testing and we hC}pe that other major nuclear weapon nations join 
in this significant action. Our parliamentarians p~ay an active part 
in . several international for a dedicated to bringing about a world 
which would be free of nuclear weapons and where outer . space 
would be used only for peaceful purpose.s These shared objectives 
and a resounding echo in the Dec'laration on a Nuclear-weapon-free 
and Non-violent world which Your Excellency and the Indian Prime 
Minister have signed. 

Shin Ra; Kumar Rai: Sir, he has the check to say all those 
things. 

Shri G. G. Swell: He is speaking with his tongue in ch~ek! 

(L. S. Deb., 27 March 1987) 
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PARLIAMENTARY EVENTS AND ACTIVITIES 

CONFERENCE AND SYMPOSIA 

Confe1'ence Of Chairmen of Committees on SubOTdina.te Legisla-
tion of Pa1'liament and State Legislatures: The Fourth Conference 
of Chairmen of Committees on Subordinate Legislation of Parlia-
ment and State Legislatures in India was held in New Delhi on 29 
and 30 November, 1986. Besides, the Chairmen of Committees on 
Subordinate Legislation of Lok Sabha and Rajya Sabha, 20 Chair-
men of such Committees from state legislatures attended !the Con-
ference. The Conference was inaugurated by Dr. Bal Ram Jakhar, 
Speaker, Lok Sabha. The inaugural address was followed by an 
address by Shri Mool Chand Daga, Chairman, Committee on 
Subordinate Legislation of Lok Sabha and Chairman of the Con_ 
ference. 

The Conference discussed matters pertaining to the followinl! 
aspects of the Committee on Subordinate Legislation: 

1. Framing of Statutory Orders. 
2·. Framing of rules in relation to Boards • 
3. Laying of subordinate legislation on the Table. 
4. Scope of functions of Committee on S~bordinate Legis-

lation. 
5 Prior scrutiny of rules. 
6. Scrutiny of orders framed by Autonomous Bodies. 

7. Constitution of Joint Committee in a bicameral State 
Legislature. 

S. Framing of Act under Article 309 of the Constitution. 
9. Petitions regarding Subordinate Legislation framed by 

the Executive. 
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10. Governing of alLlndia Service Officers by State Govern-
ment Rules. 

11. Modification or Annulment of Rules framed under Dele-
gated Powers. 

12. Implementation of recommenda~ions. of the Committee. 

Symposium on 'Our Constitution and Working of Parliamentary 
Democracy :in India': A symposyium on 'Our Constitution and 
Working of Parliamentary Democracy in India' was held under the 
auspices of the Indian Parliamentary Group on 26 and 28 November 
1986. Dr. Bal Ram Jakhar, Speak-er, Lok Sabha inaugurted the sym-
posium in the Central Hall, . Parliament House on 26 November 1986. 
The busineSs session was h~ld on 28 November 1986 in the Parlia-
ment House Annexe, New Delhi. 

INDIAN PARLIAMENTARY DELEGATION ABROAll 

M-auritius: On the invitation of the Legislative AS8eIDWy -of 
Mauritius, an Indian Parliamentary Deiegation }e'cj ey Dr. -M. 
Thambi Durai, Deputy Speaker, llokSabha visited Mauritius frem 
16 to 21 January 1987. Besides the leader, the De-leg8ti0n coosisted 
of Dr. Chandra Shekhar Tripatbi, Shrimati Sumati Oraon awrlSarJa-
shri Dharam Pal Singh Malik, Mostafa Bift Quagem, R. R. Sahu, 
and Syed Masudal Hossain, all members of Parliament. Dr. s.tbhasA 
C. Kashyap, Secretary -General, Lok Sabha was Secretary to the 
Deieg-ation 

PARLIAMENTARY DELEGATIONS ~'ROM ABROAD 

Australia: In response to an invitation from India, a 7-member 
Australian parliamemtary Delegation led -by Honourable Mrs. Elaine 
Elizebeth Darling, :MP visited India in November 1986. The Delega-
tion called on Dr. Bal Ram J akhar, Speaker, Lok Sabha and Shri R. 
Venkataraman, Vice-President of Ind] a and Chairman of Rajya 
Sabha on 17 November 1986. Dr. Jakhar hosted a banquet in their 
honour'~ the same day. A meeting between ~he Delegation and 
membe!"s -of -our Parliament was held on 18 November 19M. Besides 
Delhi, the Delegation also visited Agra, Bangalore, Mysore, Bom-
bay and Madras. 

Netherlands: In response to an invitation from India, an '8-mem-
ber Dutch parliamentary Delegation led by His Excellency Dr. D. 
Dolman, Speaker of Second Chamber of the States-General of the 
Netherlands visited India in November 1986. The Delegation 
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called on Shri R. Venkataraman, Vice-President of India and Chair-
man, Rajya Sabha on 21 November 1986 and Dr. Bal Ram':Ja~m:ty 
Speaker, Lok Sabha on 24 November 1986. A meeting between the 
Delegation and members of our Parliament was held on 24 Novem-
ber 1986. Dr. J akhar hosted a banquet in honour of ~ Delegation. 

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period 21 November 1986 to 20 January 1987, the 
following Programmes/Courses were organised by the Bureau of 
Parlianlentary Studies and Training, Lok Sabha Secretariat: 

Appreciation Courses fOT Officers/Probationers of All-India/ 
Central Services: Three Appreciation Courses on parliamenta~ 
processes and procedures' were organised by the Bureau, viz. Fourth 
Appreciation Course for Indian EconOmic Service Probationers-24 
to 28 November 1986; Appreciation Course for Probationers of IRSE 
and IRSEE Serv!,ces-1 to 5 December 1986; and Stxth Appreciation 
Course for Indian Railways Accounts Service, Indian Railways 
Personnel Service and Indian Railways Traffic Service Probation":' 
ers-8 to 12 December 1986. 

Appreciatic,n Course Seminar for Youth Coordinators and PTo-
jessors/Lecturers for organising Model Parliaments: The Bureau 
conducted the Third Appreciation Course for Youth C09rdinators 
under the Department of Youth Affairs from 25 to 28 November 1986 
\\lith a view to assist them to organise Model Parlialnents among the 
non-student youth. Shri K. Ramamurthy, Chai.rman, Comn1ittee 
on Public Undertakings naugurated the Course. Wtih a view to 
encourage professors/lecturers of Delhi University and its affiliated 
colleges, to organise Model Parliaments, a Seminar was organised 
for them on 16 January 1987. Shri N. N. Mehra, Joint Secretary~ 
Lok Sabha Secretariat inaugurated the Seminar. 

Attachment of Officers of Sate Legislative Assembly Secrpcariats 
with the Lok Sa.bhaJ Secretariat: At the' request of the Assam Legis-
lative Assembly Secretariat, the Bureau organised Attachment 
Progralnmes for (a) three Officers of that Secretariat from 20 De-
cember 198e to 2 January 1987; and (b) five Senior Assistants of that 
Secretariat from 31 December 1986 to 6 January 1987 to enable them 
to study the procedures relating to parUamentary questions. 

At the request of the Himachal Pradesh Vidhan Sabha Secre-
tariat, the Bureau organised an Attachment prOWamnl.e for Shri 
L. S. Kashyap, Officer on Special Duty of tha.t Secretariat from 18 to 
48 LS-4. 
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24 December 1986 to enable him to study Ithe working of Table 
Office, Privileges Section, Library and Reference Division. 

TraiT.ing Courses for Officers of State Legislatures: A training 
course for Reporters of State Legislature Secretariats was organised 
from 22 to 29 December 1986, which was attended by 55 Reporters 
frem: various State Legislature Secretariats. Shri N. N. Mehra, 
Joint Secretary, Lok Sabha Secretariat inaugurated the Course. 

A ttachment of Parliamentary Fellows of Institute of Constitu­
tional and Pa'rliamentary Studies: An Attachment Programme for 
Parliamentary Fellows of the Institute of Constituti.onal and Parlia-
mentary Studies was organised from 29 December 1986 to 2 January 
1987. The Programme was attended by 20 participants including 
.seven from foreign countries. 

'Stud'Y Visits: At the request .of various training institutions in 
the capital and other educational institutions, the Bureau organised 
13 Study Visits f.or, among others, (i) Sales Tax Administrators; 
(ii) Officers .of DGS&D; (iii) Students of Government Polytechnic 
Mysore~ and (iv) U.P. State Civil Service (Executive Branch) Offi-
cers. 

, 

Shri P. R. Kumaramangalam: 
be appreciated. 

At least the intention should 

ProjeasOT Madhu Dandavate: The road to hell is paved with best 
intentions! . , 

(L. S. Deb., 12 March 1987) 
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PRIVILEGE ISSUES 

-----------------------
RAJYA SABHA 

Propriety of Government issuing Notifications having revenue 
implications on the eve of the Budget Session: On 11 November 
1986, the Chairman (Shri R. Venkataraman) observed that on 4 
March 1986, he had given a ruling in the House on the question of 
propriety of Government issuing Notifications exempting various 
items from payment of customs duty just on the eve of the Budget. 
He had in his ruling inter alia mentioned that the ~uestion whether 
the exemptions had been given properly or in normal circumstances 
could at best be looked into by the Committee on Public Accounts. 
A reference was accordingly made to that Committee. 

The Chairman noted that he had since received the observations 
of the Public Accounts Committee on the reference made. The 
Committee had recorded that while there should be strict compli-
ance with the principle that no proposal involving taxation should be 
given effect to by the Government unless and until Parliament 
had discussed, debated and approved it, a certain degree of flexibility 
must E~xist to enable the Government to deal with an emergent situa-
tion ill the light of public interest. The Committee had minutely 
examined the Notifications laid on 25 and 27 February, 1986 and 
felt tbat 15 out of 49 Notifications ought to have been held back 
until Parliament had had an opportunity to consider them. Accord .. 
ing to the Conunittee, in the case of those 15 Notifications, there did 
not appear to have existed the necessary degree of urgency of public 
interest that would have justified an exception to the general rule. 

Shri Venkataraman further noted that the Committee had also 
observed that the amount of revenue involved. in the grant of exem-
ptions was not marginal but was conspicuously large. As estimated 

41 



48 The J ournaZ of Pt.P"liamentIJ'1I Information 

by the Committee, exemptions granted under the Customs and Cen-
tral Excise laws during the years 1983-84, 1984-85 and 1985-86 were 
to. the tune of Rs. 1,115 crores, Rs. 1,283 crores and Rs. 1,924 crores 
respectively. The Committee had, in particular, taken note of the 
fact that the exemptions granted. in the revenue accruing from 
customs alone amounted to 16.62 per cent of the totall."evenue during 
1985-86, added the Chairman. 

Referring to the .concluding observation of the Committee that 
post-notification approval by Parliament was no substitute for a 
prior debate and discussion of taxation proposals specially when 
they departed from the approved Budget, the Chairman expressed 
the hope that the Government would take due note of that and end-
eavour to ensure that resort to issuing Notifications having revenue 
inlplications would be minimal. 

STATE LEGISLATURES 

Alleged misleading of the HOUSe by a Minister:: On 5 August 
1986, the Speaker (Shri Natwarlal C. Shah) announced that a mem-
ber, 8hrl Ashok Bhatt, had given notice of a question of privilege 
under rule 250 of OUjarat Legislative Assembly Rules against the 
Minister for Health. 8hri Bhatt had stated therein that during the 
Question Hour on 12 March 1986, another member Sbri Keshubhai 
Patel had, at the time of supplementary questions on the Starred 
Question pertaining to withdrawal of cases of adulteration in oil 
in Rajkot district asked a question, viz. "whether the Hon'ble Minis-
t~r was ever associated in one or the other way with the organisa-
tion in respect of which he has withdrawn the case?" To that 
question the Minister for Health had replied, "1 have not with-
drawn this case. My opinion was also not asked. The Home Depart-
ment had decided to withdraw the case before 1 had become the 
Minister. The decision is not taken by the Department in my charge." 
The Speaker observed that Shri Ashok Bhatt had alleged that the 
IVIinister had misled the House since his reply was far from truth. 
In support of his statement he had produced copies of the letters 
dated 3 September and 16 October 1985 written to the Director of 
Food and Drugs Control Administration and the Additional Gov-
ermnent Pleader of Rajkot respectively by the Health and Family 
Welfare Department. 

The Speaker informed the House that he had asked the Minister 
for Health to clarify that issue. He added he had, after minutely 
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studying the issues raised by Shri Ashok Bhatt, the letters pr04qc.e4 
by him and the clarification given by the Minister, noticed that two 
issues were involved in that cue. The first of them was the criminal' 
suit No. 362184 filed in the Court of Judicial Magistrate (First Class) 
of Rajkot against the officer of the godown of the Gujarat Coopera~ 
tive Marketing Society Limited (GUJCOMASOL) situated at Nava-
gam for keeping sub-standard wheat while the second pertained to 
the application requesting to involve subsequently all the Directors 
of the GUJCOMASOL as co-accused in the case. 

The Speaker noted that when the issue, whether the ~njster 
for Healt~had withdrawn the case filed against the organisation with 
which he had been associated, was raised in the House during 'the 
Question Hour, the Minister had replied that he had not withdrawn 
the case and that the decj.sion was not taken by the Department in 
his charge. The Speaker observed that obviously that organisation 
was GU JC01'IASOL and the Minister for Health had been one of its 
Directors and, therefore, he had given his replies keeping in mind 
the application requesting to treat Directors of the GUJCOMASOI" 
~ co-accused in the case and the GovernmeI1t'~ decision tbereo:Q.. 
The Speaker added that he had himself ascertained that the :Re~ 
trar of Co-operative Societies, who was himself e:r-oflicio Director 
of the Board of Directors, had cOILc;idered the question of withdraw-.I 
of the application requesting to treat the Directors of the GUJCO-
MASOL as co-accused in the case, for the first time on 21 December 
1984 and the Assistant Director of Food and Drugs Control Adminis-
tration, Rajkot had, vide his letter dated 2 January 1985, asked 1.0 
withdraw the application and also sent a copy of that letter to tlle 
Government pleader. On the strength of that Jetter, tbe Collector 
of Rajkot had vide his letter dated 11 January 1985, asked the Gov-
ernment pleader to withdraw the said a.ppUcation~ Th~ Speaker 
noted that all that had been de"'idpd befnre Shri Vallabhbhai be-
came the Health Minister on 11 March 1985 and hence when the 
issue was referred to in the House the Minister for Health had re-
plied as above in the House. The Speaker observed that the Minister 
for Health was right in the matter as the same pertained to the suit 
against the organisation with which he was associated. He had 
given his replies in the House under the presumption that the House 
was interested in withdrawal of the case against the Directors of 
the GUJCOMASOL, added the -Speaker. 

The Speaker further observed that the other issue of tile e8Ie 
was the original criminal suit 'No. -862184ag8inst the Godown Offtcer. 
As stated bv the Minister for Health. the suit had alSo beeJl'sub'le-
quently withdrawn and the process of withdrawing the suit was 
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initiated on the basis of his own recommendation to the Home De-
partment made after he had become the Minister. The Home Depart-
ment had taken a decision in the matter on 28 September 1985 but 
as per the advice of the Legal. Department such decisions was inti-
mated to the Government pleader not by the Home Department but 
by the Health Department vide their letter dated 16 October 1985. 

Regarding the withdrawal of the original suit against the Go-
down Officer, the Speaker felt it was true that the Home Depart-
ment had taken a decision to withdraw the suit but in the impugned 
case, as two issues viz. (1) withdrawal of the original suit against 
the Godown Officer, and (2) withdrawal of the application requesting 
to treat the Directors of the GUJCOMASOL as co-accused, were in-
volved, what the Minister for Health had, while replying on the 
issue of withdrawal of the application requesting to treat the Direc-
tors of GUJCOMASOL as co-accused stated in the House was not 
correct. But, he added as stated by the Minister for Health, Shri 
Ashok Bhatt's original question pertained to the withdrawal of 
cases of adulteration in oil in Rajkot district while the present case 
pertained to. the storing of wheat and hence he did not have with 
him adequte details to reply to a supplementary question 
wbich pertained to an issue altoge~er different from the original 
question. He had with him no file necessary to reply to that supple-
mentary .question and so he had replied that a separate question 
would have to be ask~ . 

. In view of the above, the Speaker felt that while replying to the 
supplementary question, the Minister for Health had confused those 
tw~ issues and being so confused he had replied that in the impugneo 
case the. decision to withdraw the application requesting to treat 
the Directors of the GUJCOMASOL as co-accused was taken by 
the Home Department and not the Health Department. He added 
that the Minister for Health had stated in his clarification that at 

'. ' 

~hat time he did not possess full and complete details of the whole 
.. issue and that he had not made a detailed study of the same. Fur-
there he had stated that he had inadvertently referred to the Ho~e 

· Departmept in ht~ reply. He had alse> expressed regret for his mi~-
· take and sai.d th;lt he had reither tho intention nor could have any 
· comDlit a breach of .privilege. 

The Speaker ruled that since the Minister for Health had ex-
, plaiDe(I the circumstances under which he had committed the mistake 
-and had also expressed his regret for the same. no further actio:-.. 
, .-as required in the matter. . 
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TRIPURA LEGISLATIVE ASSEMBLY 

Alleged casting oj aspeTBiOna em the Speake., and members by 41 
nell:spaper: On 28 December 1983, a member (Shri Bidya Chandra 
Deb Barma), gave notice of a question of privilege against the Editor 
of Syandan, a daily newspaper, for allegedly casting asperations on 
the Speaker and members in an editorial. published in its issue dated 
28 December 1983 under the caption "Example is good but too much 

of anything is bad". The impugned editorial read· inter alia as 
follows: 

''il,rhe second example has been set by no less a person than 
the Speaker, Legislative Assembly. On the concluding day 
of this session he has cast aspersions on the press re-
presentative. He alleged that some of the press represen-
tatives from the press gallery had discussion with some-
hone members inside the House while sitting and thereby 
denigrated the dignity and sanctity of the House. Inside 
the Legislative Assembly hall only the elected represen-
tatives have the right of discussion. This is their privilege. 
They have the right to intimidate others and even they 
can stamp a knife on the desk. They b?ve the privilege of 
denigrating the dignity of the House, simply because they 
are hone members. But in others' case, you cannot even 
open your mouth. If you do so, it is the contempt of the 
House. In this way the sanctity of the House is 10it. It is 
the first time that in the name of upholding the sanctity 
of the Hllllse the hone Speaker has passed a ruling against 
press representatives. But here in this case, there is am-
ple scope for doubt as to what extent he himself maintain-
ed the dignity of law. If some press representatives sit-
ting in the press gallery have some discussion with some 
hon. members, in that case he cOuld ha,'e pursued the 
matter according to the set procedure. But instead of do-
ing that he has cast aspersions on the representativt-s as a 
whole 

Another example has been set by the hone Speaker of the 
Legislative Assembly. It is good thing to uphold the dig-
nity and sanctity of the Legislature; but it shuold not b~ 
done by casting aspe.rsions on the press representatives. 

By doing so he has d,e¢grated the dignity of the office of 
the h~n. Spea~er. He wiH be recommended for very spe-
cially by the Fe.SS r~resentatives. for this 1dndof action." 
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On 12 March 1984, the Speaker refeITed the matter to the 
Committee of Privileges for examination, investigation and report. 

The Committee of Privileges, after examining Shr1 Bidya 
Chandra Deb Barma and Shri Subal Kumar Dey, Editor of Syandan, 
in theIr Thirty-second Report presented to the House on 22 January 
1986, reported ~nteT alia that Shri Bidya Chandra Deb Banna, the 
complainant who appeared before the Committee on 29 July 1985 
stated that he had nothing else to say beyond his written allegation 
alread, submitted which had been under examination of the Com-
mit.tee and which had prima facie been established. 

The Committee further reported that on the same day, ~n being 
summoned Shri Subal Kumar Dey, Editor of Syandan also appeared 
before the Committee and his statement was recorded. The Cmn-
mittee added that according to the Rules of Procedure, the recorded 
statement of Shri Dey was sent to him, for signature. but by his 
letter dated 3 September 1985, he returned the same without slgnJne 
and stating in clear 'terms that he did not make any such statement. 
He also prayed for giving him a certified copy of the previous pro-
ceedings. 

The Committee observed that they met again on 23 November 
1985 to take decision over the letter received from tile Editor cd 
S!/f1ndaft. After going through the statement recorded on the pre-.. 
vtous occasion, the Committee were fully convinced that the copy 
of the statement which had been sent 1:0 the Editor was of the 
statement actually made by him in connection with the alleged 
breach of privilege. The Committee had no doubt that the Editor 
had intentionally avoided signing and authenticating his statement 
which was made before them. and felt that such refusal also amoun-
ted to another breach of privilege. But in the facts and circum .. 
stances of thp case the Committee did not like to proceed further 
with the matter. 

The Committee further observed that the next point that arose ; 
for consideration before them was whether the impugned editorial 
which .appeared in the newspaper Syandan on 28 December 1983, 
actually. amounted to a breach of privilege or not. The Committee 
noted that it was a breach of privi1e~~ and contempt of the House 
to make. speeches, or to print or °Pllblish any labels reflecting on the 
cha.J.'acter or pi-oceedings of· the HDUge or its Oommitl'ee!s, or on any 
member of the House for or relating to his character or conduct as 
a member of the Legislature. The Com~~·o futAter. :~oted .that 
speecher and writings reflecting on the House- or its Committees or 
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members were punisbed by the House as a contempt on 'the princi-
ple that such acts 'tend to obstruct the Houses in the performance 
of their functions by diminishing the respect due to them'. The 
members of the Committee were of the opinion that the House might 
punish not only contempts ariSing out of facts of which the ordinary 
courts would take congnizance but also those of which they could 
not. Thus a libel on a member of Legislature might amount to a 
breach of privilege without being a libel under the civil or criminai 
law. The Committee therefore, observed that it was clear that if 
any reflection was made on :the character of any member or pro-
ceedings of the House or its Committees. the reflection amounted 
to breach of privilege. 

The Committee felt that in the instant case it was abundantly 
clear from the editorial published in the newspaper Sya.ndtm that it 
did cast reflections on the Speaker of the House and on his function-
ing while the session was in progress. The Committee noted that 
the editlJTial, therefore, was a clear aspersion on the conduct of the 
Speaker in conducting the business of the House. The Committee, 
therefore, unanimously opined that the contemptuous remark 
against the Speaker made in the editorial amounted to a gross breach 
of privilege of the Speaker, the members and the House as a whole 
and recommended that Shri Subal Kumar Dey, Editor, Syandan be 
admonished by the Speaker at the Bar of the House. 

On 24 January 1986, the House adopted the Report of the Com-
mittee of Privileges. Accord.i.ngly, Shri Subal Kumar Dey, Editor, 
Syandan was summoned by the Speaker to appear at the Bar of the 
House on 27 January 1986 to receive admonition. Shri Dey, ho\v-
ever, disobeyed the summons by not appearing in person before the 
Bar of the House. The HoUSe therefore, adopted a R.esolution on 
27 January 1986 that Shri Dey be reprimanded by the Speaker at 
the Bar of the House in the next Session of the Assembly. 

In accordance with the decision taken by the House, Shri Dey 
was summoned again to appear at the Bar of the House in the subse. 
quent Sess'on of the Assembly on 29 Marcli 1986 to receive repri-
mand. but he refused to receiVe the summons and did not appear 
before the Bar of the House on the appointed day. 

On the appointed date and time, the Speaker informed the House 
about the refusal by Shri Subal Kumar Dey to accept summons and 
soueht the decision of the House as to what course of action should 
be taken against him in the circumstances. The Cheif Minister was 
of the view that the Editor had further aggravated his offence by not 



54 

appearing at·the Bar of the House to receive reprimand though sum-
moned, but he felt that the House should not proceed to take any 
serious action against him for committing further offence. He, 
therefore, proposed that Shri Dey be reprimanded by the Speaker 
in the House in his absence and the reason for reprimanding him in 
his absence should be recorded and published. This view of the 
Chief Minister was approved by the House. The Speaker accord-
ingly reprimanded Shri Subal Kumar Dey, Editor, Syan4an in his 
absence on 29 March 1986. 

UTTAR PRADESH VmHAN SABHA 

Alleged misleading of the House by (J me7J.l,be,-: On 25 February 
1986, the Speaker observed that on 27 September 19857 Sarvashri 
Mata Prasad Pandey and Kiran Pal Singh, members, had tven 
notice of a question of privilege against Shri Raja Mohammad Anlir 
Mohammad Khan, another member. The members had contend'=d 
in their notice that on 6 August 1985, while giving his personal ex-
panation in the House Shri Amir Mohammad Khan had given 
wrong information and in trying to prove the validity of his nlem-
bership he had misled the House. The Speaker added that Sarvashri 
Pandey ~d Singh had also stated that after giving his pprsonal ex:'" 
. planation, Shri Amir Mohammad Khan got his correct name entered 
in the Voters List on 10 August 1985, which was improper. 

The Speaker fw.:ther observed that the matter concerning the 
membership of Shri Amir Mohammad Khan was raised in the House 
()n 19 and 22 July 1985 and that he had given ruling thereon on 20 
. August 1985. He added he had then observed that it was not within 
the jurisdiction of the House to conSider the legal validity of the 
election of a member &nd that the election could not be challenged 
in acy other manner save through an election petition. He, there-
fore, ruled that in such ci.rcumstances he did not think it proper to 
. allow the matter to be ra~sed in the House asa question of privilege. 

, ... , 
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PROCEDURAL MATTERS 

--- -------------.. ---_.--------

LOK SABHA 

M~mbeTs not permitted to stand in the aisle of the Cha1!tber: 
On 7 November 1986, soon after the Question Hour, when some 
members tried to register their protest against receiving some invi-
tation cards in Hindi while standing in the aisle of the Chamber, the 
Speaker observed that it did not behove them to stand in the aisle. 

Ex~stance of 'Zero Hour': On 12 November 1986, soon after the 
Question Hour amidst interruptions, a member (Shri Saifuddin 
Chowdhary) stated that 'Zero Hour' wa~ not the period to' raise 
points of order. Thereupon the ~'peaker, inter aLa, observed that 
there existed no 'Zero Hour' under the Rules. 

Tabling of notice does not entitle th~ member to raise 'TI'1.atte r in 
the House: On 12 November 1986, soon after the Questicn Hour, 
a nlember (Shri S. Jaipal Reddy) sought to raise the question of ad-
missibeity of various not:ces tabled by him. Thereupon the 
Speaker, inter alia, observed that tabling of notices did not entitle 
him to raise the matter in the House. 

Inl,puTtan~ of parliamentary work:' On 25 November 1986, during 
discussion on the s~tuation arising out of floods and drought in various 
parts of the country, the Minister of State in the Ministry of Agri-
culture (Shri Yogendra Makwana) submitted that the discussion 
might end by 5 p.m. as he had to attend to a Calling Attention in 
Rajya Sabha since his senior Minister was busy in a function. The-
Chair took exception to the submission of the Minister and, inter 
alill, observed: "But I am sorty, Mr. 'Makwana, you cannot say 
like that because even according to the original agenda listing this 
itemr Y'ou will have to continue this discussion till 'six 9"clock. Sor 
how can you ... stop the discussion at five? .. As far as the Minister . ' , 

ss 
" 
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is concerned, the parliamentary work is more important th~.n any 
other function. So, there is no excuse." The discussion continued 
till 7.02 p.m. and Shri Ma.kwana replied to the debate. 

Snperma.cy of the House in fixing time for discussion on C! .~ub­

je.ct: On 27 Novemper 1986, before the commencement of the djg. 
cussion under rule 193 regarding performance of Indian sportsmen 
fit the tenth Asian Games held at Seoul, scheduled to be taken up 
at 2 p.m. a member (Shri Braja Mohan Mohanty) submitted that 
under rule 194(2), one hour might be allowed for such discussion at 
or before the end of the sitting and therefore the discussion could 
not start at 2 p.m. He further submitted that this rule be suspended 
before taking up the discussion. Another member (Shri Raj Mangal 
Pandey) also suggested suspension of the rule. The Deputy Speaker 
thereupon, inteT alia, observed: "The House is creating the rules 
and formulating the rules. ,That is going on. Wben we pas~d this 
Resolution (i.e. Motion regarding 31st Report of Business Advisory 
Committee), at that time some membe~ could have rai~ thi~ ques-
't1cn relating to rules. At that time, all the hone members accepted 
that. I do not know why once again, we are going back.. The House 
is supreme. It has accepted. That is all." 

l,finisteTs cannot be insisted on to speak in a particular language: 
On 28 November 1936, during discussion on a Private Member's 
~olution regarding Growth of Rural Economy, the mover (Shri 
D. N. Reddy) submitted that the Minister should speak in English. 
The Chair, thereupon, observed that the Minister might spe~k in 
Whatever language he liked to speak and that the Chair could not 
insist on him to speak in a particular language. 

La !ling on the Table rules framed or amended in pursuance of a 
statute: On 28 November 1986, when the Speaker called the Minis-
ter cf State in the Ministry of Communications (8hri Sontosh Mohan 
Dev) to make a statement ret!"ard;nt:1 revision of tariffs for P&T ser-
vice!;, some members objected that it was a budgetary measure and, 
theTl~fore. the Government could not increase the rates in that man-
ner. Thereupon, the Speaker obserVed th~t 'a Minist~r could' not be 
prevented from laying on the' Table rules framed or amerided in 
pursuance of a statute. However, it was open to the members either 
to al.~ept, yeject or modify 'the rules through a . separate motion. 

Speaker's power to giving the floor: On 1 December 19ft6, during 
Prime Minister's reference to the killings of several bus passengers 
in Punjab, a member (Shri Dinesh Goswami) pointed out that the 
Prime Minister had given the floor to him.. The Speaker, thereupon. 
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observed that it was the Speaker who gave the floor. He added that 
neither he had given the floor to Shri Goswami nor was he going 
., give hitIi at .that'''manlent. He reiterated Speaker's power 1() -de ... 
cide on the issue. 

Delay in layin~ rules framed by Government: On 2 DeceJnber 
1986, while replying 10 the discussion on the situation in Punjab, 
the I-Iome Minister (Shri Buta Singh) informed the House that cer-
tain rules which had been framed by the Government under the 
Terrorist and Disruptive Activities (Prevention) Act, 1985 and 
notified in the Gazette of Ind1a on 13 November 19867 would be 
laid Q:tJ. the Tt4ble of the aotise shortly. The delay in laying the 
rules' was objected to by several members. The' Speaker, thereupon, 
drew attention to the provision in the Act itself that "every rule 
made by the Central Government under this Act shall be laid, as 
soon as may be, after it is made before each House of Parliament, 
while it is in session." When a member pointed out that under sec .. 
tion 21 of the Act, the rules were required to be laid on the Table 
of the House within one month, the Speaker observed that there 
should have been no delay and called upon the Minister to be 
careful in future alsO. 

Ch~ir's limitations 'l~i,t1( regard to directing the Government to 
give more i11formation; On 3 December 1986, during Half-an .. hou! 
discussion on closure of Government of India presses at Calcutt& 
the mover (Kumari Mamata Banerjee) submitted that the Minister 
had not answered the points raised by her. She was also supported 
by another member (Shri Somnath Chatterjee). The Chair, there .. 
upon, observed that as per the rules, the Minister could 110t be 
directed to answer more than what he wanted to say. 

Speech without perrn.ission not to form part of record: On 4 
December 1986, during the course of discussion on general econo-
mic situation in the ·courJtry, when a member (Shri Sriballav Pani-
grahi) kept on speaking beyond the allotted time, the Deputy Spea ... 
Ker ordered that whatever the member had spoken wihout his 
permission would not form part of the record. Accordingly, the 
speech made without the Chair's permission was not recorded. 

Ruling [liven earlier by the Chair upheld: On 5 December 1986. 
after the Question Hour a member (Shri Saifuddin Chowdhary) 
submitted that certain portions of his speech quoted from a docu .. 
ment on 4 December 1986 during discussion on Calling Attention 
regarding reported darnage caused to invaluable pieces of art sent 
for exposition at the Festival of India held in France and the 
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United States of America, had not gone on record. The Speaker: 
djsa]1owing the member's contention, ruled: • •.• , •. 1[£ !the Deputy 
Speaker had allowed it, it will be on record and I will see that it 
is done. If he had disallowed it, it will not be so. So simple it is. I 
uphold what he has said." 

Expunction of allegatOTy remarks against Governors: On 8 Det'-
ember 1986, while speaking during combined discussion on Constitu-
tion (Fifty-fifth Amendluent) Bill, 1986 and State of Arunachal 
Pradesh Bill, 1986, a menlber (Dr. Sudhir Roy) made certain aIle-
gatory and incriminatory references to Govemors. Those referen-
ces were ordered by the Speaker to be expunged from the record. 

Shrimati Basa~'arajeswari S I could not follow what you have said. 
Shri Y ogendra /1,[ ah ... ana: Madam: ...... Sir, ..... . 
Mr. Spcaker: This i~ a clear case of privilege! 
Shri fogendra It.lakwGlla : Sorry, Sir. I was addressing you, not her. 
M,. SI caker s .... 1s that why you said "Madam"? 

(L .. S. Deb., 23 March, 1987) 
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PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS 

<I October to 31 December 1986) 

---_ .. -
INDIA 

DEVELOPMENTS AT THE CENTRE 

Elections to Rajya Sabha: CPI(M) candidate Shr1 Ram Naraym 
Goswami from West Bengal and Shri Mufti Mohanlmcd Sayed, 
Union Tourism Minister and President of Jammu and Kashmir 
Pradesh Congress (I) were def'lared elected to Rajya Sabha on 9 
and 15 October respectively. CP1(M) leader Shri Samar Mukherjee 
was declared elected unoppo~ed to the Rajya &ibha from West 
Bengal on 22 December. The vacancy was caused by the death of 
Shri Shantimoy Ghosh of CPI (M) .~. 

Cabinet reshuffle: On 22 October, in a major reshuffle, Prime 
l\1inister Shri Rajiv Gandhi inducted seven new rvTinisters into 
his Council of Ministers and dropped five Ministers thus raising 
its strength to 58 as against 56 previously. 

The ne,v I~inisters were; Sarvashri Arjun Singh, J. Vengala 
Rao, Bhajan Lal, Priya Ranjan Das Munshi, Chintamani Panigrahi, 
~v1.M. Jacob and H.. Probhu. Tho5e dropped were: Sarvashri Arun 
Nehru, V.N. Gadgil, Abdul Ghafoor, Sitaram Kesri and Khurshld 
Alam Khan. 

The following is the complete list of the Council of M"'misters, 
as on 22 October 19P6, including their portfdlios: 

Cabinet iHinisters: F ri·rne Minister Shri Ra jiv Gandhi: 
Defence. Planning, Science and Technology, Atonl,ic 
Energy and Space; Shri P. V. Narasimha Rao: HUfT'.,an 
Resources Development qnd Health; Shri V. p. Singh: 
Finance; Shri Buta Singh: Home Affairs; Shri P. Shiv 

1. Telegraph, 10 October. 1986; Indian Express, 16 October, 1986~ 3lild Free Press 
Journal, 23 De~ember, 1986. 

S9 
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Shankar: CO'1ftm£rce: Shri N. D. Tiwari: External Aff­
airs; Shrimati Mohsina Kidwai: Urban Development; 
Shri G. S. Dhillon: Agriculture and Rural Development; 
Shri A.B ... "-. Ghani Khan Choudhury: Progmmme Imple­
mentation; Shri Arjun Singh: Communicatipn,s; Shri J. 
Vengala Rao: Incit'stries: Shri Bhajan Lal: En'"iron1ncnt 
and Forests; Shl'i A. K. Sen: Law and JlUjtice; Shri 
It.K.L.Bhagat: Parlia.mentary Affairs, and Food and 
Civil Supplies; Shri K. C. Pant; Steel and Min~s, Mufti 
I'vfohd. Syed: Tourism; and Shri Vasant Sathe: Energy. 

Ministers Of State (I~tdE·l)E.rtdent Charge): Shri P.A. SangIna: 
Labour; Shrimati Rajet:dra Kumari Bajpai: We!jare; 
Shri Ram Niwas Mirdha: Textiles; Shri Ajit Panja: In-
formation and Broadcasting; Shri Madhavaro Scindia: 
Railways; Shri B. Shailkaranand: Water Reso'Lt'rces; 
Shri Jagdish Tytler: Civil Aviation; Shri Rajesh Pilot = 

Surface 'Pransport; and Shri Brahm Dutt: PctToleum 
and Natural (;os. 

MiniSters oJ State: Shri P. Chidambaram: Home Personnei, 
Public Cr1"ievances and Pensions; Shri Ghulam Nabi Azad: 
fi10hd and Civil StJ.pp1ie,s; Shri K. R. Narayanan: Science 
and Technology; Ocean Development, Atomic Energy, 

ElectroniCS and Steel; Shri K. Natwar Singh: External 
AffaiTs; Shri Shi.v Raj Patil: Defence Production; Shri 
Sl1kh RAm: Planning; Shri Chintamani Pani .. 
grahi: Home: Shri. P.R. Das Munshi: Commerce; Shri R. 

Prabhu: Fertilizers; Shri M. M. Jacob~ Parliamentary 
Affairs; Shri Sontosh Mohan Dev: Cotnmu:n.ications; 
Shri Arun Singh: De.fence Reesarch and Development; 
Shri B.K. Gadhvi: Expenditure; Shri Dalbir Singh: 
U1'ban Det'el6pment; Shri Eduardo Faleiro: Extemal 
Affai'l"s; Shri H.R.. Bhardwaj: Law and Justt~e; Shri 
.Tanardhana Poojary: Finance; Shri K.K. Tewari: Public 
Enterprises; Shrimati Krishna Sahi: Education and Cul-
ture!' Shrimati Ma:::garE't Alva: Youth Affairs. Sports, 
Women and Child r;e'1.~elopment; Shri M. Arunachalam: 
Industrial Development; Shri. Ramanand Yadav: Rural 
Development; Shri R K. Jaichandra Singh: Chemicals 
and Petrochemicals: Shrimati Ram Dulari Sinha: Mines; 
Shrimati Saroj Khaparde: Health; Shrimati Sheila 
Dikshit: Parliamentary Affairs; Shrimati Sushila 
Rohatgi: Power: Shri Yogendra Makwana: Agricultu-re 
and Cocperation; Slni Z.R. Ansari: Environm,ent and 
FllTcstS. 
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l)eputy l'.,linisters: 

Shri Biren Singh Eugti: Personnel, Public Grievances 
and Pension; Shri Gridhar Gomango: Welfare; and Shri 

·S. Krishna Kumar: TextiZes.2 

Deputy Chai1'person rj Rajya Sabka: Shrimati Pratibha Devi. 
singh Pati Congress (I) nominee, was elected Deputy 
Chairperson of Rajya Sabha through a voice vote on L8 I~ovember, 
defeating the combined Opposition candidate, Shrhnati Kanak 
Mukherjee of CP1(M).3 

Bye-eZection resuZts: Congress (I) candidates Shrimati Mano_ 
rama Singh and Shri M.M. Ghor-pade were declared elected on 25 
November respectively from Banka (Bihar) and Raichur (Kama... 
taka) Lok Srtbha constituencies, defeating their nearest Janata 
rivals Shri GEorge Fernandes and Shri Raja Amarppa Naik.4 

MP's election upheld: On 1 December the Supreme Court up-
held the election of Dr. B.L. Shailesh, Congress(1) member from 
Chail parliamentary cOJ1~tituency in uttar Prad~sh on the ground 
that the allegations of corrupt practices filed by Shri Ram Rakesh 
were not proper. 5 

Justice K. J ayachandra Reddy of the Andhra Pradesh High 
Court upheld the election of Shri H. A. Dora of Telugu Desam Party 
from Srikakulam parliamentary constituency on 4 December.6 

Arunachal Pradesh statehood Bills: On 8 December, Lok Sabha 
passed a Bill to confer Statehood on Arunachal Pradesh and another 
Bill to amend the Constitution to confer on the State, Governor 
special po\\'ers with respect to law and order.7 The two Bills were 
passed by' Rajya Sabha on 9 December. 

New Chief Justice: President Zail Singh administered oath of 
office to Shri Raghunandan Swaroop Pathak as ·the eighteenth 
Chief Justice of India at a function in Rashtrapati Bhavan on 21 
December.s 

2. Hindustan Times, 24 October, 1986. 
3. Times of India, 19 November 1986; 
4. Times of India, 25 November 1986; amd Hindu, 2 'November 19S6. 
ri. Statesman, 3 December, 1986. 
8. Statesman, 5 Uecember 1986. 
7. l'elegraph and Times of India, 9 December 1986. 
8. lndian, Erpres:r, 22 Dcct:mber 1986. 
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AROUND THE STATES 

lUU)HRA PRADESH 

New Minister: Shri .3andaru Ratnasabhapath was sworn in as a 
·Cabinet Minister on 17 November, thus raising the strength of the 
Cabinet to 30.9 . " .. -._-

R.esignation by Minister: Mh~jster for Technical Education and 
Sports, Shri Ayyana Patrudu submitted his resignation from the I 

Cabinet on 9 December in the wake of the controversy following 
the sanction given by him for introduction of a Computer course 
in the controversial Deccan Engineering ColIege.10 

BIHAR 

Bye-election results: In the bye-election results declared on 25 
November, Shri Janardhan Yad:.1V of BJP won the Banka Assembly 
seat defeating his rival Shri Tamuddin Ansari. Lok Dal retained 
the Rosera sent with its nominee Shri Gajendra Pradsad Singh de-
Jt·ating Satyanarain Choudhury c.t Congress-I. Shri Ravindra Kumar 
Yadavof Congress-I won the Jhajha Assembly seat defeating the 
J anata candidate Shri Sheonandan Jha. Shri Ramashray Prasad 
SIngh of Congress-I won the Kouch Assembly seat defeating his 
Lok Dal rival Shrimati Phulwa Devi. U 

HARYANA 

Bye election result: Chief Minister Shri Bansi La! was declared 
elected on 24 November to the ·State Legislative Assembly from 
Tosham constituency in Bhiwani district, defeating his nearest 
independent rival, Shri Ram Swaroop, by over 80,000 votes.12 Later 
he vacated his l.ok Sabha seat on 10 December. 

Resignatio'Yt. by MLA : Congress (I) MLA Shri O.P. Mahajan 
resigned from the House on 3 December following the Speaker's 
refusal to allow him to raise the issue of the massacre of bus pass-
angers at Hosbiarpur in Punjab on 30 November. 18 

Expansion of Cabinet: Chief Minister Shri Bansi La! inducted 
six more Ministers, two of Cabinet rank:, into his Council of Min-
isters, on 6 December raising its strength to 20. The new Cabinet 

• Hindustan Timl:S, 18 November 1986. 
10. Indian Erpress, 10 December 1986. 
D. Bindu, 26 November 1986 and Times of India, 2S November 1986. 
12. Statesman, 2S November 1986. 
sa. Hlndustan Times, 4 December 1986. 
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Ministers were Sarvashri Amar Singh Dhanak and Tayyab Hussain, 
while Shri Jagdish Nebra, Shrimati Kartar Devi, 8hri Lachman Das 
Arora and Dr. Om Prakash were designated as Minister of State.14 

New Chief Minister: Dr. Farooq Abdullah was sworn in as the 
Chief Minister of Jammu and Kashmir by Governor Shri Jagmohan 
on 6 November and a coalition Government, headed by him, was 
formed on 7 November.15 

Allocation of Fortjolios: The following allocation of portfolios 
in his Council of Ministers was announced by Dr. Farooq Abdullah 
on 9 November: , 

Chief Minister: Dr. Farooq Abdullah: Home, Planning, In-
dustries~ Information and General Administration; Shri 
Chaudhary Mohammad Aslam: Finance Taxatipn; 
Shri Ghulam 11'Ohiuddin Shah: WCn"ks, Power and Hous-
ing; Shri Ataullah Suhrawardy: Education and SocitJ,1 
lVelfare; Shn Master Beli Ram: Agriculture and Rural 
Development; Shri R. S. Chibb: Tourism and Forests; 
Shri Mir Lasjan: Transport and Food Supplies; Shri 
Abdul Ahad: Re'i.~enue and Law; 8hri Abdul Salam 
Deva: Labour and Animal Husbandry; and Shri Moola 
R,am: Health and Family Planning.16 

Kt"RNATAKA 

Bye-election results: J anata Party won all the three seats in the 
bye-elections held on 23 November. Shri P.M. Chikkaboriah was 
decalerd elected to the Chamaraja seat by defeating his Congress(I) 
rival Shri B.N. Kenge Gowda. ~e Kellambela seat went to Shri 
B. Ganganna who defeated the Congress(I) candidate Shri S. Hanu-
manthaiah. From Srirangapattana constituency Shrimati Vijaya-
lakshmi Gowda was declared elected, defe.ating Congress(I) candi-
date Shri A. C. Srikantaiah.17 

KERALA 

ReSignation by Deputy Specker: On 7 October, the Sp~aker 
of the Legislative Assembly Shri V. M. Sudheeran accep:ted, the 

14. Indian Express, 7 December 1986. 
15. Times of India, 7 November 1986 and Indian E-xpress, 8 November 11986. 
16. Free Press /ournl'i, 10 November 1986. 
If. BindU6tan Times. 25 November 1986. 
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resignation of Shri V.lVl. I-Iamsakunju from the Deputy Speaker-
ship submitted on his own accord on6 August.Is 

Ne11) Deptl.ty Speaker: A notninee of Congress (I) led ruling 
Front, Shri Korambajil Ahmed Haji of the Indian Union Muslim 
League, was eiected Deputy Speaker of the Legislative Assenlbly 
on 20 October.19 

MADHYA PRADESH 

Bye-election results: Shri Hasnat Siddiqui of CO!lgress(J.) ,vas 
declared elected from Bhopal South constituency defeating Shri 
I{ailash Sarang of BJP on 25 November. Shrimati Kamla Choure 
of Congress(I) defeated her BJP rival Shri Ramrao Mahale to win 
the Saunsar constituency. Shri Jaswant Singh of Congre~s(J) de-
feated BJP ~andidate Shri Bhagwan Singh at Bareli. Shri Mu~li­
dhar Maheshwari of BJP won the Piparia seat defeating Shri 
Ganpat Singh Patel 'of Congress (1) .20 

MAHARASHTRA 

Council Election ResuLts: Congress(I) and Congress(S) shared 
three seats each in the State Legislative Council elections from 
six loacal body cons~tuencies, the results of which ~·ere declared 
on 1 December, Congress-I candidates won Pune, Sangli ar:d 
N anded seats while Congress-S bagged the seats in J algoan, Yavat-
mal and Bhandara. Ail independent candidate was elected to the 
Council from Amravati division post-graduates' constituency on 2 
December .21 

MJZORAM 

New GO'l.'CT'1l0T: Former Assam Chief Minister, Shl'i Hiteswar 
Saikia was sworn in as the Lt. Governor of Mizoram on 10 Decem-
ber.2I 

Resignation by Chief Minister: Chief Minister S. C. Jamir 
announced his resignation on 27 Oct-ober.23 

l8. The Hindu, 8 October 1986. 
19. Hindustan Times, 21 October, 1986. 
20. Hindltstall Times, 2G November, 1986. 
21. Hindu, 2 December 1986; and Indian Express, 3 December 1986. 
22. Telegraph, 11 December 1986. 
2". Times of India, 28 October 1986. , ' 
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New Chief Minister: Shri Hokishe Serna, member of the Rajy; 
Sabha, was sworn in as Chief I~hJister On 29 October. The oath c 
office and secrecy was administered by Governor Shri K. V. Krishna 
Rao.24 

lVew Cabinet: Three Cabinet Ministers and five Ministers of 
State were sworn in by Govelnor Shri K.V. Krishna Rao on 4 
November raising the strength cf the Ministry of Shri Hoki~he 

Selua to 24. The Cabinet ]\tlinibter3 were: Shri Nyeaog Phcng Kon-
yak .. Shli 'Yokten Konyak and Shri T. Rothornd. The Ministels of 
State were: Shri C. Nkolen Konyak, Shri Shiakpong Konyak, Shli 
T. Ngulle, Silri A. Nyammyie and Shri Hoketo Sema.25 

ORISSA 

Bye election result: Janata candidate Shri Chaitanya Prasad 
r.tlajhi was declared elected to thE': Rairangpur seat defeating his 
nearest Congress (I) rival, Shri Rasabati Majhi on 24 November.:: 0 

])ismissal oj Ministers: ThrEE' Ministers, spear!leauing the 
movement demanding the ouster of Chief Minister Shri J. B. 
Patnaik, were dismissed from the Ministry on 19·December. They 
v.'ere: Shri Gangadhar l\lohapatra (Finance and Law). Shri 
Bhajaman Behera (Harijan and Tribal Welfare) and 6hri tlema-
nanda Biswal (Minister of State for Health and Family Welfare) .27 

PUNJAB 

Dismissal of Ministers: Governor Shri S.S. Ray d~smissed Edu-
cation Minister Shri Basant Singh Khalsa and Minister 'of State for 
Technical Education Shri Nirmal Singh Kahlon from the Council of 
Ministers on 1. I)ecelnber, on tht:' advice of Chief Minister Shri 
Su~:jit Singh Barnala, thus recucing the strength of the I\linistry 
to 29.28 

RAJASTHAN 

MLA's eLection set aside: Justice N.M. Kasliwal of the Rajas-
than IHgh Court set aside the election 'Of BJP l\fLA!, Shri Shiv 
Charan Singh, froln Karauli constituency and directed the Election 
Comlnission to conduct the election again.29 

24. Times of India, 30 October 1986. 
25. Hindu, 5 November 1986. 
23. Hindustan Times, 25 November 1986. 
27. Hindu, 20 December 1986. 
28. 11Ulian Express, 2 December 1986. 
29. Htndllstan Times, 23 October 1986. 
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TAMIL NADU 

Cabinet TeshujJle: In a Cabinet reshuffle on 21 October, Chief 
l\1inister Shri M.G. Ranlachancran dropped ten of his colleagues 
and reinducted a former Minister into the Cabinet. The lllinisters 

dropped were: 8hri R. M. Veerappan (Information); Shri K.. Kali-
Inuthu (Agriculture); Shri C. Aranganayagam (Education,; Shri 
H.V. Hande (Health); Shri T. Veerasamy (Commerchli Taxes); 
Soo N. Nullusamy (Housing): Shri M R. Govendan (Backward 

classes); Shri Y.S.M. Yusuf (Irrigation); Shrimati Gomathi Srini-
vasan (Social Welfare) and Shrimati Vijayalakshmi Palanisamy 
CKhadi); 

Former Labour Minister Sj;ri K.A. Krishnaswamy was reinduct-
ed in the Cabinet. 

The following is the re-allcoation of portfolios among the minis-
ters consequent on the changes in the Cabinet: 

Shri M. G. Ramachandran, Chief Minister: Indian AdministT~ 
ti1'e Service, Indian Police Service and other All.India Services, 
District Revenue Officers and Home; Shri V. R. N educhezhian: 
Fino:ncel General, Administration, Revenu.e, Cooperation~ Legi..<:-
latuTe, Elections, Statistics, Youth Service Corps and Ex_Service­
men; 8hri S. Ramachandran: Food, Price Control" Census" EmplOy. 
m,ent and TTaining, l~ian Overseas, Refugees and Evacuees" ITOfI. 
and. Steel Control, Newsprint Control, Stationery and Printing, and 
Government Press; 8hri K. A. Krishnaswamy; Local Administra­
tion, LabouT, Municipal Administration, Panchayats and panchayat 
Unions, Community Development and Rural Indebtedness and La. 
bour; 8hri K. Rajaram: Industries and Agriculture" Large.scale 
Industries, Mines and Minerals,Electronics, Science and Techno­
logy, AgricultuTe, Agricultural Refinance, Agricultural Engineering 
Wing and Agro_Engineering, Agro.Service Cooperative SocietiesJ 

Water Supply and Drainage Boards; Shri P. U. Sanmugam: Preven­
tion of Corruption, Health and En1'ironmental Pollution ContrOl, 
Backward Classes and Fisheries; Shri. C. Ponnaiyan; EdQ),cation and 
Law, Official Language" Tamil Development and Culture, Law 
Courts" Prisons, Deputy Collectors, Legislation on Weights and 
Measures. Debt Relief including Legislation on money lending, 
chits, Legislation of Companies and molasses; Shri S. Muthuswamy: 
Transport, Nationalised Transport ~ Motor Vehicles Acts, Ports and 
Highways; Shri S. Thirunavukkarasu: Handloorri,s and Textiles, 
Housing and Slum Clearance Booms, Town Planning and Accommo. 
dation ContTOl~ 8hri V. V. Swaminathan: Prohibition and Excise , 
Animal Husbandry; Milk Dairy Development" Registration and 
Stamp Act Information and Publicity, Film Technology, Tourism, 
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Tourism Development Corporation, Cinematograph Act" Hindu Be. 
ligi0U8 and. Charitable Endowments, Forests~ Cinchona, Planning" 
Archaeology, Passports and Electricity; Snri R. Soundarajan: 
Nutritious meals~ Social Welfare including Women and ChiLdren'S 
Welfare, Beggar; Homes, Orphanages, Correctional Administration~ 
Khadi, Bhoodan and Gramdan; Shri Anoor p. G. J agd~san: Rur(ll 
lndustries including ViZlage~ Cottage and Small Industries; Shri T. 
Ram.as\vamy: Commercial Taxes; Shri A. Arunachalam: Adi 
Dravid~ WeZfare" HtU Trib.es' a.nd Bonded Labou,r;' Shri K. K. S. s. R. 
Ramachandram: P'Ubl~c Warks Department, Irrigation includi,f,g 
MinOT Irrigati,on and Wor.ks.30 

Expulsion oj MLAs: The State Assembly in a resolution passed 
by 131 votes for and 24 against, expelled 10 DMK members includ-
ing the group leader Shri K. Anbazhagan, who had burnt copies of 
or excerpt from the Constitution in public in the course of their 
antLHindi agitation on 22 December. Their seats in the House were 
also declared vacant. 

Besides Shri Anbazhagan, the others losing itheir membership 
were: Sarvashri S. Balan A. Selvarasan P&'iithi Elamvazhuthi, I , 

P Ponnurangam M. Ramanathan R. Chinnaswamy, M. Abraham . " , 
8hri C. Arumugam and V. K. Raju. 

The resolution moved by the Leader of the House Shr.i. V. R. 
Nedunchezhian stated that by their act members had violated the 
oath they had taken under article 188 of the Constitution and rule 
4(1) of the Tamil Nadu Legislative Assembly Rules.31 

TRIPURA 

Bye-election result: The ruling CPI(M) candidate 8hrl Jitendra 
Sarkar, was declared elected to the Teliampura seat defeating COD-
grass (1) candidate 8hri Ashoke Baidyian on 44 November.32 

UrrAR PRADESH 

COUncil Election result: Shri Krishan Pal Singh retained his· U.P. 
Vidhan Parishad seat from Gorakhpur-Faizabad graduates' constL 
tuency defeating his nearest rival Shri Parsuram Mani Tri,pathi, by 
3.316 votes in the biennial election on 29 October.S3 . 

so. Hindu, 22 October 1986. 
81. Bindu, 23 December 1986. 
12. HintiustQn Times, 2S November 1986. 
II. Telegraph, 30 October 1986. 
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WEST BENGAL 

. Death of MLA: Congress(I) MLA Shri Abanti Mis~ra died on 11 

.October at .a Government hospital in Calcutta after suffering from 
cancer.34 . 

DEVELOPMENTS ABROAD 

AFGHANISTAN 

Resignation of President: President Mr. Babrak Karmal resigned 
on 20 November and the country's Revolutionary Council accepted 
the resignation.35 

Acting President: Mr. Haji Mohammad Chamkani was appointed 
acting President. of Afghanistan in succession to Mr. Babrak Karmal 
on 23 N ovember.36 

New President: The meeting of Revolutionary Council Presidium 
in Kabul elected on 24 December t the ruling Communist Party lead.. 
er Mr. Najibullah as the Council President .. an office which made 
him the Head of State.37 

BANGLADESH 

Re.election of President: Mr. H. M. Ershad was elected President 
on 16 October in the thi}"d election which was boycotted by the 
major Opposition parties. Mr. Ershad who contested the poll as a 
nominee of the ruling Jatiya Party, of which he is the Chainnan 
was much ahead of the other 11 candidates. On 23 October, Mr. 
H. M. Ershad "Nas sworn in as the ninth President of Bangladesh by 
Chief Justice Mr. A. H. F. Munim.38 

New Cabinet: A 35-member Council of Ministers headed by 
Mr. Mizanur Rahman Chowdhury was sworn in on 24 October. Be_ 
sides the Prime :Minister, the Cabinet had 25 Ministers, 6 Ministers 
of State and 3 Deputy Minister.39 

New Vice-Pr.esident: President Ershad appointed former Justice 
Minist~r Mr. A. K. M. Nurul Islam as !the country's Vi,ce-President 
on 30 November . 

84. Indian Express, 12 October 1986. 
85. Free Press Journal, 21 November 1986. 
86. Indian Express, 24 November 1986. 
87. Hindu, 2S December 1986. 
8S. Times 0/ India, 12 October 1986; and Statesmpn,. 24 Oct<?be~ 1986 •. 
• a. Telegraph, 26 October 1986. 
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Expansion oj Ministry: Five new Cabinet Ministers were ap-
pointed and one State Minister was elevated to Cabinet rank. Four 
persons were appointed as state Ministers and five as Deputy Minis-
ters. 

Among the new Cabinet members were three long_standing ad-
visors to Gen. Ershad, Mr. Mohammad Sayeed Uzzaman, Mr. 
A. K. Khandker and Mr. Mahbubur Rahman. 

Five MInisters of the previous Cabinet were dropped who in-
cluded two former military officers-Major -General Mohabat Jan 
Chowdhury (retd.) and Air Vice Marshal Mr. Aminul Islam 
(retd.) 40. 

CENTRAL AFRICAN REPUBLIC 

Re-election of President: According to National Commission, 
Gen.eral Andre Kolingba was declared re-elected. President of the 
Central African Republic on 27 November, in the refrendum held 
on 21 November41• 

CUBA 

Re-election of President: President Fidel Castro was unanimous-
ly re-elected President of the Council of State by the Deputies of 
Cuba's National Assembly on 26 December.42 

DEMOCRATIC PEOPLE'S REPUBLIC OF KOREA 

Re-election of Kim II Sung: Mr. Kim 11 Sung, General Secretary 
of the Workers' Party of Korea, was re-elected President of the 
Democrati(' People's Republic of Korea (North Korea) at the first 
Session of the Supreme People's Assembly on 29 December43• 

EGYPT 

New Prime Minister: President Hosni Mubarak accepted the 
resignation of Prime Minister Mr. Ali Lutfi and his fourteen-month 
old Cabinet On 10 November, and asked Mr. Atef Sedki.l a renowned 
economist to form the new Cabinet44• 

New Cabinet: Pri.me Minister Mr. Atef Sedki constituted- a new 
Cabinet retaining several key fi'gures from the previous Government· 
of Mr. Ali Lutfi45 • 

• 0. Indian Express, 1 December 1986. 
4\ Indian Express, 30 November 1986. 
42. Hindu, 30 December 1986. 
4 3 • Times oj IndIa, 30 December 1986. 
'4. Telegraph, 1 i November 1986. 
45. Telegraph, 13 November 1986. 
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ETHIOPIA 

Resignation by Foreign Minister: Foreign Minister, Mr. Goshu 
Wolde announced his resignation on 27 October, saying be would 
no longer serve a Government whose policies were leading . his 
country into "misery and destruction46• 

FRANCE 

Resignation by Minister: Minister of Research and Hi.gh School 
Education, Mr. Alain Devaquet submitted his reSignation on 6 De-
cember following the Government's withdrawal of some parts of 
the proposed education ref~rm Bill which had drawn massive stu-
dent protest47• 

GREECE 

Cabinet reshuffle: Prime Minister Mr. Andreas Papandreau re-
placed four Cabinet Ministers and abolished 11 Deputy Cabinet posts 
on 30 October in a Government reorganisation following losses by 
his Socialists in local elections48• 

HONG KONG 

Dea.th of Governor: Hong Kong Governor Sir Edward Youde 
passed away in Beijing on 4 December49 • .. 

ISRAEL 

Resignation by Minister: Interior Minister, Mr. Rabbi Yitzhak 
Peretz announced his regisnation on 31 December in protest against 
a court decision ordering him to recognise a Christian-born US 
immigrant as J ewish50• 

LAos 

Exit of President: Veteran Indo-Chinese revolutionary. Mr. Sou-
phanouvong stepped down as President because of faiUng health on 
30 October. Deputy Prime Minister Mr. phoumi Vongvichit was 
appointed. acting President on the same dayfile 

48. Telegraph, 29 October 1986. 
47. Times of India, 7 December 1986. 
48. Indian ErpTeIJS, 1 November 1986. 
49. Times of l1Jtiia, 6 December 1986. 
10. Statesman, 5 January, 1987. 
51. Times of India, 1 November 1986. 
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MOZAMBIQUE 

Death ot President: President Samora Machel was killed when 
his plane with 38 people on board crashed near the South ... l\frican 
border town of Komatipoort on 19 October. Some of the President"s 
Cabinet colleagues and members of the ruling Frelimo Party were 
also on board the plane. 52 

New President: Foreign Minister Mr. Joaqulm Chissano was 
elected as the new President on 3 November53• 

PAKISTAN 

ReSignation by Cabinet: The eleven-month old Cabinet, except-
ing Prime MliIiister Mr. Mohammed Khan Junejo resigned on 20 
December, following ethnic riots in Karachi which left more than 
200 people dead. 

According to an official statement issued in Islamabad, the Min-
isters submitted their resignations to Prime Minister Junejo "to 
enable him to reconstitut~ his Cabinet t9 deal with problems facing 
the country54." 

New Cabinet: President Zia-ul-Haq administered the oath of 
office to a 16-member Ministry (12 full Ministers and 4 junior Min-
isters) on 22 December. There were no new fa·ces in the team al-
though some Ministers exchanged portfolios. Foreign Minister Mr. 
Sahibzada Yaqub Khan and Finance Minister Mr. Yasin Khan 
Wattoo retained their posts. Prime Minister Mr. Muhammed Khan 
Junejo also retained the Defence portfolio. Some of the prominent 
Ministers dropped were Mr. Kbanquan Abbasi, Mr. Shah Moham-
mad Buro. General Jamal Said Mian, Mr. Yousaf Reza Gilani and 
Mr. Maosood Reza Gilani55. 

PHILIPPINES 

Dismissal Of Defence Minister: In order to give a fresh start to 
her Government, President Mrs. Corazon Aquino dismissed De-
fence Minister Mr. Juan Ponce Enrile on 23 November, V\"ho had 
allegedly been plotting a COUp56. 

62. Free PreSs 1ournal, 21 October 1986. 
51. Bindu, 4 November 1986. 
lif. Times of Indip, 21 December 1986. 
85. Telegraplz and Bindustan Times, 23 December ~986. 

fiS. Tim., of India. 24 November 1986. 
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Replace·ment of more Ministers: In a nationally-televised speech 
On 28 November, Presid~nt Corazon Aquino announced the dismis~ 
sal of Mr. Rogaciano Mercado, the Minister of Public Works and 
Mr. Ernesto lVlaceda, the Deputy Minister of Agriculture, from her 
Cabinet on charges of corruption and mismanagement. She also 
announced the appointment of Mr. Coiente Jayme and IVIr. Carlos 
Domingeuez in their places respectively57. 

SAUDI ARABIA 

Replacement of Minister: On 30 October, King Fahd relieved Mr. 
Ahmed Zaki Yamani, Oil Mnister since 1962, of his job without giv .. 
ing any reason for the decision and allotted Oil Ministry as the 
additional charge to the Planning Minister Mr. Hisham Nazar5~. 

SINGAPORE 

Cabinet reshujfle: On 29 December, Brig. Gen. Lee Hsien Loong, 
acting Minister for Trade and Ind~stry was named as full 1YIinis-
ter. The other promotees were Mr. Lee Yock Suan and Mr. King 
Kan Seng59. 

Soum AFRICA 

Removal of Ministers: On 4 November, President Peter Botha 
dropped two controversial hardliners, Law and Order Minister Mr. 
Louis Ie Grange and Infotmation Chief Mr. Louis Nel, from his 
Cabinet in a shak.-up60. 

DEl\tIOCRATIC REPUBLIC OF YEMEN 

Election of President: South Yemen's Parliament elected on 6 
November, its interim President Mr. Haider Abubaker al-Attas, as 
the Head of State for a five-year term.61 

\ TmNmAD AND TOBACO ISLANDS 

General elections: The Op'Josition National Alliance for Recon-
struction (NAR) won a landslide victory in parliamentary elertions 
in Trinidad and 'fobago Islands on 16 December, ending the 30-
y.ear-old stronghold of the ruling People's National Movement 
(PNM) .62 

57. Telegraph, 29 November 1986. 
58. State.~man, 31 October 1986. 
59. Hindu, 31 December 1986. 
60. Times of India, 5 November 1986. 
61 • Hindu, 8 November 1986. 
62. Hiltdustan Times, 17 December 1986. 
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New Prime Minister: The head of the newly-formed National 
Alliance for Reconstruction, Mr. A. N. R. Robinson was sworn in 
as the new Prime Mlnister on 17 December. He replaced the Peo-
ple's National Movement Chief Mr. George Chambers63• 

TuNISIA 

General elections: President Habib Bourguiba's ruling party 
won all the 1:!5 seats on 3 November in Tunisia's general election. 
The voting was boycotted by Opposition groups, some of "~lhon1 

accused the authorities of artificially boosting the turn-out figures64• 

U.S.S.R. 

Retire~~nt of Deputy Prime Minister: Ivan Arkhipov retired as 
the first, Deputy Premier of the Soviet Union because of ill health 
on 3 October65 " 

Ne'l-v Minister: Mr. Lev Ryabev was appointed the new head 
ofmediun1 machine-building Ministry on 22 November, which over .. 
sees the cou~try's '~ivilian and military nuclear industries, in suc-
cession to Mr. Yefim Slavsky66. 

Dis'Tnissal Of ~IinisteTS: Deputy Health Mini~ter Mr. Piotr BU1"-
gassov and Mr. Alexi Safonov were dismissed on 5 December, re-
portedly for their failure to perforn1 their jobs properly67. 

Exit Of Minister: H,ealth Minister Mr. Sergei Buren}{o V\,yas 
dropped on health grounds on 29 December68. 

6'1. Statesman, 18 December 1986. 
64. Statesman. 5 November 1986. 
6a. Times oj Jndia, 6 October 1986. 
66. Hindu, 24 November 1986. 
67. Indian 'Express, 7 December 1986. 
6R. Illdian Express, 30 December 1986. 
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INTEREST 

-- ----------- - ------- ---- -- -- ---_._-- ---------_._---
The State of Mizoram Bill, 1986 and the Constitution (Fifty-third Amendment) 

Bill, 1986, establishing the State of Mizoram and making special provisions with respect 
to the State were passed by Lok Sabha and Rajya Sabba on 5 and 1 August 1986, res-
pectively and received President's assent on 14 August 1986. The Constitution (Fifty-
fourth Amendment) Bill, 1986 and the High Court and Supreme Court Judges (Conditions 
of Service) Amendment Bill, 1986, providing for increase in the salaries of High Court and 
Supreme Court Judges and improvement in their conditions of service were passed by 
Lok Sabha and Rajya Sabha on 12 and 14 August 1986, respectively. The former received 
President's assent on 14 March 1987 and the latter on 26 August 1986. The State of 
Arunachal Pradesh Bill, 1986 and the Constitution (Fifty-fifth Amendment) Bill, 1986 
establishing the State of Arunachal Pradesh and granting special powers to the Governor 
of the State, were passed by Lok Sabha and Rajya Sabha on 8 and 9 December 1986, 
respectively. The former received President's assent on 24 December 1986 and the latter 
on 23 December 1986. 

We reproduce here the texts of these Acts. 

-Editor 

-------- - -.. - -- ----- -- ---------
, 

THE STATE OF MIZORAM ACT, 1986 

An Act to provide for the establishment of the State of Mizoram 
and for matters connected therewith. 

Be it ena;cted by Parliament in the Thirty-seventh Year of the 
Republic of India as follows:-

PART I 

PRELIMINARY 

1. Short title: This Act may be called the State of Mizoram 
Act, 1986. 

74 
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2. Definitions: 
ires.-

In this Act, unless the context otherwise requ-

(a) "Administrator" means the administrator appointed by 
the President wlder article 239 of the Constitution· , , 

(b) "appointed day" means the day whi:eh the Central Gov-
ernment may, by notification in the Official Gazette, ap-
point; 

(c)"article" means an article of the Constitution; 
(d) "Election Comlnission" means the Election Commission 

appointed by the President under article 324; 
(e) "existing Union territory of Mizoram" means the Union 

territory of Mizoram as existing immediately bef{)re the 
appointed day; 

<f) "law" includes any enactJl1ent, ordinance, regulation, 
order, bye-law, rule, scheme, notification or other instru.. 
ment having, immediately before the appointed day, the 
force of law in the whole or any part of the existing Union 
territory of Mizoram; 

(g) "sitting member'), in relation to either House of Parlia-
ment or of the Legislative Assembly of the existing Union 
territory of l\fizoram, means a person who, immediately 
before the appointed day, is a member of that House or 
that Assembly; 

(h) "treasury" includes a sub-treasury. 

PARTU 

E~TABLISHMENT OF THE STATE OF MIzORAM 

3. Establishment of the State of MizOTam: On and from the 
appointed day, there shall be established a new state, to be known 
as the State of Mizoram, comprising the territories which imme-
diately before that d}lY ,vere comprised in the existing Union ter-
ritory of Mizoram. 

4. Amenc:bnent of First Schedule . to the Constitution: On and 
from the appointed day, In the First Schedule to the Constitution,-

(a) under the heading "1. THE STATES", after entry 22, the 
following entry shall be inserted, namely:-

"23. Mizoram The territories specified in section 6 of the 
North-Eastern Areas (Reorganisation) Act, 1971."; 
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(0) .under the heading "II. THE UNION TERRITORIES", 
entry 8 relating to Mizoram shall be omitted and entry 9 
shall be re-numbered as entry 8. 

PART III 
, .. 

REPRESENTATION IN THE LEGISLATUBEs 

'The Council of States 

; , 5. Amendment of Fourth Schedule to the Constitution: On and 
from the appointed day, in the Fourth Schedule to the Constitution, 
in the Table,-

(a) entries 23 and 24 shall be re-nun1bered as entries 24 and 
25 respectively, and before entry 24 as so re-numbered, 
the following entry shall be inserted, namely:-
"23 M' 1'" . lzoram.... , 

(b) entry 25 shall be omitted. 

,6. Allocation of sitting member:-(1) On and from the appointed 
day, the sitting member of the CDuncil of States representing the 
existing Union territory of Mizoram shall be deemed to have been 
~u1y elected under clause (4) of article 80 to fill the seat allotted 
to the State 'Of IVIizDram in that Coun;~il. 

(2) The term of office of such sitting member shall remain un-
altered. 

7. Amendment of section 27A of Act 43 of 1950:-On and from 
the appDinted day, in section 27A of the Representation of the 
PeDple Act, 1950, in sub-section (4), the word ",Mizoram" shall be 
omitted. 

The House Of the People 

S. A,uocat'ion of seat in the existing House of the People: (1) On 
and from the appointed day, the allDcation of seats tD the State of 
Mizoram in the House of the People and the number of seats to 
be reserved for the Scheduled Tribes of that State shall be one; and 
the First Schedule to the Representation 'Of the People Act, 1950 .. 
shaH be deemed to be amended, accordingly. 

(2) On and from the appoin~ day, the parliamentary costitu-
en~y of the existing Union territory of Mizoram shall be deemed to 
be the parliamentary constituency of the State of Mizoram and the 
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Delimitation of Parliamentary and Assembly Constituencies Order, 
1976, shall be construed accordingly. 

9. Provision as to sitting member: The sitting member of the 
House of the People representing the constituen;cy which, on the 
appointed day, by virtue of the provisions of section 8 becomes the 
constituency of the State of Mizoram, shall be deemed to have been 
elected under sub-clause (a) of clause (1) of article 81 to the House 
of the People by that constituency. 

The Legislative Assembly 

1.0. Provision C1$ to Legislative Assembly: On and from the 
appoited day,· the total number of seats in the Legislative Assem-
bly of the State of Mizoram to be filled by persons, chosen by direct 
election from assembly constituencies shall be forty; and the second 
Schedule to the Representation of the People Act, 1950, shall be 
deemed to be amended accordingly. 

11. Delimitation Of constituencies: (1) The Election Commis-
sion shall before the appointed day, and in the manner herein 
provided, distribute the seats assigned to the Legislative Assembly 
of the State of Mizoram under section 10 to single-member terri-
torial constituencies and delimit them, having regard to the pro-

visions of the constitution and to the following provisions, name-
ly:-

(a) all constituencies shall, as far as practicable, be ~p.ogra­
phically compact areas, and in delimiting them regard 
shall be had to physical features, existing boundaries of 
administrative units, facilities of :communication and pub-
lic convenience; and 

(b) constituencies in which seats are reserved for the 
Scheduled Tribes shall, as far as practicable, be located in 
areas where the proportion of their population to the total 
population is the largest. 

(2) For the purpose of assisting it in the performance of its 
functions under sub-section (1), the Election Commission shall as-
sociate 'With itself as associate members,-· . 

(a) the sitting Inernber of the House of the People referred 
to in section 9; and 

(b) such six of the mem.be!s of the Legisla~ive Assembly of 
the existing Union territory 'Of Mizoram as 1;he Speaker 
thereof may nominate: 

48LS-6 
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Provided that none of ~he associate members shall h"~ve a l'ig~t 
to vote or to sigu any decision of the Election Commission. 

(3) If owing to death or resignation, the office of an associate 
member falls vacant, it shall be filled, if practicable, in accordance 
\\rith the provisions of sub-section (2). 

(4) The Election Commission shall-

(a) publish its Pl'OPOSals for the delimitation of constituen_ 
cies together with the dissenting proposals, if any, of any 

associate nlember who desires publication thereof, in the 
Official Gazette and in su:~h other manner as the Commis-
sion may consider fit, together with a notice inviting ob-
jections and suggestions in relation to the proposals and 
specifying a date on or after which the proposals will 
be further considered by it; 

(b) consider all objections and suggestions which may have 
been received by it before the date so specified; 

(c) after considering all objections and suggestions which 
may have been received by it before the date so c;pecifi-
ed, determine by one or more orders the delimitation of 
constituen:!ies and cause such order or orders to be pub-
lished in the Official Gazette; and upon such publication, 
the order or orders shall have the full force of law and 
shall not be called in question in any court. 

(5) As soon as may be after su~h publication, every such orders 
relating to assembly constituencies shall be laid before the Legis-
lative Assembly of the existing Union territory of Mizoram. 

12. Power oj Election Commission to maintain delimitation 
orders up-to-date: (1) The Election Commission may, from time 
to time, by notification in the Official Gazette,-

(a) corre~t any printing mistake in any order made under 
section 11 or any error arIsing therein from inadver-
tent slip or omission; 

"(b) where the boundaries or name of any territorial division 
mentioned in any such order are or is altered, make such 
amendments as appear to it to be necessary or expedient 
for bringing such order up-to-date. 



(2) Every notification under this section relating to an assembly 
; constituency shall be laid, as soon as may be after it is issued, be-
~ fore the Legislative Assembly of the existing Union territory of 
Mizoram. 

13. Amendment oj Scheduled Castes Orders: (1) On and from 
-the appointed day, the Constitution (Scheduled Castes) Order~ 

1950, shall stand amended as directed in the First Schedule. 

(2) On and from the appointed day, the Constitution (S-cheduled 
· Castes) (Union Territories) Order, 1951, shall stand amended as dir-

ected in the Second Schedule. 

14. Amendment of Sched1J.le~ Tribes Orders: (1) On and from 
- the appointed day, the Constitution (Scheduled Tribes) Order, 1950, 
shall stand amended as directed· in the Third Schedule. 

(2) On and from the appointed day, the Constitution (Scheduled 
. Tribes) (Union Territories) Order, 1951, shall stand amended as 
, directed in the Fourth Schedule. 

PART IV 

HIGH COURT 

15. Common Fligh Court jor Assam, Nagaland, Meghalaya; Mani-
.pur, Tripura and Mizoram: (1) On and from the appointed day,-

(a) there shall be a common High Court for the States of 
Assam, Nagaland, Meghalaya, Manipur, Tripura and 
Mizoram to be called the Gauhati High Court (the High 
Court of Assam, Nagaland, Meghalaya, Manipur, Tripura 
and Mizoram) (hereinafter referred to as the common 
High Court); 

(b) the Judges of the High Court of Assam, Nagaland .. 
Meghalaya, Manipur and Tripura holding office immedia-
tely before that day shall, unless they have elected 
otherwise, become on that day the Judges of the com-
mon High Court. 

(2) The expenditure in respect of the salaries and allowances of 
-the Judges of the common High Court shall· be allocated amongst 
-the States of Assam, Manipur, Meghalaya, Mizoram, Nagaland and 

'. Tripura ,and the Union in such proportion as the President n1ay, 
-by order, determine. 



80 Th~ Journal- of Pa.rliamentaTy Inf0Tm4tion 

16. Provision as to advocates: (1) On and from the appointed\ 
day,-

(a) in the Advocates Act, 1961, in section 3, in sub-section (1), 
for clause (b), the following clause shall be substituted 
namely:-

"(b) for the States of Assam, Manipur, Meghalaya, Mizo-
ram, Nagaland and Tripura and the Union territory of 

Arunachal Pradesh, to be known as the Bar Council of 
Assam, Nagaland, Meghalaya, Manipur, Tripura and:· 
Mizoram;:'; 

(b) the Bar Council of Assam, Nagaland, Meghalaya, Mani-
pur and Tripura shall be deemed to be the Bar Council of 
Assam, Nagaland, Meghalaya, Manipur, Tripura and,-
Mizoram. 

(2) Any person who, immediately before the appointed day, iso' 
an advocate entitled to practise in the High Court of Assam, Naga--
land, Meghalaya, Manipur and Tripura shall be entitled to prac-
tise as an advocate in the common High Court. 

(3) All persons who immediately before the appointed day, are' 
advocates on the roll of the Bar Council of Assam, Nagaland, Megha-
laya, Manipur and TQ.pura shall as from that day, become advo-
cates on the roll of the Bar Council of Assam, Nagaland, Megha--
laya, Manipur, Tripura and Mizoram. 

(4) The right of audience in the common High Court shall be re-
gulated in accordance 'with the like principles as, immediately be--
fore the appointed day, are in force with respect to the right of" 
audience in the High Court of Assam, Nagaland, Meghalaya, 
Manipur and Trlpura: 

Provided that as among the Advocates-General of the States of" 
Assam, Manipur, Meghalaya Mizoram, Nagaland and Tripura. the 
right of audience shall be determined with reference to their dates, 
of enrolment as advocates. 

17. Practice and procedure in the comm.on High Court: Subject' 
to the provisions of this Part, the law in force immediately before 
the appointed day with respect fupracti·ce and procedure in the 
High· Court of Assam, N agaland, Meghalaya, Manipur "and Tripura 
shall, with the necessary modifications, apply in relation to the-, 
common High Court. 
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18. Custody of seal oj the common High Court: The law in force 
-immediately before the appointed day with respe~t to the custody 
I)f the Seal of the High Court of Assam, N agaland, Meghalaya, 
Manipur and Tripura shall, with the necessary modifications apply 
with respect to the custody of the seal of the common High Ccurt. 

19. Form of writs and dther processes: The law in force imme-
.diately before the appointed day with respect to the form of writs 
and other processes used, issued Or awarded by the High Court of 
Assam, Nagaland, Meghalaya, Manipur and Tripura shall; with 

necessary modifications, apply with respect to the form of writs 
and other processes used, issued or awarded by the common High 
Court. 

20. Powers of Judges: The law in force immediately before the 
appointed day with respect to the powers of the Chief Justice, sin-
gle Judges and division courts of the High Court of Assam, Naga-

land, Meghalaya, Manipur and Tripura and with respect to all mat-
-ter, ancillary to the exercise of those powers shall, with the neces-
.sary modifications, apply in relation to' the common High Court. 

21. Principal seat and other places Of sitting of the common High 
-Court: (1) The principal seat ,of the common High Court shall be 
at the same place at which the principal seat of the High Court of 
Assam, Nagaland, Meghalaya, Manipur and Tripura is located im-
.mediately before the appointed day. 

(2) The President may, by notified order, provide for the estab-
°lishment of a perlnanent bench or benches of the common High 
'Court at one or more places within the territories to which the 
-jurisdiction of the High Court extends, other than the principal 
·seat of the High Court and for any matters connected therewith. 

Provided that before issuing any order under this sub-section, 
-the President shall consult the Chief Justice· of the common High 
'Court and the Governor of the State in which the bench or bench-
·'es is or are proposed to be established. 

(3) Not\\ithstanding anything contained in sub-section (1) or 
. sub-section (2), the Judges and division courts of the common High 
'-Court may also sit at such other place or places in the States of 
Assam, Nagaland,· Meghalaya, Manipur, Tripura and Mizoram as 
-the Chief Justice may with the approval of the Governor of the 
'State concerned, appoint. 

22. Procedure as to appeals to Supreme. Court: The law in 
:force immediately before the appointed day relating- to appeala 



82 

to .the Supreme Court from the High Court of Assam, N agaland~.~ 
Magbalaya, Ivlanipur and Trip~ra ~nd the Judges and division 

courts thereof shall, will the necessary modifications, apply in .. 
relation to the common High Court. 

23. Transfe·, oj proceedings from the High Cou'rt of Assam, 
Nagaland. Nleghalaya, Manipur and, TriPtlra to the common High 
Court: (1) All proceedings pending in the High Court of Assam, 
Nagaland, lVleghalaya, Manipur and Tripura immediately before 
the appointed day shall, from ·such day, stand transferred to the 
common High Court. 

(2) Every proceeding transferred under sub-section (1) shall .. 
be disposed of by the common High Court as if such proceeding 
was entertained by that High Court. 

24. Interpretation: For the purpo.ses of section 23,-
(.Q) proceedings shall be deemed to be pending in a co urt until 

that court ha~ disposed of all iss~es between the parties, includ-· 
ing any issues with respect to the taxation of the costs of the pro- . 
ceedings and shall include appeals, appEcations for leave to 
appeal to the Supreme Court, applications for review, petitions 
for revision and petitions for writs; and 

(b) references to a. High Court shall be construed as including 
references to a Judge or division court thereof; and references to 
~n order made by a court or a Judge shall be construed as incl ud-

ing references to a sentence, judgement or decree passed or made by 
that court or Judge. 

25. Right to appear or to act in proceedings transferred to t~e 
common High Court: Any person who, immediately before the 
appointed day, is an advocate entitled to practise in the High 
Court of Assam, Nagaland, Meghalaya, Manipur and Tripura and 
Vlas authorised to appe.ar or to act in any proceedings transferred. 
from the said High Court to the common High Court under 
section 23 shall have the right to appear or to act, as the case· 
may be, in the common High Court in relation to those proceed-
ings. 

26. Saving: Nothing in this Part shall affect the applijcation-
to the comm0n High Court of any provisions of the Constitution, 
and this Part shall have effect subject to any provisiDn. that- may 

be made on or after the appointed day with respect to that High:. 
Court by ~Py Legislature or other authority having power to' 
make ~ch provisions. 
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PART V 

AUTHORISATION OF EXPENDITURE AND DISTRIBUTION OF REVENUES 

27. AuthoriBation of expenditure pending its sanctiOn 'b1J the 
Legislature: (1) The President may, at any time before the 
appointed day, authorise by order such expenditure from the. 
Consolidated Fund of the State of Mizoram as he deems neces-
sary for a period of not more than six months beginning with the 
appointed day, pending the sanction of such expenditure by the 
Legislative Assembly of the State of Mizoram: 

Provided that the Governor of Mizoram may, after the appoin-
ted day, authorise by order such further expenditure as he deems 
necessary frorll the Consolidated Fund of the State of Mizoram 
for any period not extending beyond the said period of six 
months. 

(2) The President or, as the case may be, the Governor of 
Mizoram shall make separate orders under sub-section (1) in 
respect of periods falling in different financial years. 

28. Reports relating to the accounts of the existing Union terri .. 
tory of Mizoram: (1) The reports of the Comptroller and Auditor-
General of India referred to in section 49 of the Government of 
Union Territories Act, 1963, relating to the accounts of the exist--
ing Union terri tory of Mizoram in respect of any period prior to 
the appointed day. shall be submitted to the Governor of Mizoram 
who shall cause them to be laid before the Legislative Assembly 
of the State. . 

(2) The Government may, by order,-

(a) declare any expenditure incurred 'out of the Consolidated 
Fund of the existing Union territory of Mizoram on any service 
in -respect of any period prior to the appointed day during the 
financial year 1986-87 or in respect of any earlier financial year 
in excess of the amount granted for that service and for that 
year as disclosed in the reports referred to in sub-section (1) to 
have been duly authorised, and 

(b) provide for anv action to be taken on any matter arising 
out of the sai.d reports. 

29. Allowances and privileges of Governor of 1'vfizoram: The 
allowances and p!'iviIegcs pf the Governor of Mizoram shall .. until 
provision in that be.half. is made by Parliament by law . under 
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ciause (3) of article loS, be such as the President may, by order 
determine. 

30. Distribution of revenues: The President shall, by order. 
determine the grants--in-aid of the revenues of the State of 
Mizoram and the share of that State in the Union duties of ext·ise. 
estate duty and taxes on income and for that purpOse an1end 
thereby the relevant provisions of the Additional Duties of Excise 
(Goods of Special Importance) Act, 1957, the Union Duties of 
Excise (Distribution) Act, 1979, the Estate Duty (Distribution) 
Act, 1962 and the Constitution (Distribution of Revenues) Order, 
1985 in such manner as he thinks fit. 

PART VI 

AssE'rs AND LIABILITIES 

31. Property, assets, rights, liabilities, obligations, etc.: (1) All 
such property and assets within the existing Union territory of 
Mizoram as are held immediately before the appointed day by 
the Union for purposes of governance of that Union territory 
shall, on and from that day, pass to the State of Mizoram unless 
the purposes for which such property and assets are so held 
are Union purposes: 

Provided that the cash balan'ces in the treasuries in the Union 
territory of Mizoram before the appointed day shall, as from that day, 
vest in the State of Mizoram. 

(2) All rights, liabilities and obligations (other that thOSe relata-
ble to, or in connecti,on with, a Union purpose), whether arising out 
of any contract or otherwise, which are, immediately before the 
appointed day,-

(a) the rights, liabilities and obligations of the Central Govern-
ment arising out of or in connection with, the governance of 
the Union territory of Mizoram; or 

(b) the rights, liabilities and obligations of the Administrator of 
the existing Union territory of Mizoram in this capacity as 
such, or of the Government of that Union territory, 

shall, on and from the appointed day, be the rights, liabilities and 
obligations of the Government of the state of Mizoram. 

(3) The right to recover arrears of-
(a) any tax or duty being a tax or duty enumerated in the 

State List in the Seventh Schedule to the Constitution; or 



(b) any duty referred to in article 268; or 

(c) any tax under the Central Sales Tax Act, 1956, 

which have fallen due in the' existing Union territory of Wzoram 
shall pass to the State of Mizoram. 

(4) The provisions of this section shall not apply to or in relation 
to,-

(a) any institution, undertaking or project the expenditure in 
relation to which is immediately before the appointed day, 
met from and out of the Consolidated Fund of India; 

(b) any property which has been placed by the Union at the 
disposal of the administration of the existing Union terri-
tory of Mizoram subject to the condition that the o\\pner-
ship thereof will continue to vest in the Union. 

Explanation.-For the purposes of this section-

(a) "liability" includes liability in respect of any civil deposit, 
local fund deposit, charitable or other endowment, provi-
dent fund account, pension or actionable wrong;-

(b) '''Union purposes" means the purposes of Government rela-
table to any of the matters mentioned in the Union List. 

PART VII 

PROVISIONS AS TO SERVICES 

32. l!)rOvision relating to All India Seroices: Every member of the 
-Indian Administrative Service, the Indian Police Service and the 

-. Indian Forest Service who, immediately before the appointed day, 
- is holding any post in the existing Union territory of Mizoram shall, 

until otherwise directed by the Central Government, be deemed to 
-be on deputation, on and from the appointed day, to the Govern-
-ment of the State of Mizoram on the same terms and conditions of 

service as are applicable to him under the relevant cadre rules: 

Provided that the period of such deputation shall in no case ex-
- tend beyond a period of three years from the appointed day. 

Explanation.-In this section "cadre rules" means tlle Indian 
Administration Service (Cadre) Rules, 1954 the Indian Police Service 
(Cadre) Rules, 1954, or the Indian Forest Service (Cadre) Rules, 

"1966, as the case may be. 
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33. Provisions .,.~latin.g to other services: (1) Every perS()n who, 
immediately before the appointed day is serving in connection with 
the aflairs of the Union under the administrative control of the 
Administrator of the Union territory of Mizoram shall, unless other-
wise directed by an order of the Central Government, be deemed to· 
have been .allocated for service as from that day in connection with 
the affairs of the State of Mizoram: 

Provided that no directions shall be issued under this section 
dter the expiry of a period of one year from the appointed day. 

(2) The provisions of this section shall not apply in relation to, 
persons to whom the provisions of sectiOn 32 apply. 

34. Other prOVisionS' as to se""ices:. (1) Nothing in this section 
or sectiOB ~ shall be deemed to affect on or after ~the appointed day 
the operations of the provisions of Chapter I of Part XIV of the 
Constitution in relation to determination of the conditiOns of service 
of persons serving in connection with the affairs of the State of 
Mizoraol: 

P:ro~ided that the conditions of service applicable immediately-
before the appointed day in the case of any perspn referred to in 
section 33 shall not be varied to his disadvantage except with the 
previous approval of the Central Government. 

(2) All services prior to the appointed day rendered by a person 
deemed to have been allocated under section 33 in connection with 
the adIninistration of the Union territory of Mizoram, shall be deem-
ed to have been rendered in connection with the affairs of the 
State of Mizoram fer the purposes of the rules regulating his condi-· 
tions of service. 

3fi. Provisions as to CCI'Tl.t1'flUanCe of Officers in same posts: 
Every person who, immediately before the appointed day, is hold-
ing or discharging the duties of any post or office in connection with 
the affairs of the Union territory of Miz'Oram shall continue to hold-
the same .post or office and shall be deemed, on and from that day, 
to have been duly appointed to the post or office by the Government 
of, or eIther appropriate authority in the ~tate of Mizoram on the 
same t(~rms aBd conditions of appointment. and on the same tenure 
as he ~ liS holding· the post or office immediately before that day: 

Pro\ ided that nothing in this section shall be deemed to prevent 
a comptftent authority on or after the appointed day from passing in-
relatioJr to such person any order affecting his continuance in such 
post OJ offtce. 
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36. Advisory Committees: The Central Government may, by--
order, establiSh one or more Advisory Committees for the purpose· 
of assisting it in regard to-

(a) the discharge of its funct1k>ns under this Part; and 
(b) the ensuring of fair and equitable treatment to all persons· 

affected by the provisions of this Part and the proper con-
sideration of any representations made by such persons. 

37. P'Tohibition of representation after certain period: Notwith-· 
standing anything to the contrary contained in any law or rule for 
the time being in force, no representation shall lie against any order· 
passed under the provisions of this Part on the expiry of three· 
months from the date of publication or service, whichever is earlier, 
of such order: 

Provided that the Central Government may, suo motu or other-· 
wise and for reasons to be recorded, re-open any matter and pass 
such orders thereon as may appear to it to be appropriate if it is; 
satisfied that it is necessary so to do in order to prevent any miscar-
riage of justice to any affected person. 

38. Power of Central Government to give directions: The Central 
Government may give such directions to the Government of the· 
State of Mizora~ as may appear to it ~o be necessary for the pur.· 
pose of giving effect to the foregoing provisions of this Part and the-
State Government shall comply with such directions. 

PART VIII 

LEGAL AND MISCELLANEOUS PROVISIONS 

39. Amendftl,ent of article 210, article 239A, article 240, article 
244, t"£· Fifth Schedule and the Sixth Schedule to the Constitution: 
On and from the appointed day-

(0) in article 210, in clause (2), after the proviso, the following 
proviso shall be inserted, p.amely:-

'Provided further that in relation to the Legislature of the State 
of Mizoranl, this clause shall have effect as if for the words "fifteen 
years" occurring therein, the words "forty years" were substituted'; 

(b) In article 23-9A, in clause (1), the word, "Mizoram" shall 
be omitted; 

(e) in article 240, in clause (1),-
(l) entry (1) shall be omitted; 

(ii) in the provisos,. the .word "Mizoram" . snall,be omit-
ted; 
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(d) in article 244,-

(i) in clause (1), for the . words "Meghala~a and"Tripura'" 
the words "Meghalaya, Tripura and Mizoram shall be 
substituted/ 

(ii) in clause (2), for the words "Meghalaya and Tripura 
and the Union territory of Mizoram", the words 
··Meghalaya, 1'ripura and Mizoram" shall be substitu-
\~~, 

."(e) in the Fifth Schedule7 in paragraph 1, for the words 
6~Megba1aya and Tripura", the words "Meghalaya, Tri-
pura and Mizoram" shall be substituted; 

. <f> ·in the Sixth Schedule,-
(i) in the heading, for the· words "the states of Assam, 

Meghalaya and Tripura and in the Union territory of 
lviizoram' " the words "the States of Assam, Meghalaya, 
Tripura and Mizoram" shall be substituted; 

(ii) in paragraph 12B, for the words "Union territory", 
wherever they occur, the word "State" shall be sub-
stituted; 

(iii) in paragraph 17, after the words "or Tripura" at both 
the places where they occur, the words "or Mizoram" 
shall be inserted; 

(iv) in paragraph 20, in sub-paragraph (1), for the words 
"Union territory", the word "State" shall be substituted. 

40. Amendment of Act 28 of 1958: On and from the appointed 
day, in the Armed Forces (Special Powers) Act, 1958, in the long 
title and in sub-section (2) of section 1, for the words "Meghalaya. 
N agaland and Tripura and the Union territories of Arunachal Pra .. 

desh and Mizoram", the words "Meghalaya, Mizoram, N agaland and 
'Tripura and the Union territory of Arunachal Pradesh" shall be 
substituted. 

41. Amendment of Act 20 of 1963: On and from the appointed 
day, in the Government of Union Territories Act, 1963,-

(i) in clause (h) of sub-section (1) of section 2, the word 
" Mizoram" shall be omitted· . , ~ 

(ii) in section 33, in the proviso to sub-section (2), for the 
words "the Legislative Assemblies of the Union territories 
of Arunachal Pradesh and Mizoram", the words Ctthe 
Legislative Assembly of the Union territory of Arunachal 
Pradesh" shall be substituted; 
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Xiii) om ~~~'lbn it\,-
(a) the second proviso to sub-section (1) shall be omitted; 

(b) in sub-section (2), for the words "each of the Union 
territories of Arunachal Pradesh and Mizoram" the , 
words "the Union territory of Arunachal Pradesh" shall 
be substituted. 

42. Amendment oj Act 84 of 1971: On and from the appointed 
day, in the North Eastern Council Act, 1971:-

(4) in section 2, for clauses (b) and (e), the following clauses 
shall be substituted, namely:-

(b) "north eastern. area" means the area comprising the 
States of Assam, Manipur, Meghalaya, Mizoram, Naga-
land and Tripura and the Union territory of Arunachal 
Pradesh; 

(c) "State" includes the Union territory of Arunachal Pra-
desh.'; 

(b) for clause (b) of SUb-section (1) of section 3, the follOwing-
clause shall be substituted, namely:-
"(b) the Chief Ministers of the States of Assam, Manipur t 

Meghalaya, Mizoram, N agaland and Tripura and of the 
Union territory of Arunchal Pradesh;" 

43. Continuance of existing laws and their adaptations: (1) All 
laws in force, immediately before the appointed day, in the existing 
Union territory of Mizoram shall continue to be in force in the state 
of Mlzoram until altered, repealed or amended by a competent Legi~. 
lature or other competent authority. 

(2) For the purpose of facilitating the application in relation to 
the State of Mizoram of any law made before the appOinted day, 
(the appropriate Government may, within two years from that day, 
by order, make such adaptations and modifications of the la'N, 
whether by way of repeal Or amendment, as may be necessary or 
expedient, and thereupon every such law shall have effect subject to 
the adaptations and modifications so made until altered, repealed or 
amended by a competent Legislature Or other competent authority. 

Explanation.-In this section, the expression "appropriate Go-
vernment" means, as respects any law relating to a matter enumera-
ted in the Union List in the Seventh Schedule to the Constituti.on~ 
the Central Government, and as respects any other law, the Govern-
ment of the State of Mizoram. 
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44. Power to construe laws: Notwithstanding that no proVISion 
<Or insufficient provision has been made under section 43 for the 
adaptation of a law made before the appointed day, any court, 

-tribunal or authority required or empowered to enforce such law 
may, for the purpose of facilitating its application in relation to 
-the State of Mizoram, construe the law in such manner not affect-
ing the substance as lllay be necessary or proper in regard to the 
matter before the court, tribunal or authority, as the case may be. 

45. ProviSions as to contin'l.l.C1'nce Of courts etc.: All courts and-
-tlibunals and all authorities discharging lawful functions through-
-out the existing Union territory of Mizoram Or any part thereof 
immediately before the appointed day shall, unless their continuance 

• is inconsistent with the provisions of this Act Or until other pro-
vision is made by a competent legislature or other competent 
authority, continue to exercise their respective functions. 

46.. Eifect of provisions of Act inconsistent with other laws: 
The provisions of this Act shall have effect notwithstanding anything 
-inconsistent therewith contained in any other law. 

47. Power to remove difficulties: (1) If any difficulty arises 
giving effect to the provisions of this Act, the President may, by 

-order, do anything not inconsistent with such provisions which 
-appears to him to be necessary or expedient for the purpose of re-
-movin2 the difficulty. 

(2) Every order made unqer this section shall be laid before each 
-House of Parliament. 

48. Power to make rules: (1) The Central Governmnt may, by 
notification in. the Official Gazette, make rules to give effect to the 

-provisions of this Act. 

(2) Every rule made under this section shall be laid as soon as 
may be after it is made before each House of Parliament while it is 
in session for a total period of thirty days wmch may be comprised 
in one session or in :two Or more sllccessivesessions, and if, before 

-the _ expiry of the session immediately follOwing the session or the 
successive sessions aforesaid both Houses agree in making any 
modification in the rule or both Houses agree that the rule should 
not be made, the rule shall thereafter have- effect only in such modi-

-fled form or be of no effect, as the case may be, so, however, that 
any such modification or annulment shall be without prejudice to 

--the validity of anything previously done under that rule. 
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Tfft: FIRST SCHBDlJLE 

[See section 1.3 (1)] 
.AMENDMEN'fS TO THE CONSTITUTION (SCHEDULED CASTES) ORDER, 1950 

In the Constitution (Scheduled Castes) Order, 1950,-
(1) In paragraph 2, for the figures "XIX", the figures "XX" 

·:Shall be substituted; 
(2) In the Schedule, after Part XIX, the fonowing Put .haJl 

be inserted, namely:-
"PART XX-MuD1"ctm 

1. Bansplior 
2. Bhuinrrtali or Mall 
3. Brittial-Bania or Bania 
4. Dliupi or Dhobi 
5. Dugla or Dholi 
6. Hira 

7. Jalkeot 
8. Jhal(), Malo or Jhalo-Malo 
9. Kaibartta or Jaliya 

ro. Lalbegi 
11. Mahara 
12. Mehtar or Bhangi 
13. Muchi or Rishi. 
14. Namasudra 
15. Patni 
16. Sutradhar.". 

THE SECOND SCHEDULE 
[See section 13 (2) 1 

A:MENDMENTS TO THE CONSTITUTION (ScHEDULED CASTES) (UNION 
TERRITORIES) ORDER, 1951 

.. _--

In ·the Constitution (Scheduled Castes) (Union Territories) Order, 
1951,-

(1) In paragraph 2, for the word and figures "Parts I to IV", the 
words and figures "Parts I to 'In" shall be substituted; 

(2) In paragraph 4, for the words and figures "Parts m and 
IV", the word and figures "Part m" shall· be substituted; 

(3) In the Schedule, PART III, Mizoram .shall be omitted and Part 
lV shall be renumbered as Part III. 
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THE THIRD SCHEDULE 

{See ~on 14(1)1 

. \ 
• 

AMENDMENTS TO THE CONSTITUTION (SCHEDULED TRIBES) ORDER, 195(}~ 

In the Constitution (Scheduled Tribes) Order, 195G.--

(1) In paragraph 2, for the figures "XVI"" the figures ''XVII'" 
shall be substituted; 

~ (2) In the Schedule, after Part XVI, the following Part sball be 
inserted, namely:-

"PART XVII.-Mizoram 

1. Chakma 
2. Dimasa (Kachari) 

3. Garo 
4. Hajong 
5. Hmar 

-... 

6. Khasi and Jaintia (including Khasi, Synteng 'Or Pnar, War,. 
Bhoi or Lyngngam) 

7. Any Kuki. tribes, including,-
(i) Baite or Biete 

. (ii) Changsan 
(iii) Chongloi 
(i1') Doungel 
(v) Gamalhou 
(vi) Gangte 
(vii) Guite 
(viii) Hanneng 

'(ix) Haokip or Haupit 
(x) Hoalai, 
(xi) Hengna 
(xii) Hongsungh. 
(xiii) Hrangkhwal or' Rangkbol 
. (xiv) Jongbe 
(xv) Khawchung 
(xvi) K,hawathlang or Khothalong 

. (xvii) Khelma 

; ; . 



DOCUmeftb of Constitutional m&d Parliament"", mtef'at 93 
, 

(%Viii) Kholhou 
(riz) Kipgen 
(xx) Kuki 

(xxi) Lengthang 
(mi) Lhangum 
(zzUi) Lhoujem 
(xxiv) Lhouvun 
(xxv) Lupheng 
(zm) Mangjel 
(xxvii) Missao 
(xmii) Rimg 
(xxix) Sairhem 
(x:rx) Selnam 
(xxxi) Singson 
(xxxii) Sitlhou 

(xz.riii) Sukte 
(xxxiv) Thado 
(xxxv) Tbangngeu 
(xxxvi) Uibuh 
(xxxvii) Vaiphei 

8. Lakher 
9. Man (Tai-Speaking) 
~O. Any MiZo (Lushai) tribes 
11. Mikir 
12. Any Naga tribes 
13. Pawi 
14. SynfAmg.". 

THE FOURm SCHEDULE 
[See ~on 14(2)] 

AMENDMENTS TO THE CONSTITO·ftON (ScHEDULED TRIBI!S) (UMOlI 
TERRITORIES) ORDER, 1951 

In the Constitution (Scheduled Tribes) (Union Territories) Order, 
1~1~ . 

(1) In parallI'aph 2 for the words and fieures "Parts I to m", 
the words and figure·s ''Parts I and II" shan be substituted: 

48 LS-7. 
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(2) In paragraph 3, for the words ... and~figures· "Parts II and 
III", the word and figures "Part II" shall be substituted-' . . , 

(3) In the Schedule, Part II shall be omitted az{d Part m 
shall be renumbered as Part II. . ' . j 

THE CONSTITUTION (FIFTY-THIRD AMENDMENT). ,ACT, 1986 

An Act further to amend the Constitution of India. 

BE it enacted by Parliament in the Tbirty-seventh"'Year' of the 
Republic of India as follows:-

1. Short title and ·co"?lmencement: (1) This Act maybe called the 
Constitution (Fifty-Third Amendment) Act, 1986. 

(2) It shall come into force on such date as- the Central Govern-
ment ,may, by notification in the Official Gazette, appoint .. 

2,. Insertion of new article 371 G: After article 371F .of' the Consti-
tution, the following article shall be inserted, namely:~. 

Special provision with respect to the State of Mizoram: 
Notwithstanding anything in this Constitutio~,- . , 

(a) no Act of Parliament in respect of-
: (i) religious or social practices of the Mizos, , 
(ii) Mizo customary law and P!ocedure, 

"371G. 

(iii) admfnistration of civil and criminal justice involv-" '. ing decisions according to Mizo customary law,' 
(iv) ownership and transfer of land, ~ ~ " -

shall ~pply to the State of Mizoram unless- the Legislative Assembly 
of the state of Mizoram by a re~lution~ so decides: . , 

Provided that nothing in this clause shall apply to..any Central 
Act in rorce in the Union territory of Mizoram immediately before 
the commencement of the Constituti~n (FiftY-third" Amendment) 
Act, 1986 ' '" , ;.~; ~ i ..... ~ 

(b) the Legislative Assembly of the Stat~ ,()·f Mizl1ratn shall 
consist of not less ·than-forty members."_ 

r" .... , , .. • • ..- .. ~ 

THE CONSTITUTION (FIFTY:'FOURTH AMEND1\iIENT') ACT, 
""\"\1 . .,. .. 'rn t .. · .... ... ,-....... ~., !- ,,- .. , .. ' , .... , . 19SD-- .. .... .... r • 
f U ~ ..,.. ... _. '_ .... '" ... 

~4~_.~ct ju!th~r :_to.Q,~rtd. the .Con~titut~0?:t. of In~ia.., . .. 
. Be it enacted by Parliament in the Thirty-seventh' Year of:~ .tp.~ 
JWpy.blic . of._ India a~ .follows: - . 

rrShdT.t·· title: ~This~ Act· may be 'called the. Constitution- '" ~Fifty-
Fourth Amendment) Act, 1986. .. r ':' ..• , 
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2,. Amendment of article 125: In article-l25 of the Constitution, 
fOr clause (1), the following clause shall be substituted, namely:---

"(1) Th~re shall be paid to the Judges of the Supreme Court 
such salaries as may be determmed by Parliament by 
law and, until provision in that behalf is so made, such 
salaries as are specified in. the Second Schedule.". 

,., .. 3 ... Ame1tdment of article 221: In· article-· 221 'of the-Constituti~ 
for clauSe-'-(I),"the following clause shall be substituted, name1y:-

. ...~. I -

"(1) Ther'e shall be. paid to the Judges of each High Court 
such salaries as may be determined by' Parliament by 
law and, until provision in that behalf is so made, such 
salaries as are specified in the Second Schedule.". 

4. Amendment of Second Schedule:.: In the Second Schedule 
to the Constitution, in Part D,-

:(a)' in sub-paragraph :(1)' of 'paragraph 9,-

(D for the figures and word "5,000 rupees"" the figures ,and 
word "10,000 rupees" shall be substituted; 

(ii) for the figures and word "4,000 rupees", the--' -figures 
and word "9,000 rupees" shall be SUbstituted; 

(b) in sub-paragraph (1) of paragraph 10,- i . 

-' (i) for the figures and word "5,000 rupees", the" figures and 
word "9,000 rupees" shall be substituted; 

(ii) for the figures and word "3,500 rupees", the figures 
and word "9,000 rupees" shall be substItuted;' 

ANNEXURE 

EXTRACTS FROM' THE CONSTITUTION OF INDIA 

• • *. • * 
125. (I,) Salaries, etc., of Judges: There shall be 'paid to:- the 

Judges of the Supreme Court such salaries as are specified'· in- the 
Second S'chedule. 

,,- * , '.' • 1- ... 

I' .' i :', 

. 2,.1:. (1) Salaries, etc., of Judges: - There shall be paid to the 
Judges of each High Court such salaries as are ~peci.fied in tlle 
,Second Schedule. 

• • • • • I , 
. ~ 
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SECOND SCHEDULE 

[Articles 59(3), 65(3), 75,(6),97,125, 148(3),158(3).,164(5), 
186 and 221] . 

• * * • 
PART D 

THI: . SUP.REl\lE CO'Olft' Alm 01' TRB 
COURTS 

. 9. (1) Th~r~ sltalIbe paid to the Judges of the Supreme Court 
ill respect Of t1me spent on actual service , salary at the follo'ving 
'rates p.er mensem. that is to say:-

# 

Th€ Chief c.T ustice 
Any ··other Judge 

5,000 rupees. 
4,000 rupee~: 

Provided that if a' Judge of the Supreme Court at the tiIne of 
ms appointment is -in receipt of a pension (other than a disability 
or wound pension) in respect of any previous service under the 
Government of India or any of its predecessor Governments or 
under the Government of a State or any of its predecessor 
Governments, his salary m respect' of service in the . SUpreme 
Court shall be reduced-

" 

(a) by the amount of that pension, and 
(b) if he has, before such appointment, received in lieu of 

a portion of the pension due to him 5n resJ)E'ct of such 
previous service the commuted value thereof. by the 
amount of that portion of the pension, and 

(c) if he has, before such appointment, received a retire-
ment gratuity in respct of such previous service. by the 
pension equivalent of that gratuity. 

*'.; 

10. (1) There shall be paid to the Judges of High Courts. in 
respet.l of time spent on actual service, salary at the following 
rates per mensem, that is to say.-

The -ehief J usti& 
Any other Judge 

(.-, ... (of 4,0f)() rupees. 
3,500 ~pees: 

Provided that if a Judge of a High Court at .the tin1e of his 
appointment is in receipt of a pension (other than a disability 
or w0undo p~nsion) ifl respect ofr) any previOUs service !lnder thp 
Gove!"!l,m~nt of India Or any of its predecessor Governments or 
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u~der the Government of a State or any of its predecessor 
Governments, hiS' 'salary in respeCt of servIce In the hIgh CoUrt 
shall be reauced-

(a) by the amount of that pension, and 
(b) if he has, before such appointment, received in lieu of 

a poriion of the pension due to hIm in respect 01 such 
previous service the commuted value thereof, by the 
amount of that portion . of the pension, and . 

(c) if he has, before such appointment, received a retire-
ment gratuity in respect of 'such" previoUs service, by 
the pension equivalent of that gratuity. 

* * * • 
THE HIGH COURT AND SUPREME COURT JUDGES .(CONDI-

TIONS OF SERVICE) AMENDMENT ACT, 1986 

An Act further to amend the High Court Judges {Conditions of 
SeTvice) Act, 1954 and the Supreme Cou'ft Judges (Conditions of 

Se1'vice) Act., 1958. 

'1$ it enf~oted by Parli~ent ip. the Thirty-seventh Year of the 
Republic of India as follows: -

CHAPTER I 

PREl:.IMINARY 

1. Short title and c07nm~ement:. (1) This Act may be called 
the High ·Court and Supreme Court Judges (Conditions of Service) 
Amendnlent .Act, 19aa. 

(2) It shall come into force on such date as the Central 
Government may, by notification in the Official Gaz~tte, appoint. 

CHAPTER II 

AMENDMENT OF THE HIGH COURT JUDGES (CONDITIONS OF SERVICE) 
ACT, 1954 ' 

2. Amendment of section 4: In section 4 of the lngh Court 
Judges . (Conditions of Service) Act, 1954 (hereafter in this Chapter 
referred to as the High Court Judges Act), in sub-section (2), in, 
clause (a) ,-

(a) in sub-clause (i), the word "and" occurring at the end 
shall be ·omitted; 
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. ··· .. (b) after sub-clause (ii)', the £allowing sub-clause sliall De 
inserted, namely:-

"(iii) where the Judge had, prior to his appointment as 
such, held any pensionable post under the Union or a 
. State, the period of leave earned by him in the said 
post, so, however, that such period shall not exceed 
one hundred and eighty days in terms of leave on full 
allowances; and". 

3. Amendment oj section 17 A: In section 17 A of the High Court 
Judges Act,-

.' ' 
v' 

\. 

: (a) for sub-sections '(1) and (2), the following sub-sections 
shall be substituted, namely:-

"(1) Where a Judge who, being in service on or after the 
commencement of the High Court and Supreme Court 
J"udges (Conditions of Service) Amendment Act, 1986, 
'dies, whether before or after retirement in 'circum-
stances to which section 17 does not apply, family pen-
sion calculated at the rate of fifty per cent of the 
penSion admissible to him on the date of his death shall 
be payable" to the person or persons entitled thereto and 
the amount so payable shall be paid from the day fol-
10V\.Tinr the date of death of the Judge for a period of 
seven years or for a period up to the date on which the 
Judge would have attained the age of sixty-five years, 
had he survived, whichever is earlier, and thereafter 
at the rate of half of the family pension so admissible. 

Explanation.-For the purposes of determining the person or 
persons entitled to family pension under this sub-
section,-

(i) in relation to a Judge who elects or is eligible to 
receive pension under Part I of the First Schedule, 
the rules, notifications and orders for the time being 

. - In force with' regard to the. perSon.or persons entitled 
,). . "':to family pension .'in relation 'to an' o'fficer of the Cen-

tral Civil Services, Group 'A', shall apply; 

(ii) in relation to a Judge who elects to receive pension 
under· Part II or Part III of the First Schedule, the 
ol'dinary rules of his service if he -had not been ap-
pointed a Judge with respect to the person or persons 
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entitled to family pension shall apply and his .service ' 
as a J'udge being treated as service the""L'Clll. 

. 
- -'(2)"Where any Judge, who haa elected to receive, the pension 

payable> to him under Part :!I or Part In of the F'irst 
Schedule, retires, or dies in circumstanceS to' which 
secti('n 17 does not apply, gratuity if any, 'shall be pay-
able to the person or persons entitled thereto' under the 
ordinary rules of his ~ervice if . he ,had not been ap-

-".,- ~,,-) : --~t>ciin tE;d. -a-.J" udge';his' -servio!"as' a Judge' being treated 
a5 sC11vice therein for the purpos,~ of calculating that 

gratuity."; 

(b) in sub-section (3), in clause (iii), for the words "thirty 
-', thousa~d rupees':., ,the -.~ords. "fifty tho~sand"rupees" shall 

',# ~'J .. be' ~ substituted; '" 

~ c) in the Explanation, for the words, brackets and figures 
"sub-sections (2) and (3) ", the word, brackets and figure 
"sub-section (3)" shall be substituted . 

. <¥: r1ts~¥tiOn;;~6j-~eiv'seciion 20A:~'After ~ecti~n '20'~f the High 
Court Judges Act, the following section shall be inserted and shall 
be deemed to have been inserted with effect from the 5th day of 
September, Hft7 namely:- .. 

.. ".. -. II ~ '....~ ~ 

Deposit Linked Insurance Scheme: "20A. The Deposit Link-
ed Insurance Scheme for the time being in force under 
the General Provident Fund (Central ServiceS) Rules, 
1960, shall apply to every Judge whether he subscribes 
i.o the General Provident Fund (Central S'ervices) or 
any other Provident Fund referred to in sectiori 20.". 

S. Substitution of new sections jor sections 22B and 22C: In 
the High Court Judges Act, lor sections 22B and 22C, the follow-
ing sections shall be substjtuted, namely:-

-Conveyance facilities: "22B. Every Judge shall be entitled 
10 a staff car and one hundred and fifty litres of petrol 
every nlonth or the actual consumption of petrol per 
month, whichever is less, 

Sumptuary allowance: 22C.. The Chief .Justice and each of 
the other Judges of every High Court shall be ,entitled 
to a sumptuary al~o'vance of five h~ndred rupees per 
month and three hundred rupees per montl?- respec-
tively.". 
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6., Amendment oj the First Schedule: In the First Schedule to 
the High Court Judges Act,-

(a) in Part I, after paragraph 10, the following paragraph 
shall be inserted,namely:-

'11. In the case of a Judge to whom this Part applie3 and 
\~tho has retired on or after the conunencement of the 
High Court and Supreme Court Judges (Conditions of 
Service) Amend:rnent Act, 1986, the foregoing provi-
sions of this Part sball have effect subject to the modi-
fications that--

(i) for paragraph :~, the following paragraph shall be 
substituted, nanlely:-

"2. Subject to the other provisioDS of this part, 
the pension payable to a Judge to whom this Part ap-
plies and who has completed not less than seven years 
of service for pen~ ien shall be-

(a) Lor service as Chief Justice in any High Court 
Rs. 4,500 per annum for each completed year of ser-
vice; 

(b) for service as any other Judge in any High 
Ccurt. lts . .. ~,4;)O per annum for each completed year . " of servIce: 
Provided· that the pension shall in no case exceed Rs. 

54,000 per Bnnum in the case of a Chief Justice and Rs. 
48,000 per annum in the case of any other Judge.';; 
(ii) paragraphs 3 to 5 shall be omitted; 
(iii) in paragraph 6, for the word and figure '"paragraph 

5-', the word and figure "paragraph 2" shall be substituted; 

(i-v, for paragraph 8, the following paragraph shall be 
substituted, namely:-

."8. Not.withstanding . anything contained in the 
foregoing previsions of this Part, the pension payable 
to a Judge \vho has completed fourteen years of ser-
vice for pension, including not less than six years ot 
service as Chief Justice of one Or more of the High 
Courts, shan be Rs. 54,000 per annum."; 

tv) in paragraph 9, for the figures "6,000", the figures "15.750" 
shall be substituted; 

(vi) paragraph 10 shall be omitted.'; 
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(b) in Part III, after paragraph ;3, the follovv,ing paragraph shall 
be inserted, namely:-

'4. In the case of a Judge to whom this Part applies and who 
has retired on cr after the commencement of the High 
Court and SU}Jre,dle Court Judges (Conditions of Service) 
Amendment Act. 1986, the foregoing provisions of this 
Part shall haY',? effect subject to the mod!fi'::ations that-

(i) in paragraph 2.-' 

(A) in clause (h), for the figures "500~ and 
"2,500", the figures "1.600" and "8~OOo.'· shall respec .. 
tively be sub8tituted: 

(B) after clause (b), the following proviso shall be insert-
ed, namely:-
"Provided that the pension under clause (a) and the 

additional pension under clause (Q) together shall 
in no '~se exceed Rs. 54.000 per annum in the case 
of a Chief Justice' andRs. 48.000 per annum in the 
case of any other Judge."; 

(ii) paragraph 3 sha~l be -omitted. '. 
CHAPTER III 

AMENDMENT OF THE SUPREME COURT JUDGES (CONDITIONS OF SERVICE) 
ACT, 1958 

7. il?lte,'!,dl1ient of section 4: In secti·on 4 of the Supreme C:)urt 
Judges (Condit~ons of Service) Act, 1958 (hereafter in this Chap-
ter referred t.o as the Supreme Court Judges Act), in sub-section (2), 
in clause (a.), in sub-clause (iii), for the words "'four months in 
terms of leave on half allowances", the words "one hundred and 
eighty days in terms of leave on full ~llowanc~s" shall be substitu .. 
ted. 

8. Amendment of section 16A: In section 16A of the Supreme 
Court J'udges A :!t,--

(a.) for sub-section (1), the following sub-section shall be 
substituted, namely:-

"(1) Where a Judge who, being . in service on or after the 
commencement of the High Court and Supreme Court 
Judges (Conditions of Service) Amendment Act, 1986,-
(a) dies before retirement. family penSion ·calculated 

at the rate of fifty per' cent. of. the pension admis-
sible to him on the date of his death shall be pay-
able to the person· or persons entitled thereto and 
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the amount so payable shall be paid from the day 
following the date of death of the Judge for a pe-

~'-~-.'l :., .... ~ ~.,,· .. ~~_,;riod ... of seven years or for a period up to the date on 
~hich ~he Judge would have attained the age of 
sIxty-five years, had he survived, whichever is ear~ 
lier, and thereafter at the rate of half of the family 

I •• -

pension so admissible· and , 
(b) dies after retirement, family pension calculated at 

the rate oj half of the pension so admissible to him 
shall be payable to the person or persons entitled 
thereto. 
Explanation.-For the purposes of determining the 
person or persons entitled to family pension under 

.;.' -.§ ~ .. ~/ :;this.sub-.section,--. 

(i) in relation to a Judge who elects or is eligible to 
receive pension under Part I of the Schedule, the rules, no-
tifications and orders for the time being in force with re-
gard to the person or persons entitled to family pension in 
relation to an oJIicer of the Central Civil Services, Group 
'A', shall apply; 

(ii) in relation to a Judge who elects to receive pen-
sion under Part II Qr Part III of the Schedule. the ordinary 
rules of his servi,ce if he had not been appointed a Judge 
with respect to the person or persons entitled tv family 
pension shall apply and his service as a Judge being treat-
ed as service thErein.". 

{b) in sub-section (2" in clause (iii), for the words "thirty 
thousand rupees· >, the words "fifty thousand rupees" 
shall be substituted; 

(c) in the EX'pla11ation, for the words "In this section", the 
words, brackets and figure "in sub-section (2)" shall be 
substituted. 

9. Insertion of new' section 20A ~ After section 20 of the Supreme 
Court Judges Act, the follOwing section shall be inserted and shall 
be deemed to have been inserted with effect from. the 5th day of 
September, 1977, namely;-

; . ,oJ .. _Deposit Linked Insurance Scheme: "20A. The Deposit Linked 
'"".:-_" . ~ .. Insuran~e Scheme for the time being in force under the 
. . General Provident Fund (Central Services) Rules, 1960, 
f-.. shall· apply to every Judge whether he subscribes to the 
-~':. General Provident Fund (Central SerVices) or any other 

Provident Fund referred to in section 20.". 
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10. Substitution of new section jor section 23A: In the Supreme 
, C9Mri Judges ,Aci~. :~ fIJr . section .·23A~ -the' followmg -·..section shall be 
substituted, namely:-

Conveyance facilities: "23A. Every Judge shall be entitled 
to a staff car and one hundred and fifty litres of petrol 
every month or the actual consumption of petroi per 
month, whichever is less.". 

11. Amendment of section 23B: In section 23B of the Supreme 
Court Judges Act, for the words "five hundred rupees per month 
and three hundred rupees", the words "one thousand two hundred 
and fifty rupees per nlonth and seven hundred and fifty rupees" 
shall be substituted. 

12. Amendment of the Schedule: In the Schedule to the Supreme 
Court Judges Act,-

. (a) in Part I, after paragraph 6, the following paragraph shall 
. be inserted, name1y:-, 
'7. In the case of a Judge to whom -this Part applies and 

who has retired on or after the !Commencement :of the 
High Court and Supreme Court J udge~ .(CoJl~i~i9~s,~ .~f 
Service) Amendment Act, 1986, the foregoing provi-
sions of this Part shall have effect subject to the modi-
fications that-

--:(i) in paragraph 2,-
(A) in clause (b), for the figures 

"1,200", the figures "1,235", "37,500" 
respectively be substituted; 

"470", "20.000" and 
a!ld "32150" ~han 

(B) in the proviso, for the figures "26,000", the figures 
"60,000" shall be substituted; 

(ii) to paragraph 3, the following proviso shall ~ added 
namely:-
"Provided that the pension under this. paragraph shall 

in no case exceed Rs. 54,000 per annum."., 
{iii)"in paragraph 5, for the figures "7,500",_:th~ figures 

"19,700" shall be substituted; 
- I -. 

(iv) paragraph- ,6 shall be omitted.';, ~ ,;\ . 
(b)- 'i~ Part Ill, after par,agraph 3, the-'followiniJ>arag~aph shall 

be inserted, nanlely:'-
'4. 'In the case of a Judge to whom this Part applies and ,,:ho 

has retired on or after the commencement of the Hlgb 
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Court and Supreme Court Judges (Conditions of Service) 
AJ7ze.nO.n7enr Aer. 1.988, th~' foregoing provisions of this 
lll\ ~ nave ekt subject to ~e modUicatiollS tllaf,-

\~) in paragraph 2.-
(A) in clause {b), for the figures "500" and "2,500", the 

.figures "1,600': and "8,000" shall respectively he sub-

.stituted; , 

(B) after clause (b)! 'the 'ftollowing proviso shall be i.nsert-
ed, namely:-
"Provided that the pension under clause (a) and the 

additional pension under clause ,(b) together shall in no case 
e:l{ceed Rs. 60,000 per annum in the case of the Chief Jus ... 
tice and Rs. 54~OOD per annum in the case of any other 
Judge."; 

(ii) paragraph 3 shall be omitted. ' . 

. THE STATE OF ARUNACgAL PRADESH ACT., .19.86 - ' 

An Act to provide jor the establiMment of the State of A'runachal 
Pradesh w..d for matters connected therewith. 

BE it enacted by Parliament in the Thitry-seventh Year of the 
Republic of India as follows:-

.. PART I 

PRELIMINARY 

1. Short title: This Act may be called' the State of Arunachal 
~desh Act,' 1986. 

2. Definitions: In this A,~t, unless the context otherwise requir-
es,-

(a) "Administrator" means the Administrator appointed by 
the President under article 239; 

(b) • 'appointed day" means the day which the Central Gov-
ernment Inay, by notificati~n in the Official Gazette, ap-
point; 

(G) . "article" ; means an article of the Constitution; 
(d) "Election Commission'" means the Election' Commission 

appointed by th~ President under article 324;' . .. ' 

(c) "existing Uniorl'territory of Aruna~hal Pradesh" means 
the Union territory of Arunachal Pradesh as existing im-
mediately before the appointed day; 
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<I> "law" includes any enactment, ordin~e, regulation, or-
der, bye-law, rule, 5cheme~ notifj.~ation or other instru-
ment having, immediately before the appointed day' the 
force of law in the whole or any part of the existing 
·Union territory of Arunachal Pradesh· , 

(g) "sitting member", in relation to' either HoUSe of Partia-
ment or of the Legislative Assembly of the existing l[nio1'l 
territory of Arunachal Pradesh, means a person \,vho, im-
mediately before the appointed- day,' is a'member of that 
House or that Assembly; 

(h) "treasury" includes- a sub-treasury. 

PART II 

E~ :T!\BU:-:-;HI\'!ENT OF THE STATE OF ARUNACHAL PRADESH 

3. EstabUshm.ent of the State of Arunachal Pradesh: On and 
from the appojnted day. there shall Be establish·.3d a new'state, to 

be known 4S the, State of Aruna~hal Pradesh comprising the terri .. 
tories wh= ch inlmediately before that day V<t':re comprjsed in the 
existing .U nion, territory of Arunachal Pradesh. 

4. Arne ndrnent oj First Schedule to the Constitution: On and 
from the lIppointed day ~ in the First Schedule to the Constitution,~ 

(a) ',lnder the heading ~. I. THE STATES", after entIy 23. the 
following entry shall be inserted, namely:-

"24. Arunachal Pradesh The territories specified In section 
7 of the North-Eastern Areas 

(Reorganisation) Act. 1971."; 

(b) \lnder the headin~ "II. THE UNION TERRITORIES", eD-
try 8 relating to Arunachal Pradesh shall ~ oUlitted. 

PART III 
RF.PRBSENTATJON IN THE LEGISLATURES 

The Council of States 
.-

5. AmE ndment oj Fourth Schedule to the Constitution: On and 
from the : ppointed day, !n the Fourth Schedule to the- Constitution, 
in the Tat le,-, 

Ca) t~ntI'ies 2~ and 25 shall be re-numbered as entries 2f' and 
~6 respe~~ively, and before entry 25- as so re-numbered, 
the following entry shall be inserted. namely:-

"2'1. Arunachal Pradesh. . ... 1": 
(b) entry 26 shall be omitted. 
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6. AlZoeation of sitting member: (1) On and from the appointed 

day, the sitting member of the Council of states representing the 
existing' Union territory of Arunachal Pradesh shall be deemed to 
have been duly elected under 1!lause (4) of article 80 to fill the seat 
allotted to the State of Arunachal Pradesh in that Council. 

(2)-- The term of office of stich sitting member shalI remain un-
altered .. , 

~-~,r7. Amendment of section 27A of Act 43 of 1950: On and from the 
appointed day, in section 27 A of the Representation of the People 
Act, 1950, in sub-section (4), for the words "The ele~toral college 
for each Oof the Union territories of Arunchal Pradesh and Pondi-
cherry", the words ':The electoral college for the Union territory 
of Pondicherry" shall be substituted. 

8. Allocation of seats in the existing House of the People': (1) On 
and from the appointed day, the allocation of seats to the State of 
Arunachal Pradesh in the House of the People shall be two; and 
the ",First' Schedule to the Representation of the People Act, 1950, 
shall be deemed to be ~'1lended accordingly. 

,(2) On and from the appointed day, the two parliamentary con-
stituencies of, the existing Union territory of Arunachal Pradesh 
shall be'deemed to be the parliamentary constituencies of the 
State of Arunachal Pradesh and the Delimitation of Parliamentary 
and Assembly Constituencies Order, 1976, shall be construed ac-
~,~rd.in~l:y . 

", 9.' Provision as to sitting members: The sitting members of the 
House of the' People representing the constituencies which, on the 
appointed day ~ by, '\tirtue of the provisions of section 8 \>ecome the 
C()nstituencies of the State of Arunachal Pradesh shall be deemed 
to have been elected under sub-clause (a) of clause (1) of article 81 
to the House of the People by those"constituencies. 

The Legislative A'ssembly" , 

" 10. ,Provision as to LegisIati1,e Assembly: On and from the ap .. 
p~inied d~Y, the total number of seats in the Legislative Assembly 
of the St~te of Arunachal Pradesh to be filled by person chosen 
py d~rect election fronl ass(~mh!y consti t~encies . shall be forty; and 
1;he S~condSchedule to the Representation 'of the People Act, 1950, 
shalf be deemed to be amended accordingly. 

11. Provisional Legislative Assembly: (1) - Notwithstanding any-
thing contained in this Act (in<!luding provisions relating to tbe 
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strength of the Legis~ative Assembly of the state of Arunachal 
Pradesh), on and from the appointed' day a~d until the-Legislative 
Assembly of that State has been duly constituted and summon.ed 
to meet for the first session, there shall be a provisional Legislative 
Assembly which shall consist of members elected by the territorial 
constituencies of the Legislative Assembly of the existing Union 
territory of Arunachal Pradesh. 

(2) The pe-riod of fi ,,"e years referred to in clause (1) of article 
172 shall, in the case of the provisional Legislative Assembly refer-
red to in sub .. section (1), be deemed to have commenced on the day 
on which the duration of the existing Legislative Assembly of the 
Union territory of Arunachal Pradesh eommenced under section 5 
of the Government of Union Territories Act, 1963. 

(3) The provisional Legislative Assemblv constituted under this 
"' section shall, for so long as it is in existence, be deemed to be the 

Legislative Assembly of the State of Arunachal Pradesh a.~d shall 
,be competent to discharge all the functions of a I,egisla-tive Assem-
bly of a State under the Constitution. 

12. Speaker and Deputy Speaker: The persol1s who .im.mediately 
'before the appointed d2Y are the Speaker and -the Deputy Speaker 
of the Legislative Assembly of the Union territory' of .Arunachal 
_ Pradesh, shall be the Speaker and the Deputy Speaker, respecti-
vely of the provisional Legislative Assembly of the State of Aruna-
chal Pradesh on and f1'o:n that day. 

13. Rules Of procedure: The rules of procedure 'and conduct of 
business, of the Legislative Assembly of the existing, Union territory 
of Arunachal Pr~dcsh as in force immediately before the appointed 
day shall, until rules are D'lade under clause, (1) of -article 208, be 

"the rules of procedure and C('nciuct of business of the' provisional 
Legislative Assembly of the State of Aunachal Pradesh, subject to 
such 'modifications and adaptations as may be made therein by the 
Speaker thereof. 

Delimitation of constituencies 
',- - 14~ -Delimitation of constituencies: (1) The Election"Commission 

shall, tn the' manne; herein provided, distribute, whether before or 
.. ·after the appointed day, the seats assigned' to ,. the, Legislative As-
'sembly of the State of .PArunachal Pradesh under section 10 to sin-
gle-member 'territorial constituencies and delimit ther;n. !laving re-
gard to the provisions of the Constitution and to ,the ,follo\ving pro-
visions namely:-

(a) all constituencies shall, a:; far as" practicable; be geogra-
phic'ally, conipact arevs, and- in delimiting,."them regard 
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shall be had to physical features, existing boundaries of 
admimstrative units, facilities of communication and pub-
lic convenience; and 

(b) constituencies in which seats are reserved f.·r the Sche-
duled Tribes shall 9 as far as practicable, be located in 
areas where the proportion of their population to the 
total populat~on is the largest. 

(2) For the purpose of assisting it in the perfonnance of its 
functions under sub .. section (I)! the Election CommIssion shall 
associate with itself as associate members,-

(a) the sitting members of the House of the Peo!)le referred 
to in section 9; and 

(b) such six of the members .of the Legislative AssemblY 
of the existing Union territory of Arunachal Pradesb or~ 
as the case nlay be. the provisional Legislative Assem-
bly referred to in section 11 as the Speaker thc!.·eof may 
nominate: 

Provided that none of the ,l8saciate members shall have a right 
to vote or to sign any decisHlJl of the Election Commission. 

(3) If, owing to death or resignation, the office of an associate 
member falls vacant. it shal1 be filled, if practicable, in accord-
ance with the fJrovisions of 8'0 o. sE~ction (2). 

(4) . The E't"ction Commi~sjon shall-
(a) publish its proposaJs for the delimitati~n of constituen-

cies together v.rith the dissenting proposals, if 2ny~ of any 
associate mE-mber \viJu desires publication thereof, in the 
Official Gazette and in such other manner as the Com-
mission Ina-y consider fit~ together with a notice inviting 
objections and suggestions in relation to the proposals 
and specifying a date on or after which the proposals 
will be further considered· by it: 

(b) consider all cbje(~tions and suggestions which nUlY have 
been received 'b~r it before the date so specified; 

r t) after considerin~ all objections and' suggestions which 
may have been received by it before the date so specifi-
ed, determine by OJ"Ie or more orders the delimitation of 
constituencies and cause such order or orders to be pub-
lished in the Official Gazette; and upon such publieation: 
the order or orders sha-ll have' the full force. of law and 
shall not be called in question in any court.·,· 
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(5) As soon as may be alter such publication, every such ordeJ: 
relating to assembly constiiuencies shall be laid before the Legis... 
lative ~ssembly of the existing Union territory of Arunachal Pra-
desh or, as the case nlay be, the provisional Legislative Absembly 
referred to in section 11. 

15. Pou'er of Election Commission to maintain delimitati.on or­
ders up-to-date: (1) The Election Commission may, from time to 
time, by notification in the Official Gazette,-

(a) correct any printing mistake in any order made under 
section 14 or any error arising therein from inadvertent 
slip or omission; 

(b) where the boundaries or name of any territorial division 
mentioned in any such order are or is altered, make such 
amendments as appear to it to be necessary or expedient 

for bringing such order up-to-date. 
(2) Every notification under this section relating to an assembljr 

constituency shall be laid, as soon as may be after it is issued, be-
fore the Legislative Assembly of the existing U::1ion territory of 
... ~unachal Pradesh, the provisional Legislative Assembly referred 
to in section 11 or Ithe Legislative Assembly of th~ state of Aruna... 
chal Pradesh, as the case may be. 

16. Amendment of Scneduled Castes Orders: (1) On and from 
the appointed day, the Constitution (Scheduled Castes) Order)· 
1950, shall stand amended as directed in the First Schedule. 

(2) On alld from the appointed day, the Constitution (Scheduled 
Castes) ('Union Territories) Order, 1951, shall stand amended as 
directed in the Second Schedule. 

17. Amendment of Scheduled Tribes Orders: (1) On and from 
the appointed day, the Constitution (Scheduled Tribes) Order, 
1951, shall stand amended as directed in the Third Schedule. 

(2) On and from the appointed day, the ConstUution (Schedul-
ed Tribes) (Union Territories) Order, 1951, shall stand amended as 
directed in the Fourth Schedule·, • 

PART IV 
HIGH ,COURT 

18. Common High Court for Assam, Nagaland, Meghalaya, Mani ... 
PU1."" Tripura,Mizoram and Arunachal Pradesh: (1) On and from the 
appointed day,-

<a) there shall be a 'common High ,Court for the states of 
Assam, ~agaland·, Meghalaya, Mampur, Tripura, Mizo-

ram and Arunachal Pradesh to' be caneS the Gauhati 
, High Court (the High Court of ·Assam, Nagaland, Megha-

• IS 8. 
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laya, Manipur, Tripura, Mizoram and Arunachal Pra-
desh) (hereinafter referred to as the oo'mmonHigh 
Court); 

(b) the Judges of ihe High Court of Assam, Nagaland, 
Meghalaya, Manipur, Tripura and Mizoram holding office 
immediately before that day shall, unless they have 
elected otherwise, become on that day the Judges of the 
common High COUI"t. 

(2) The expenditure in respect of the salaries and allowances of 
the Judges of the common High Court shall be allocated amongst 
the States of Ar'unachal Pradesh, Assam, Manipur, Meghalaya., 
Mizoram, N agaland and Tripura in such propol"tion as the president 
may, by order, deternline. 

19. Provision as to advocates: (1) On and from the appointed 
day,-

(a) iIi the Advocates Act, 1961. in section 3, in sub. section 
(1), for clause (b), the following clause shall be substi-
tuted, namely:-
"(b) for the States of Arunachal Pradesh, Assam, Mani-

pur, Meghalaya, Mizoram, N agaland and Tripura to 
be known as the Bar Council of Assam, N agaland, 
Meghalaya, Manipur, Tripura; Mizoram and Aruna-
chal Pradesh;"; 

(b) the Bar Council of Assam, Nagaland, Meghalaya, Mani-
pur, Tripura and MilZoram shall be deemed to be the Bar 
Council of Assam, Nagaland, Meghalaya, Manipur, Tri. 

pura, Mizoram and Arunacr.tal Pradesh. 
(2) Any person who, immediately before the appointed day, is 

an advocate entitled to practise in the High Court oJ. Assam, Naga-
land, Meghalaya, Manipur, Tripura and Mizoram shall be entitled 
to practice as an advocate in the common High Court. 

(3) All persons who, immediately before the appointed day, are 
advocates on the roll of the Bar Council of Assam, Nagaland, Me. 
ghalaya, Manipur, Tripura and Mizoram shall as from that day, 
become advocates on the roll of the Bar Council of Assam, Nagaland, 
Meghalaya, Manipur, Tripura, Mizoram' and Arunachal Pradesh. 

(4) The right of audience in the common High Court sh~l1 be re-
gulated in accordance with the like principles as, immediately 
before the appointed day, are in force with respect to the' right of 
audience in the High Court of Assam, NagaI and, Meghalaya, Mani-
pur, Trip:ura 'and Mizoram:, 
. ProVided that as' among the Advocates-General of the S·tates of 
Arunachal Pradesh, Assam, Manipur, Meghalaya; Mizoram; ~a:ga~ 



TJand and Tripura, the right of audience shall be determmed with' 
~reference to their dates of enrolment as advocates. 

20. Practice and procedure in the common High Court: Subject 
-to the provisions of this part, the law in force immediately before 
-the appointed day with respect to practice and procedure in the 
. High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura and 
Mizoram shall, with the necessary modifications, apply in relation 

-to the common High Court. 

21. Custody of seal of the common High Court: The law in force 
-immediately before the appointed day with respect to the custody 
of the Seal of the High Court of Assam, Nagaland, l\ieghalaya, 
Manipur, Tripura and lVIlzoram shall, with the necessary modifica-
·tions, apply with respect to the custody of the Seal of the common 
.High Court. 

22. Form of writs and other processes: The la\v in force im-
n1ediately before the appointed day with respeci to the form of 
writes and other processes used, issued or awarded by the- High 
Court of Assam, Nagaland, Meghalaya, Manipur; Tripura and 
-Mizoram shall, with necessary modifications apply with respect to 
. )the form of writs and other processes used, issued Or av.rarded by 
'. the common High Court. 

23. Powers Of Judges: The law in force immediately before the 
~appointed day with respect to powers of the Chief Justice, 
-single Judges and divisiOn courts of the High Court of Assam, Naga-
land, Megbalaya, Manipur, Tripura and Mizoram and with respect 
10 all n1atters, ancillary to the exercise of those powers shall, with 
·the necessary modifications, apply in relation to the common High 
'Court. 

24. Prin.cipal seat and other places of sitting of the Common 
High Court: (1) The principal seat of the common High Court shall 
'be at the same place at which the principal seat of the High Court 
'of Assam, Negaland, Meghalaya, Manipur, Tripura and ~lizoram 
is located imrnediately before the appointed day. 

(2) The President may, by notified order, provide for the estab-
lishment of a permanent bench or benches of the commOn. High 
'Court at one or more places wit~n Ithe territories to which the 
jurisdiction of the High Court extends, other than the principal 
$eat of the High Court and for any matters connected the~with: , , . 

Provided that before issuing any order under this su~ectiori. 
the President 'shall consult the Chief Justice of the COmmon High 
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Court and the Governor of the state in which the bench or benches~ 
is or are proposed, to be established. 

(3) Notwithstanding anything contained in sub-section (1) or· 
sub-section (2), the Judges and division courts of" the common High 
Court m.ay also sit at such other place or places in the States of 
Assam, Nagaland, Meghalaya, Manipur, Tripura, Mizoram and~ 
ArUnachal Pradesh as the Chief Justice may, with the approval of 
the Governor of the State concerned, appoint. 

25. Procedure a~ to appeals to Supreme Court: The law in force 
immediately before the appointed day relating to appeals to the 
Supreme Court from the High Court of Assam, Nagaland, Megha-
laya, Manipur, Tripura and Mizoram and the Judges and division. 
courts thereof shall, with the necessary modifications, apply in re-· 
lation to the common High Court. 

26. Transfer Of proceedings from the High Court of Assam, 
Nagaland, Meghalaya, Manipur, Tripura and Mizoram to the com­
mon High Court: (1) All proceedings pending in the High Court 
of Ausam, Nagaland, Meghalaya, Manipur, Tripura and ]VIizoram. 
imme,*<iiately before the appointed day shall, from such day, stand" 
tramferred to the common High Court. 

(2) Every proceeding transferred under sub-section (1) shall be 
disposed of by the cominoi'l High Court as if such proceeding was· 
entel tained by that High Court. 

2'1. Interpretation: For the purposes of section 26,-

(a) proceedings shall be deemed to be pending in a court-
until that court has disposed of all issues between the 
parties. including any ~ssues with respect to the taxation 
of the costs of the proceedings and shall include appeals, 
applications for leave to appeal to the Supreme Court, 
applications for review, petitions for revision and peti-
tiODs for writs; and 

(b) references to a High Cpurt shall be construed as includ-
ing references to a Judge or division court thereof; and'. 
references to an order made by a court or a Judge shalf 
. be construed as including references to a sentence, judg-.· 
ment or decree passed or made by that court or Judge. 

23. Right to appear or to act in proceedings tranS/erred to th,(i. 
comnton High Court: Any person who, immediately before -the 
·appointed day, is an advocate entitled to practise in the High Court-. 



."of Assam, Nagaland, Meghalaya, Manipur, Tripura and Mizoram and 
was authorised to appear or to act in any proceedings transferred 
from the said High Court to the conutton High Court under section 
26 shall have the right to appear or to act, as the case may be, in 

:the common High Court in relation to those proceedings. 

29. Saving : Nothing in this Part shall affect the application to 
the common High Court of any provisions of the CO!lStitution, and 

"this Part shall have effect subject to any provision that may be 
'made on or after the appointed day with respect to that High Court 
'by any Legislature or other authorjty having power to make such 
, provisions. 

PART V 

AUTHORISATION OF EXPENDITURE AND DISTRIBUTION OF REVENUES 

30. AuthOT,isation of expenditu're pending its sanction by the 
,'Legislature: (1) The President may, at any tiIne beiore the appoin-
-ted day, authorise by order such expenditure from the Consolidated 
Fund of the State of Arunachal Pradesh as he deems necessary 
for a period oi not more than six months beginning with the ap-
pointed day, pending the sanction of such expenditure by the 
Legislative Assembly of the State of Arunachal Pradesh: 

Provided that the Governor of Arunachal Pradesh may, after the 
appointed day, authorise by order such further expendi.ture as he 

,deems necessary from the Consolidated Fund of the State of Aruna-
chal Pradesh for any period not extending beyond the said period 
of six months. 

(2) The President or, as the case may be, the Governor of 
Arunachal Pradesh shall make separate orders under sub-section 

,(1) in respect of periods falling in different financial years. 

31. Reports relating to the accounts of the existing Umian. Ter.ri­
tory of 1'1runachal Pradesh: (1) The reports of the Conlptroller and 
Auditor-General of'India referred to in section 49 of the Govern-
ment of Union Territories Act, 1963, relating to the accounts of 
the exi~ting Union Territory of Arunachal Pradesh in respect of 
any period priol to the appointed day, shall be submitted to the 
Governor of Arunachal Pradesh who shall cause thern to be laid 

'before the Legislative Assembly of the State. 



(2) The. Govemor may, by order,-

(d) declare any expenditure incurred out of the Consolidated:' 
P"und of the existing Union Territory of Arunachal Pra--
desh on any service in respect of any period prior to 
the appointed day during the financial year 1936-87 or in 
re~pect: of. any earlier financial year in excess of the 
amount granted for that service and for that year as dis-
closed. in the reports referred to in su~section (1) to 
have been duly authorised; and 

(b) provide for any action to be taken on any matter arising.· 
out of the said reports . 

. 32. Allowances and privileges of Governor of Arunachal Pradesh: 
The allowances and privileges of the Governor of Arunachal Pra-
desh shaH, until the Governors (Emoluments, Allo,vances and Pri-· 
vileges) Act, 1982, comes into force, be such as the President may,. 
by order, determine. 

33. Dist.ribution of revenues: The President shall, by order, 
determine the grants-in-aid of the revenues of the State of Aruna-· 
chal Pradesh and the share of that State in the 'Union duties of 
excise, estate duty and taxes on income and for that purpose 
amend thereby the relevant provisions of the Additional Duties of' 
Excise (Goods of Special Importance) Act, 1957, the Union Duties' 
of Excise (Distribution) Act, 1979, the Estate Duty (Distribution) 
Act, 1962 and the Constituton (Dstribution of Revenues) Order" 
1985 in such manner as he thinks fit. 

PART VI 

AsSETS AND LIABILITIES 

34. Property, assetS'~ rights, liabilities, obligations, etc.: (1) All' 
such property and assets within the existing Union Territory of· 
Arunachal Pradesh as are held immediately before the appointed 
day by the Union for purposes of governance of that lJnion Terri-
tory shall, on and from that day, pass to the State of Arunachal 
Pradesh unless the purpo~es for which such property and assets are' 
so held are lInion purposes: 

Provided that the cash balances in the treasuries in the existing-
; '."' Union Territory of Arunachal Pradesh before the appointed day· 

'p'~11, m? from that day. vest in the State of Arunachal Pradesh. 



(2) All rights, liabilities aiui obligations' (other than those relat-
able to, or in connection with, a Union purpose), whether arising 
. out of . any contract or otherwise, which are, immediately before 

'the appointed day,- . 

(a) the rights, liabilities and obligations of the Central Gov-. 
ernment arising out of, or in connection with., the govern-
ance of the existing Union Territory of Arunachal Pra-
desh; or 

(b) the rights, liabilities and obligations of the Administra-
·tor of the existing Union Territory of Arunachal Pradesh 
in his capacity as such, .Or of the .Government. ot. that 

Unon Terrtory. 

shall, ~n and from the appointed day, be the rights, liabilities and 
obligations of the Government of the State of ·Aruna~hal Pradesh. 

(3) The right to recover arrears of-

(a) an;v tax or duty being a tax or duty enumerated in the 
State List in the Seventh Schedule to the Constitution; or 

(b) any duty referred to in article 268; or 

(c) any tax under the Central Sales Tax Act, 1956, 

whch have fallen due in the existing Union Territory of Arunachal 
Pradesh, shall pass to the State of Arunachal Pradesh. 

(4) The provisions of this secti.on shall not apply to, or in rela-
tion to,-

(a) any institution, undertaking or project the expenditure in 
relation to which is, immediately before the appointed 
day met from and out of the Consolidated Fund of India; 

(b) any property which has been placed by the Vnion at the 
disposal of the administration of the existing Union' terri-
tory 'of Arunachal Pradesh subject to the condition that 
the oWnership thereof will continue to vest in the UnioD. 



. Ezplanation..-For the purposes of this ~ection,-

'-f 
i, 

(a) "liability" includes liability in respect of any civil de-
posit, local fund deposit, charitable Or other endowmellt, 
provident fund account, pension or actionable wrong'; 

(b) "Union purposes" means the purposes of Government 
relatable to any of the matters mentioned in the Union 
List. 

PART VII 

PROVISIONS AS TO SERVICES 

35. Provision relating to All-India Seroices: Every member of 
the Indian Administratilve Service, the Ihdian Police Service and 
the Indian Forest Service who, ~ediately before the appointed 
day, is holding any post in th'e existing Union territory of Arunachal 
Pradesh shall, until otherwise directed by the Central Government, 
be deemed to be on deputation, on and from the appointed day, \to 
the Government of the State of Arunachal Pradesh on the same 
'terms and conditions of service as are applicable to him under the 
relevant cadre rules: 

Provided that the period of such deputation shall in, no case ex-
tend beyond a period of three years from the appointed day. 

Explanation.-In this section, "cadre rules" means the Indian 
Administrative Service (Cadre) Rules, 1954, the Indian Police ServiCe 
(Cadre) Rules, 1954 or the Indian Forest Service (Cadre) Rules, 1966, 
as the case may be. 

36. Provisions relating to other services: (1) Every person who 
immediately before the appointed day is serving in connection with 
the affair.s of the Union under the administrative control of the 
Administrator of the existing Union territory of Arunachal Pradesh 
:shall, unless otherwise directed by an order of the Central Govern-
ment, be deemed to have been allocated for service as from that 
day in connection with the affairs of the State of Arunachal Pra-
desh: 

Provided that no directions shall be issued under this section 
after the expiry of a period of one year from the appointed day. 

(2) The provisions of this section shall not apply in relation to 
:persOns to whom the provisions of section 35 apply. 



37. Other provisiou CIB to semices: (1) Nothing in this section 
.. 'Or section 36 shall be deemed to affect on or after the appointed day, 
··:the operati.on of the provisions of Chapter. I of Part XIV of the Cons-
;titution in relation to determination of the conditions of service of 

_'persons serving in connection with the affairs of the State of Aruna-
. ehal Pradesh: 

Provided that the conditions of service applicable immediately 
. before :the appointed day in the case of any person referred to in 
.section 36 shall not be varied to his disadvantage except with the 

previous approval of the Central Government . 
.. 

(2) All services prior to ·the appointed day rendered by a person 
· deemed to have been allocated under section 36 in connection with 
· the administration of the existing Union -terri tory of Arunachal 
· Pradesh, shall be deemed to have been rendered in cOIUlection with 
the affairs of the Stat~ of Arunachal Pradesh for the purposes of 

-the rules regulating his conditions of service. 

38. P·rovisions as a continuance of officers in same posts: 
. Every person \vho, immediately before the app(,~!lted day, is hold-
ing or discharging the duties of any pOst or office in connection with 

· the affairs of the existing Union Territory of Arunachal Pradesh 
· shall continue to hold the same post or office and shall be deemed, 

on and from that day, to have been duly appointed to the post or 
office by the Government of, or other ~ppropriate authority in, the 
State of Arunachal Pradesh on the same terms and condi.tions of 
appointment and on the same tenure as he was holding the post or 

., office immediately before the day: 

Provided that nothing in this section shall be deemed to prevent 
;a competent authority on or after the appointed day from passing in 
relation to such person any order affecting his continuance in such 
. post or office. 

39. Advisory Committees: The Central Government may, by 
<order, establish one or more Advisory Committees for the purpose 
·of assisting it in regard to-

(a) the discharge of its functions under this Part; and 
(b) the ensuring of fair and equitable treatment to all per_ 

sons affected by the provisions of this Part and the pro-
per consideration of any representations made by such 
persons. 

40. Prohibition Of repTesentation after certain period: Notwith-
-standing anything to the contrary contained in any 1a" .. or rule for 
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the time being in force, no representation shall lie against' any-
order passed under the provisions of this Part on the expiry of three· 
months from the date of publication or service, whichever is earlier,. 

-of such order: 

Provided that the Central Government may, suo motu or other--
wise and for reasons to be recorded, re_open any matter and pass. 
sum orders thereon as may appear to it to be appropriate if it is.-
satisfied that it is necesary so to do in order to prevent any mis--
carriage of justice to any affected person. 

41. Power Of Central Government to give directions: The Cen_ . 
tral Government may give such directions to the Government of" 
the State of Arunachal Pradesh as may appear to it to be necessary-
for the purpose of giving effect to the foregoing provisions of this. 
Part and the State Government shall comply with such directions. 

PART VIII 

LEGAL AND MISCELLANEOUS PROVISIONS 

42. Amendment of article 210, article 239A and article 240 of the' 
Constitution: On and from the appointed day,-

(a) in article 210, in clause (2), in the second provi90, for the· 
words "Legislature of the State of Mizoram", the words. 
''Legislatures'' of the States of Arunachal Pradesh and 
Mizoram" shall be substituted; 

(b) in article 239A, in clause (1), for the words", pondi--
cherry and Arunachal Pradesh ", . the words "and Pondi_. 
cherry" shall be substituted; 

. (c) in article 240, in clause (1),-
(il) entry (g) shall be omitted; 
(ii) in the provisos, for the words "'Pondicherry or Aruna-

chal Pradesh", the words "Or Pondicherry" shall be· 
substituted. 

43. Amendment; of Act 28 of 1958: On and from the appointed' 
day, in the Armed Forces (Special Powers) Act, 1958, in the long 
title and in sub-section (2) of sectional, for the words "Assam, Mani-
pur, Meghalaya, Mizoram, Nagaland and Tripura and the Union 
territory of Arunachal Pradesh", the words "Arunachal Pradesh, 
Assam, Manipur, Meghalaya, Mizoram, Naga~and and Tripura'} shall 
be substituted. 



: 44. Amendment of Act 20 of 1963: On and from the appointed~ 
481, in the Government of Union Terrttories Act, 1963,-

(i) in clause (h) of sub_section (1) of section 2, for the words· 
"Pondicherry and Arunachal Pradesh", the words "and 
Pondicherry" shall be substituted; 

(il) in section 33, in sub-section (2), the proviso shall ,be omit--
ted; 

(iii) in section 44, sub-section (2) shall be omitted. 

45. Am,endment of Act 84 Of 1971: On and from the appointed-
day, in the North-Eastern CouncU Act, 1971,-

(a) in section 2, for clauses (b) and (c), the following clause' 
shall be substituted, namely:-

'(b) "north-eastern area" means the area comprising the-
states of Arwlachal Pradesh, Assam, Manipur, Megha--
laya, Mizoram, Nagaland and Tripura.'; 

(b) in section 3, in sub-section (1), for clause (b), the follow--
ing clause shall be substituted, namely:-

"(b) the Chief Ministers of the states o~ Arunachal Pradesh, 
Assam, Manipur, Meghalaya, Mizoram, Naga1and and. 
Tri pura." . 

46. Continuance of existing laws and their adaptations: (1) AIr 
laws in force, immediately before the appointed day, in the existing 
Union territory of Arunachal Pradesh shall continue to be in force in 
the State cf Arunachal Pradesh until altered, repealed or amended" 
by a competent Legislature Or other competent a~thority. 

(2) For the purpose of facilitating the application in relation to 
the state of Arunachal pradesh of any law made before the appoint-
ed day, the appropriate Government may, within two years from 
that day, by order, make such adaptations and modifications of the 
law, whether by way of repeal or amendment, as may be necessary-
or expedient, and thereupon every such law shall have effect sub-
ject to the adaptations and modifications so made until altered, re-
pealed or amended by a competent Legislature or other competent 
authority. 

Erplanati!)n.-In this section, the expression "appropraite Gov-
ernment" means, as respects. any law relating to a matter enumer-
ated in the Union List in the Seventh Schedule to the Constitution, 
the Central Government and as respects any other law, the Govern-
ment of the State of Arunachal Pradesh. 



47. PoweT to construe laws: Notwithstanding that no provision 
'or insufficient provision has been made under section.46 for the 
· adaptation of' a law made before the appointed day, any court, tri.. 
'bunal Or authority required or empowered to enforce such law may, 
for the purpose of facilitating its application iIi relation to the State 

· of Arunachal Pradesh, construe the law in such manner not affect-
ing the substance as may be necessary Or proper in regard to the 

-matter before the court, tribunal or authority, as the case may be. 

48. Pro·t;isions as to continuance Of courts, etc.: All courts and 
-tribunals and all authorities discharging lawful functions through.. 
'.out the existing Union territory of Arunachal Pradesh or any part 
thereof immediately before the appointed day shall, ~ess their 
·contlnuance is inconsistent with the provisions of this Act or until 

· other provision is made by a competent Legislature or other com-
petent authority, continue to exercise their respective functions. 

49. Effect of provisions Of Act inconsistent with other laws:. The 
prOvisions of this Act shall have effect notwithstanding anything 

-inconsistent therewith contained in any other law. 

50. Power to remove difficulties: (1) If any difficulty arises in 
· giving effect to the provisions of this Act, the President may, by 
order, do anything not inconsistent with such provisions which 
appears to him to be necessary or expedient for the purpose of re-

-moving the <t fficul ty: " 

Provided that no such order shall be made after the expiry of 
· three years from the appointed day. 

(2) Every order made under this section shall be laid before each 
· House of Parliament. 

51. Pou'er to make rules: (1) The Central Government may, by 
· notification in the Official Gazette, make rules to give effect to the 
· provisions of this Act. 

(2) Every rule made under this section shall be laid, as goon as 
may be after it is made, before each HOuse of Parliament, while it 
is in session, for a total period of thirty days which may be com_ 
prised in one session or in two or more successive sessions, arid if, 
before the expiry of the session immediately following the session 

·or the successive sessions aforesaid, both HOuses agree in making 
any modification in the rule or both Houses agree that the rule 

'should not be made, the rule shall thereafter have eff~ct only in such 
-modified form or be of no effect, as the case may be; so, however, 



that any such modification or annulment shall be Without prejudice· 
to the validity of anything previously done under that rule. 

THE FIRST SCHEDULE 
• 

[See section 16(1)] 

AMENDMENTS TO THE CONSTITUTION (SCHEDULED CASTES) ORDER, 1950 

In the Constitution (Scheduled Castes) Order, 1950,-

(1) in paragraph 2, for the figures "XX", the figures "XXI'" 
shall be substituted; 

(2) in the Schedule, after Part XX, the following Part shall 
be inserted, namely:-

"PART XXI.-Arunachal Pradesh 

1. Banspbor 
2. Bhuimali or Mali 
3. Bri ttial Bania or Bani a 
4. Dhupi or Dhobi 
5. Dugla or Dholi 
6. Hira 
7. Jalkeot 
8. Jhalo, Malo or Jhalo-Malo 
9. Kaibartta or J aliya 

10. Lalbegi 
11. Nlahara 
12. Mehtar or Bhangi 
13. Muchi or Rishi 
14. N amasudra 
15. Patni 
16. Sutradhar." 

THE SECOND SCHEDULE 
[See .$ection 16 (2) 1 

AMENDMENTS TO THE CONSn'tO'11:0N (SCHEDULED CAsT.Es) (UNION 
TEamroRIES) . ORDER, 1951 

I'D the Constitution (Scheduled Castes) (Union Territories) Order,.. 
1851.- :\ 

(1) in paragraph 2, for the words and figures -Parts I to·· 
Dr' the words and figures "Parts I and fi" shall be substltuted;" , . 
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(2) in paragraph 4, for the figures "1956, ", the figures ~; 
word "1956 and" shall b, substituted and the portion beginn-
ing with the words "and any reference to a Union terrltui)", 
and ending with the words, brackets and figures ''the North-
Eastern Areas (Reorganisation) Act, 1971" shall be omitted; 

(3) in the Schedule, PAM' III.--ATunaC'hal pmdesh sbaD 
be omitted. 

THE THIRD SCHEDULE 

[See section 17 (1) ] 

_AMENDMENTS TO THE CONSTITUTION (SCHEDULED TRIBES) ORDER, 18&0 

. ;; 

In the Constitution (Scheduled Tribes) Order, 1950,-

(1) in paragraph 2, for the figures "XVII", the figura, 
"XVTII" shall be substituted; 

(2) in the Schedule, after Part XVII, the following Part 
shall be inserted, namely:-

"PART XVIII.-ATunachal PTadesh 

All tribes in the State including:-

-, 

1. Abor 

2. Aka 

3. Apatani 

4. Dafia 

5. Galong 

6. Kbampti 

'1. Khowa 

8. Mishmi 

9. Mamba 

·10 .. Any' Naga tribes 

11. Sherdukpen 
. . 

! ." 

,... ,. . 
. , 

: .... 12. Singpho.". 
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THE FOURTH SCHEDULE 

[See section 17 (2)J 

.AMENDMENTS TO THE CONSTlTOnON (ScHEDULED T1UBIal '(UNION . . . 
TElmrroRIES) ORDER~ 1951 

In the Constitution (Scheduled Tribes) .(Union Territories) Order, 
:1951,- . ~ , 

(1) in paragraph 2, for the words and figures "Parts I and 
II", the word and figure "Part 1" shall be substituted; 

(2) In paragraph 3, the portion beginning with the words 
"and any reference", and ending with the words, brackets and 
figures "the North-Eastern Areas (Reorganisation) Act, 1971" 
shall be omitted; 

(3) in the Schedule, PART II.-Arunachal Pradesh shall be 
omitted. 

-THE CONSTITlJTION (FIFTY-FIFTH AMENDMENT) ACT, 1986 

An Act further to amend the Constitution of India. 

BE it enacted by Parliament in the Thirty-seventh Year of the 
Republic of India as follows:-

1. ShOTt title and commencement: (1) This Act may be called the 
·Constitution (Fifty-fifth Amendment) Act, 1986. 

(2) It shall come into force on such date as the Central Govern .. 
ment may, by notification in the Official Gazette, appoint. 

2. Insertion of new article 371H:' After article 371G of the ConstI-
tution, the following article shall be inserted, namely:-

Special provision with respect to the State of Arunachal 
IPradesh: "371H. Notwithstanding anything in this Constitution,-

(a) the Governor of Arunachal Pradesh shall have spe-
cial responsibility with respect to law and order in the state 
of Arunachal Pradesh and in the discharge of his functions 
in relation thereto, the Governor shall, after consulting the 
Council of Ministers, exercise bis individual judgment as to 
the action to be taken: 

Provided that if any question arises whether any matter Is 
. or is not a matter as respects which the Governor is under this 
dause required to act in the exercise of his individual judgment, 
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the decision of the Governor in his discretion shall be final, and~ 
the validity of anything done by the Governor shaU not be call-· 
eel in question on the ground that he ought or ought not to have 
acted in the exercise of his individual judgment:. 

Provided further that if the President on receipt of a report 
from the Governor or otherwise is satisfied that it is no longer' 
necessary for the Gilvemor to have special responsibility with. 
respect to law and order in the State of Arunachal Pradesh, he-
may by order direct that the Governor shall cease to have such 
responsibility with effect from such date as may be specified in 
the order: 

(b) the Legislative Assembly of the State of Arunachal Pra~ 
desh shall consist of not less than thirty members." 



11 
SESSIONAL REVIEW 

EIGHTH LOK SABHA 

SEVENTH SESSION 

'llle Eighth Lok Sabha which commenced its seventh session 
'(Winter Session) on 4 November 1986 was adjourned sine (lie on 9 
December 1986. A brief resume of the important ciiscwmons held and 
other business transacted during this period is given below:. 

A. DISCUSSIONS 
, 

Lapses in :;ecurity arra:ngements at Ra.jghat: Moving an Adjourn-
ment Motion on 4 November 1986 regarding serious lapses in security 
arrangements on 2 October 1986 at Rajghat, Professor Madhu Dan-
davate sought to know the exact structure of the security system and 
Special Protection Group (SPG) charged with the security of the 
Pr:esident and the Prime Minister. 

Intervening in the discussion in which 16 other members· partici~ 
pated, the MInister of Home Affairs, Sardar Buta Singh, at the outset, 
deeply regretted for the serious lapses in the security measures taken 
by the personnel of agencies connected with Prime Minister's secu .. 
rlty. Sharing the concern and shock expresSed by members at the 
attempt made on the life of Prime Minister, Sardar Buta Singh said 
that after the incident, comprehensive review of the security arrang~ 
ments had been carried out and measures to strengthen them ha4 
been taken. He further said that a case had already been registered 

.Other members who took part in the discussion were: Sarvashri C. Madhav 
Reddy,P. Koiandaivelu. Dinesh Goswami, Indrajft. Gupta, Bhagwat 1ba Azad, 
Saifuddin Chowdhary, G. G. Swell, R. S. Sparrow, AJay Mushran, P. R. Kumara--
mangalam, V. Kishore Chandra S. Dec, Balkavi Bairagi, Zainul Basher, N. V. N. 
Somu Saif-ud-Din Soz and Professor Nirmala Kumari Shaktawat. . , 

48 LS-9. :. . ( 
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with the Police Station and its investigation had been entrusted to 
C.B.I. An Inquiry Committee headed by the Cabinet Secretary aad 
given its report and follow-up action was being taken. In an opea 

society like India, it was difficult to guarantee 100 per cent fool-proof 
security he added. 

Sardar Buta Singh said that the security ~ysteln was slightly 
modified in 1985 when SPG was brought in, and the role assig-
ned to SPG· was protection of the Prime Minister at his resideDce 
and offices in Delhi and· apprDximate proteet~on to him at all times 
and all places, He added that no specific role had been assj gned to 
NSG in regard to the security of Prime Minister, NSG was concern-
ed with combating terrorist activities. Coordination efforts ~re 
being strengthe~ed and arrangements were being geared up to 'eJl-

su:e: tha.t .. ~ security guidelines were very clearly laid down. 

The rriotion was negatived after Professor Madhu Daruiavate·n.! 
replied to· 'the debate. 

Agitation for a separate State launched by the Gorkha N aticnud 
Liberation FroTl:t: On 6 November 1986, making a statement in .. ~res­
'poDge. to ~ Cani~g Attention noUce by Shri Saifuddin Chowdhflry, 
the Minister of Ht?me . Affairs, Sardar Buta Singh said that the. agi-
tation of the Gorkha National. Liberation Front (GNLlq was repOrt-
ed to be mainly ~r the creation of "Gorkhaland" as a separate 
State within the Union of India and for the abrogation .of the Indo-
Nepal Friendship Treaty of 1950. He said that Government of India 
were opposed to the division of West Bengal and had categoricaUy 
rejected the demand for a separate ·state of Gorkhaland. 

The demand for the abrogation of the Indo-Nepal Friendship 
Treaty of 1950, the Minister stated, was misplaced and unwarranted 
and could not be accepted. He expressed the hope that the Govel1l-
ment of Vl est Bengal would take note of the backwardness of tlle 
Darjeeling hills area and make a special effort to promote the tie-
velopmen11 of the area and its people. He also called upon :tile 
State Government to initiate a dialogue with the concerned peopl.e 
to remove discontent and bring about order and normalcy in the 
affected areas, since the responsibility of maintaining law and or4!r 
squarely lay with the State Government through its district au .... 
rities. 

Explosion oj nuclear device by Pakistan and supply of A W A~S 
by U.S.A. to Pakistan: Raising a discussion on 6 November 1_ , , 
Shri Balwant Singh Ramoowalia said that Pakistan had consistently 
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been trying to destabilise India by sending infiltrators and also sup-. 
,plying arms and money to them. He wanted the Government to 
:spell out concrete measures that were being taken to nleet the threat 
·to the security of the country. Participating in the discussion, Shri 
Dinesh Goswami said that security environment 1n India and the 
sub-continent was at its worst because of the arming of pakistan by 
the United States and increased U.S. military presence in the region . 
. Shri Indrajit Gupta pointed out that AWACS bei.ng an offensive 
military hardware proposed to be given by the Americans to Pakis-
:tan, the Government should do something to counter it. 

Replying to the discussion in which. 10 other members* partici. 
-pated, the M.i.n::ster of State in the Ministry of External Affairs, Shri 
K. Natwar Singh informed the House that two issues namely, . , 
the proposed sale of AWACS to Pakistan and pakistan's nuclear 
.c·apabilitres were related to a wider question, which was the long-
t~ Pakistan within the broad framework of tb.atperception. He· felt 
'~er:tn strategic perception·of the United. States and the· tole assigned 
:ftfa't in, ·recent years, the role of Pakistan had appeal~d to 'assume 
~greater im.portance in those strategic perceptions o~ the United. States 
and therefore, India could not remain indifferent to' t:'lose . devel<)J)-

.ments. The Minister observed that the proposed 'sale' of AWACS 
made. a qualitative .difference and ~seda serious problem for India. 

''The Government of India had made· her anxieties known' to the U·.s. . . . 

. Administration, but their response did not in any w'ay rt1.itigate 'her 
:anxieties, he added. 

Sardar Buta Singh also informed the House that Pakjstan Govern-
:mellt had been trying to obtain the necessary ingredients for produc-
ing a bomb ·from· all possible sources. The Governmen~ of India~ 
'while wanting to devote as much of her reSOurces and finances as 
possible for developmental programmes of' the country, would make 
necessary sacrifices to defend the country' if such a necessi"~:· arose ~ 
the ~1:inister assured the House. ' 

Visit of II.E. Mr. Mikhail Gorba.chev, General Secr~tnr1J of the 
iCentTnl Ccmimittee Of the CPSU: Making a statement on 2 Decen1.ber 
1986 on the visit to India of "His Excellency Mr. Mikhail Gorhachev: 
·Gen~ral Secretary pf th~ Central C':>mmittee of the Corr~n1unist 
Party of the Soviet Union, from 25 to 28. November 19BC. Prim~ 
'Minis~er, .S~ Rajiv Gandl:li $aid that .he had held long and intensive 

.1..0..- __ 

*Othei-.'menibers who tOok part' in the discussion were: Sarvashri b. G. Swell, 
'Somnath Chatterjee, Dinesh Singh, M. Subba R-eddy,' K. P. 'Singh Deo,Braja Mohan 
~fohanty, S. Jaipal Reddy and B. R. Bhagat. 
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discussions with Mr. Gorbachev on a wide specirunl of issues-bila-
teral, regional and international-and signed several bHateral agree-
ments. The agreements in the economic, commercial, consular and 
cuI tural areas reflected the growing strength and dynamism of rela-
tionship betw~en the two countries. They also decided to give a 
major thrust to cooperation in science and- technology and re-
affirmed the continuing validity of the Treaty of Peace, Friendship 
and Cooperation. The Joint Statement issued: at the conclusion of 
Mr. Gorbachev's visit reflected close proximity on identity of per-
ceptions of the two countries on international issues. The visit of 
Mr. Gorbachev, the Prime Minister added, would have enduring 
significance for further development of Indo-Soviet relations and 
the contribution of both the countries to peace and stability. 

Prime Minister's visits to Harar.e and other countries: Making a 
statement on 13 November 1986 on his attending the Eighth Con-
ference of Non-aligned countries at Harare from 1 to 7 September 
and his official visits to Indonesia, Australia, New Zealand and Thai-
land from 13 to 20 November 1986, Prime M"mister, Shri Rajiv 
Gandhi said that the 25th anniversary of the Non-aligned Movement 
was marked by a Special Commemorative Sessi'On recalling the signal 
contribution of the Movement to world peace. India's role, as Chair-
person of the Movement in consolidating the unity, strength and 
cohesion_ of the Movement was highly appreciated at the summit. The· 
Chairmanship of the Movement was handed over to Zimbabwe, be-
added. 

The focus of the summit, Shri Gandhi noted, -was on three most 
fundalllental issues-human rights in South Africa, freedom for 
Namibia and the right of all humanity to live in a world free from 
the constant threat of nuclear extinction. The Conference, he added~ 
adopted a special Declaration on South Africa and established. the 
AFRICA Fund. that is Fund for Action For Resisting Invasion, 
Colonialism ani! Apartheid. The Fund Committee would be chaired 
by India with Zambia as Vice-Chairman. 

Shri Gandhi said that tlie Harare Appeal on Disarmament adopted 
by acclamation, reflected the Movement's commitment to peace and 
disarlnament and ooncern at the growing threat to human survival. 

Referring to his visits to Indonesia, Australia, New Zealand and 
Thailand, the Prime Minister said that it provided him an opportunity 
for translating the goodwill that existed for India in South-East 
Asia and the Pacific into more substantive political relatiJOnships and' . ~ 

expanding trade and economic cooperation. .1 
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Ethnic problem of Tamilians .in Sri. Lanka;; Raising a discussioD-
.on" 11 November 1986, Shri Bhattam Srirama Murthy said that ·a·; 
lasting solution to the ethnic problem in .Sri Lank.acould be achieved 
through discussions and negotiations and suggested that the arrested. 
leaders of Tamil Movement should be made a party to the negotia-
tions. 

Replying to the discussion in which 13 other members* partici-
pated, the Minister of State in the Ministry of External Affairs, Shri 
K. :N at\var Singh informed the House that as a result of efforts made 
by the Government of India, Sri Lankan Government came out with 
a package of proposals and on their basis the Tamil United Libera-
tion :Front had agreed to reopen direct discussions with the Sri 
Lankan authorities. He noted that based on those discussions, Sri 
Lankan Government sent 'new formulations and proposals', which 
dealt with the amendment to the Constitution of that country to 

- provide for the creation of provincial councils and devolution of 
powers to them; allocation of subjects between the provinces and 
the Central authorities; and details of devolution j.n respect of law 
and order and land settlement. The Government of. India, the Minis-
ter added, were making every endeavour to ensure that the momen-
tum !Qf progress gained over the last few months was not dissipated. 
lIe informed the House that the Government was of the firm view 
that only the .negotiated political settlement could resolve the ethnic 
crisis in Sri Lanka in a manner which would ensure that the Sri 
Lankan Tamils obtained their legitimate rights within the frame-
work of the unity and integrity of that country. 

Terrorist activities in Punjab.: Raising a discussion on 18 Novem-
ber ] 9'86, on recent spurt in terrorist activities in Punjab and other 
parts of the country Shri Bhattam Srirama Murthy called upon the 

• States and the Centre to make concerted efforts to evolve an effec-. .' 

tive strategy and put a halt to terrorism. 

Replying to the discussion in wJ?ich 14 other memberst partici-
pated, the Minister of Home Affairs, Sardar Buta Singh attributed 

>I-Other niember~ who took part in the 'discussions were: Sarvashri P. Kolandai-
velu, Shyam Lal Yadav. Su~esh Kurup, 'Sharad Dighe, Syed Shahc..buddin. R. 
Jeevarthinam, P. J. Kurien, Naresh Chandra· Chaturvedi. Narayan Choubey, P. R. 
Kumaramangalam, Balwant Singh Ramoo'YaHa, Abdul Rashid Kabuli and Dr. 
G. S. Rajhams. 

-rather members who took part in the discussion were : SarVashri Indrajit Gl1p'~a, 
Dinesh Goswami. Ja~an Nath KausaL Saifuddin .Chowdhary. R. S. Siur:·.)w. Tham-
]lan Thoma'), Rhola Nath Sen, Chiranji Lal Sharma, ~. Selvendran. Saleem I. Sher-
vaui, P. K. Thungon, Chandrajit Singh Athwal, Janak R::d Gupta a:ld Balwant 
Singh Ramoownlia. 
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terrorism in Punjab to religious support. The religious funetionariest-
wliQ. were also leaders of a political party, had not only participateci~ 
in the Bhog· ceremoay 011 dreaded terrorists caITyin.g a prize of 
rupees ODe lakh each, but also declared them martyrs. The Govern-
ment~ the Minister decl.aled, would deal with them. like 'enemies of" 
the COU!lttry'. Rei~ratlng ·Centre's help to Punjab Government, be 
said that terrorism had to be dealt with on nationa11evel and appea-· 
led to all political parties to· involve themselves in the gigantic task 
of isolating a handful of people who were playing into the hands of 
enemies of the country. 

In a statement made on 1 December 1986 regarding situation ari:' 
sing out of killing of several persons in Punjab on 30 November 19c6 
Prime Minister, Shri Rajiv Gandhi, at the outset, expressed on be-
half of the whole House, deep condolences and sympathies to the 
families affected by the incident. The Government, he added, had' 
decided to take a number of courses of action. Under the system as' 
it stood, the Centre could not directly intervene in the law and order· 
situation of the State. Even the Terrorist and Disruptive Activities 
(Prevention) Act did not confer any executive authority on the 
Centre, which was always with the State Government. All the same, 
keeping in view the political, the religious and the law and order 
factors existing in Punjab, it was the responsibility of the Centre-
to see that unity, integmty and law and order situation in the country 
was maintained and the Central Government would not shirk that 
responsibility, he assured the House. 

In another statement made on the subject on the same day, the 
Minister of Home Affairs, Sardar Buta Singh gave details of the 
killings and said that accordin~ to information furnished by the 
State Government, when a PEPSU Roadways Transport Corpora-
tion bus plying from Faridkot to Pathankot reached near Bhagola 
on 36 November 1986, it was forcibly diverted to the link road by-
four terrorists who were also travelling in the same bus. The terro-
rists escaped on a scooter after firing on the passengers 22 passen-
gers had died and 8 were injured.. 

Initiating the discussion on the statement, Professor Madhu Dan-
davate asked the Government to give up their ad hoc approach in 
dealing with the problem of Punjab and implement effectively the-
existing laws to tackle the situation. ; 

Intervening in the discussion~ Pr~me Minister, Soo Rajiv Gandhi 
reiterated that there was no specific substantive provision in the 
Congtitution which allowed them. to take direct action. The C'entral' 
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G<lVernment did not get substantive powers under section 5 (1) .f 
tile Terrolist and Disruptive Activities (Prevention) Act to arrest, 
i~tigate, hold trial and prosecute. However, the Government were 
le I iDg into specific offence of terrorism under which they could in-
te.v.ene directly. Shri Gandhi maintained that at no time Govern-
llItSt had deviated from the spirit or the letter of the Punjab and 
AMam Accords. The Central Government were stuck on the Chandi. 
gatiI and the canal aspects because of unwillingness of the Punjab 
Gnernment to do certain things suggested by the Commission. 

Replying to the resumed discussion on 2 December 1986 in which 
~ other members* participated, the Minister .of Home Affairs, Sardar 
Btlia Singh informed the House that as per decisions taken by the 
Government, additional powers had been conferred on the State 
o..ernment officers to detect terrorists accused of having committed 
~ under the Act and investigate into the terrorist offences 
aad prosecute them. Powers had also been given for forfeiture and 
confiscation of properties of all persons found guilty of terrorist 
oftences including aiding, ~betting and harbouring the terrorists. The 
necessary areas were being identified for being declared as disturbed 
areas, he added. The Armed Forces (Punjab and Chandigarh) 
Amendment Act, 1983 had been invoked so as to make the armed 
forees act along with the police authorities for enforcement of law 
ad order. Such officers and authorities in the State had also been 
given additional duties to ensure safety and security of puhHc trans-
port. Dealing with the misuse or religious places, Sardar Buta Singh 
assured the House that places of worship would not be allowed to 
be used for the activities against the unity and integrity of th~ 
country. 

Second Confer,ence of the South Asian Association for Regiona! 
Cooperation (SAARC): On 19 November 1986, making a statement o. Second Conference of South Asia Association for Regional Co-
operath1n (SAARC), held in Bangalore On 16 and 17 November, 
Prime Minister, Shri Rajiv Gandhi said that the summit marked an 
i_portant stage in the evolution of the world's largest and m-ost re-

-_._---.-- --
*Other members who took part in the discussion were: 8«rvashri Dioesh 

Gawami. Shripati Mishra, B. R. Bhagat, Saifuddin Chowdhary, A. C. Shanmu-
gam, Arif Mohammed Khan, R. S. Sparrow, Mohd. Mahfooz Ali Khan, Naresb 
ClIaudra Chaturvedi, Saif-ud-din Soz, Rana Vir Singh, Balwant Smgh Ramoowalia, 
C. P. Thakur, Vir Sen. G. L. Dogra, Zainul Basher, Shyam Lal Yadav, Kali Prasad 
PlBdey~ Chiran.ii La) Sharma and Dr. Datta Samant. 
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cent regional association. It reaffirmed members countries' faith in 
p:fpmoting the commOn good of peoples through cooperativesolu-
tions to shared problems. 

. 
8hri Gandhi stated that areas of cooperation identified in the 

s~t were agriculture, forestry, meteorology, natural disaster 
management, upliftment of women and child development. The 
member countries' cooperation had been institutionalised with the 
d~cision to set up a pennanent Secretariat in Kathmandu for moni-
toring and coordinating the implementation of programmes. 

Replying to the discussion on the statement of the 
Prime Minister on 20 November 1986 in which 15 other 
members* participated, the Minister of External Affairs, 
Shri Narayan Datt Tiwari observed that Bangalore' De-
clarationwas a good beginning for evolving common polif.!ies 
in the field of international economic issues. The Declaration une-
quivocally condemned all aCts, methods and practices of terrorism 
as criminal and deplored their impact on life and property. He' noted 
that 8AARC Secretariat which would start functioning in Kath-
mandu from 16 January 1987 would convene a meeting of the Experts 
Group set up to deal with the problem of terrorism and the Group's , 
work would be completed before the next meeting of the Council of 
Ministers to be held in May 1987 in Delhi. 

In a statement on bilateral talks with Heads of Government I 
State during Second SAARC Summit made in the House on 24 
November' 1986, the Minister of External Affairs, 8hri Narayan 
Datt Tiwari informed the House that following a meeting between 
Prime Minister, 8hri Rajiv Gandhi and the Prime MinIster of Pakfs. 
tan, Mr. Junejo, it was agreed that the two countries would work 
out detailed measures of cooperation inter alia in controlling illicit 
Cl'IOssing, drug traflicking, smuggling and terrorism. along the border. 

Referring to the discussions of Shri Rajiv GanCDrl with Presiaent 
Of. Sri Lanka, Mr. J. R. Jayewardene, Shri Tiwari said that it was 
reaffirmed that the solution of the ethnic problem in Sri Lanka 
should be found on the basis of a negotiated political settlement 
without compromising the unity and territorial integrity of SrI 
Lanka. I' 

*Other members who took part in the drscussioo were: Sarvashri ,Dinesh 
Go swami, P. Kolandaivelu, G. G. Swell, B. B. Ramaiah, R. S., SPHITOW, Saifuddin 
Chowdhary, Sbarad Dighe, V. S. Krishna Iyer. Sripati Mishra, Narayan Choubey, 

I Raj Kumar Rai, N. V. N. Somu, Vijay N. Patil, Dr. G. S. Rajhans and Professor 
P. J. Kurien. ,:~ .. ;~.' ',; T:f.{l . .," 
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During Prime Minister's discussions with the President of B8DI-
ladesh, Shri Tiwari said that it was decided to extend the mandate 
of the Indo-Bangladesh Joint Committee on River Waters by another 
six months, i.e. upto 21 May 1987. Shri Tiwari added that Prime 
Minister's discussions with the Heads of State of Bhutan, Nepal and 
the Maldives would help enlarge the areas of mutual understanding 
and further strengthen the traditional friendly ties that existed 
between India and those countries. 

Need to preserve sanctity and dignity of National Symbols:: 
Raising a djscussion on 28 November 1986. Shri C. Madhav Reddy 
urged upon the Government to take immediate action to remove 
the lacunae in the Prevention of Insults to the National Honour Act. 

Intervening in the discussion on 2 December 1986, Prime Minis-
ter, Shri Rajiv Gandhi said that as the National Anthem. and the 
Flag embodied the soul and spirit of the nation, the Government 
would not allow those symbols to be reduced in value or cut down. 
The Government had not accepted the Supreme Court judgment 
in the Emmanuel case and would pursue the matter through legal 
means, failing which the constitutional means would be made use 
of to ensure th~ sanctity and dignity of National SYmbols. 

Winding up the discussion on 3 December 1986 in which 17 other 
mernbers* participated, the Minister of State in the Ministry of 
Personnel, Public Grievances and Pensions and 'Minister of State in 
the Ministry of Home Affairs, Shri p. Chidambaram contended that 
honouring the Constitution and the national flag and singing of the 
National Anthem were not matters needing the sanction of a law. 
Being a part of the responsi.bility of citizenship, the honour and 
respect to them should be a natural act. The law, he nlaintained, 
did not require an amendment. All that it required was that those 
who were charged with interpretation of the law should do so in the 
true spirit of the law and not import ideologies and arguments that 
tended to undermine the Indian value system, Indian Constitution, 
Indian Emblem~ and Symbols. Reiterating that the Government 
had not accepted and would never accept the Supreme Court judg-
ment, Shri Chidambaram said that the Attorney-General had filed a 
write petition under article 32 of the Constitution, requesting the 
C9urt to state the correct legal position. 

*Other members who took part in the discussions were: Sarvashri D. P. Yadav, 
Bholanath Sen, Suresh Kurup, Bdlkavi Bairagi, S. Jaipal Reddy. P. R. Kumara-

~ mangalam. P. Selvendran, Amit&bh Bachchan., Aziz Kureshi, Amar Roypradhan 
Braja Mohan 1-fohanty, Shantaram Naik, Kali Prasad Pandey, Kevur Bhnshan. 
Dr. G. ,S. R'ajhans Kumari Mmnata Baneerjee and Shrimati Geeta Mukherjee. 
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Jtu:reusing a~ttes on Women: On i. December 198.6. makilll&, 
a statement in response to a Ca:lllng Attention notice by Dr. Chu.a 
Mohan, the Minister of Home Affairs, sardar B'uta Singh stated that 
the Government viewed with great concern the incidents of atrocities 
on wom.en, parti-cularly frequent incidents of bride burning and of 
doWl"y deaths and had taken action to plug loopholes in tJle· 
existiag legislation dealing with dowry cases in order t8 
make the iaw more effective and stringent. Provisions had also. 
beep. made by the Dowry Prohibition (Amendment Act, 1984-), for 
enhanced punishment for giving or taking dowry. The decision br'. 
the State Governmnts to' appoint. Dowry Prohibition Officers he 
added, \\70uld also greatly help in effective implemen.tation of Act. 
Besides, the Government had also issued instructions to ~11 State· 
GoveFnments ane Union Territories about the steps to be' taken in 
cases of unnatural death of married women during the first 10 years 
of their marriage. 

In regard to- enm.in.al offences against women such as rape, sale 
of girls for flesh trade, the Minister said that the Immoral Traffic-
(Prevention) Act, 1986 had enhanced the period of imprisonment 
where offences were c9mmitted against minors and children. It 
had also been decided to app9int Trafficking Police Officers, who, 
would hav~ the power to investigate offences involving more than 
one State and to set up Special Courts for trying offences wh~.ch had 
inter-State ramifications. The Government had provided Rs. 4.31 
crores as grant payable to the State Governments for the recruitment 
of 2,153 women constables. The Government was extending grant ... 
in-aid to voluntary organisations for establishing and running of 
Short Stay Homes. In addition, Voluntary Action Bureau was set 
up by the Central Social Welfare Board in May 1982 to meet the 
challenge of crimes against women and children and to create 
awakening and social consciousness among citizens, the Minister 
concluded. ' :' 

Economic situation in the country: On 3 December 1986, the"-
Minister of Finance, Shri Vishwanath Pratap Singh moving a motion 
for consideration of the House, claimed that the existing economic' 
situation in the country was characterised by several favourable 
factors. The economy had grown at 5 per cent during the last 6 years 
as against the preceding long-term growth rate of 3.5 per cent The" 
infrastructure sectors of the economy were performing very wen 
and the price situation had been under control. Tax revenues, parti-
cularly personal income tax revenues, continued to display remar -, 
kable byuyancy. The foreign exchange reserves were at a comfor-
table level. In regard to two major areas of conce'm namely, the 
balance of payments and rapid growth of Government' expenditure,.-
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Shri Singh assured the House that the Government would take aU 
necessary measures to ensure that self-reliance was not compromi-
sed. by excessive dependence on foreign borrowings and would al4JO 
undertake a thorough review of expenditure of the centre with a 
view to pruning non-essential and low priority expenditure. ' 

Resuming the inconclusive debate on 5 December 1986. the. 
Minister of Energy, Shri Vasant Sathe said that tremendous malth 
could be generated by making proper utilization of natural as wen 
as human resources and the talent available in the country. Referring-
to the public sector, he said that it could contribute substantially in, 
resource mobilisation. -

Replying to a three-day discussi,on in which 18 other Inembers'/C 
participated, the Minister of Finance, Shri Vishwanath Pratap Singh"-
termed the public s~ a 'political necessity' and a bulwark against 
total take-over by the private sector, not only of economy but also 
of polities. Its performance had shown marked improvement in 
many sectors including power generation, railways and coal mining. 

Defending deficit financing, Shri Singh said that although the . 
budget deficit in 1985-86 was Rs. 4,490 croresas- compared to Rs. 2,427 
crores in 1979-80, as a percentage of the gross domestic product, the 
deficit IQf 1.91 per cent in 1985-86 was smaller than 2.2,6 per cent in , 
1979-80. ! . , 

B. LEGISLATIVE BUSINESS 

Citizenship (Amendmen.t) Bill, 198:6**. Moving that the Bin be 
tal~en into consideration on 10 November 1986, the Minister of State .. 
in the Ministry of Personnel, Public Grievances and Pensions and 
Minister of State in the Ministry of Home Affairs, Shri P. Chidam-
baram said that of late. a large number of persons of Indian ori$.rl 
entered the territory of India from Bangladesh, Sri Lanka and other 
neighbouring countries, as well as from African and Asian countries 
and had been residing in India. He added that with a view to make 
conditions for the grant of Indian citizenship more stringent, it was 
proposed to make amendments to sections 3, 5 and 6 of the Citizen-
ship Act . 

• Other membe~--~h~ took part in the discus3ion were: Sarvashri Y. S. Mahajan, 
Bhola Nath Sen, Somnath Chateerjee, Virdhi Chander Jain, Sriballav Panigrahi, 
M. M. Patel, MurH Deara, Vir Sen, Kadambur M. R. Janarthan'an, Tarun Kanfl 
Ghosh, Naravan Cho'.Ibey, Pivus Tiraky, Rana Vir Singh. Ati-sh Chandra SiJ'lha, 
Muhiram Saikia, C. Janga Reddy, Chinta Mohan and Dr. Datta Samant. 

* *The Bill was introducee by the Minister of Home Affairs, Sardar Buta Singh, 
rn 4 November 1986. 
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~ Participating in the discussion, Shri Dinesh Goswami urged the 
-Government to make necessary amendment in the Citizensbip Rules 
to see that none other than the Central Government could grant 
ci,tizenship certificate in terms of the Assam Accord. 

Winding up the discussion in which 13 other members· partici-
pated, Shri Chidambaram said that a large number of people had 

'been coming to India because India was looked upon as a country 
~th greater opportunities. The country, he pointed out, could not 

:'bear the clandestine entry of a large number of people and the Bill 
'was a first step to tighten, up citizenship provisions. He assured the 
House that the Bill did not affect the Assam Accord at all. 

The motion for consideration was adopted, and the Bill was passed. 

Indian Post Office (Amendment) Bal, 1986··: On 14 November 
1986 moving that the Bill be taken into consideration, the Minister 
of State in the Ministry Of Communications, Shri Sontosh Mohan 
Dev said that in the recent years, there had been a phenomenal in-
·crease in commercial traffic of mail. and consequent changes in the 
"pattern of mail flow, warranting modifications in the provisions of 
,'the original Act of 1898. The Bill sought to impose stricter penalties 
for violation of the Act besides providing for search and seizure of 
letters illegally conveyed b-y private eouriers. It also sought to make 
changes in the provisions of the original Act so as to take into account 

-the high volume of commercial traffic and provide better and decen-
tralised facilities to the common man. 

Winding up a three-day discussi.on, on 18 November 1986 in 
-which 22 memberst participated, the Minister informed the I-Iouse 
~hat while making amendments, the Government had accepted, more 
or less, all the important recommendations of the Law Commission. 

*Other members who took part in the discussion were: Sarvashri H. A. Dora, 
'Bholanath, Sen, Sriballav Panigrahi, Somnath Chatterjee, Dharam Pal Singh Malik, 
. Syed Shahabuddin, A. Charles, S. Jagathrakshakan, Ram Pujan Patel, P. Namgyal, 
Gokul Sailda, Dr. G. S. Rajhans and Kumari Mamata Banerjee. 

**The Bill was introduced by the Minister of State in the Ministry of Com-
munications, Shri Sontosh Mohan Dev, on 10 November 1986. 

tMembers who took part in the discussion were : Sarvashri V. Tulsi Ram, 
Virdhi Chamder Jain. Syed Shahabuddin. Girdhari Lal Vyas, Rammodilal Jatav, 

. Suresh Kurup, Sharad Dighe, MoDI Chand Daga, A. C. Shanmugarn, Shantaram 
Naik, Ram Singh Yadav, Ataur Rahman, Ramashray Prasad Simgh, Arnar Roy-
pradhan~ Dharam Pal Singh :Malik, Somnath Rath, Mohd. Mahfooz Ali Khan, 
Barish Rawat, P. Appalanarasimham, Bhadreshwar Tanti, Dr. (Shrimati) Phulrenu 
"Ouba and Shrimati Geeta Mukherjee. 
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Amendments to section 4' of the Act provided, for search of vehicles-
and premises of private couriers and also for seizure of in'Criminatini . 

. mail. It was meant to protect the monopoly rights of the Indian pOst. 
offices. The monopoly of the Government was only in respect of 
mail 'and docwnents of certain categories carried by the private-
courierS. The Government would take all possible care to check any 
abuse of the measure, but if a situation arose where a group of 
peop~e or a poli~ca1 party tried to indulge in creating communal 
dishannony or terrorist a'Ctivities, the Government would be firm 
and would intercept their mail. 

The Bill was passed. ., 

; ConstitUttion (Fifty-fifth .Amendment) Bin, 1986 and State Of 
Jirunachal·Pradesh Bill, 1986*: On 8 December 1986, moving that the-
Bills be taken into consideration, the Minister of Home Affairs, .. 
SaroarButa Singh said that the state of Arunachal 
Pradesh Bill sought to confer Statehood on Arunachal 
Pradesh. I t also sought to provide total number of 
forty seats in the Legislative Assembly of the new state 
of Arunachal Pradesh. The Bill further· provided that the 

existing Assembly of the Union Territory would be deemed to be~ 
the provisional Legislative Assembly for the new State, until elec-
tions ,¥ere held after expiry of the five-year term of the existing 

Assembly. The Government of the State, he added, would be vested' 
with special responsibility with regard to law and order and would' 
exercise his individual judgment on the action to be taken on various: 
matters after consulting the Council of Ministers. 

Participating in the discussion, Shri C. Madhav Reddy said that-
a time-limit should be placed on the special powers being given to 

the Governor. Shri Indrajit Gupta urged for early elections to the 
ne\v Assembly. Shri Dinesh Goswami pleaded that the proposed' 
Assembly should have a membership of at least sixty. 

In,tervening in the discussion Prime Minister, Shri Rajiv Gandhi 
assured the HOUSe that customary laws and cultural identity of the 

. people of Arunachal Pradesh would be fully protected. Allayj.ng the 
apprehension of some members about special powers being given to·· 
the Governor Shri Gandhi observed that it was essential since' , 
. Arunachal Prade~.h was a very sensitive area. 

~.' *;he Bill; '~;e~-f'intr(!dllCed ell the Minister of Home Affairs, Sl!-dar Buta Singh,-
on 5 Decemb~r 1986. . i 
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Replying to the discussion in which 1'1 other members· partiCi-
.. pated, the Minister of Home Affairs, Sardar Buta Singh said thatt1ae 
Bill would open a new -chapter in the history of Arunachal PradeS1L 
The North-Eastern Zonal Council had done 'many commendable tasks 
resulting in all-round development of Arunachal Pradesh. The deve-

. lopment of the region would be further accelerated with the prow-

. sion8 of the Bill, he added. 

Referring to the grant of Statehood to Goa, Andaman and Lak-
shadweep, Sardar Buta Singh said that such demands gener.ally 

, emanated from the people and decisions were taken as per prevailing 
circumstances. 

The motion for consideration of the Constitution (Fifty-fifth 
.--Amendme~t) Bill w~s a40pted by a majority of the total membership 
Of the Bouse at:ld by -a majori\y of not less than two-thirds of.-U1e 
members present and voting. The Bill was paSsed by the reqUisite 

-majority in accordance with the provisions of article 368 of the 
Constituti0n. Tne motion for cOnsideration of the State of Arunachal 

~: Pradesh Bill was adopted and the Bill was passed. 

c. QUESTION ~HoUR 

< In:'all, 15.858 notices -of Questions (1i,437" StaITed~ 4,356 Unstarr~d 
. :and' 65 Short Notice Questions) were received. OQt of these, 480 
;Questionswere admitted as Starred and 5,0.57 as Un starred (in~lu­
·id"iiigb~· Starred 'and 4 Un starred Questions which appeared in Sup-
~ntary Lists of Ques'tions). No Short Notice Question was 
admitted during the session. 9 Starred and 75 Unstarred Questions 

-were deleted/postponed/transferred .from one Ministry to another. 

On 9 December 1986 a statemen.t with reasons for correcting the 
reply given on 24 November 1986 to Unstarred Question No. 3031 

-was laid on the table. 

Daily average of Questions: Each list of Questions for oral ans-
wers contained 20 questions except that of 13, 17, 18 and 24 Novem-
ber and 1, 3 and 5 December 1986 which contained 21 questions 

, each and of 14 November 1986 which contained 22 questions. The 
. questions is excess of 20 in these lists were either postponed or 

*Other Members who took part in the discussion were : Prof~ssor N. G. Ranga, 
. Prefessor Meijinlung Kwnson and Sarvashri G. S. Swell, Sudhir Roy, P. K. ThUD-
gon, Wangph'a Lowang. Shantaram Naik. Y. S. Mahajan, Syed Shahabuddin; W. 
T<tmbi Sin,b, N. Soundararajan. p. Sh9nmugam, Manoranjan Bhakta; P. Namgyal. 

cChingwang Konyak, Balw~nt Singh Ramoowalia and P. M. Sayeed. 
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·!transferred from earlier dates. On an average 7 questions per sit-
·ting were orally answered on the floor of the House. The maxi-
mum number of Starred Questions answered on the floor of the 
'House on a day was 8 on 5 and 19 November and 5 December 1986 
,and the minimum number was 4 on 21 November 1986. 

Half-an-Hour Discussions: In all, 101 notices of Half-an-Hour 
~Discussions were received during the session. Out of these, 16 
DOtices were admitted and 10 were discussed on the floor of the 
House. Of the remaining 6, one could not be discussed in the 
House due to the discussion regarding situation arising out of 
killings by terrorists in Punjab and 5 co~ld not be discussed as 
.members did not get the first priority in ballot. 11 notices lapsed 
.and 74 were disallowed. 

D. OBITUARY REFERENCES 
, . 

During the session, obituary references were made to the pas-
'sing away of Shri T. Anjiah, sitting member, Sarvashri Sudhansu 
. ',Bhushan Das, Datta Kattj, G. S. Reddy, S. A. Muruganantham , 
·.~nani Ram, Sanaka Buchhikotaiah, Vadehi Gharan Parashar, 
·Vishnu Sharan Dublish, R. Dharmalingam and Dr. Imteyaz Ahmad~ 
all ex-members; and Mr. Samora Machel, President of Mozam-

.bique. Members stood for a short while as a mark of respect to the 
deceased. 

RAJYA SABHA 

HUNDRED AND FOURTIETH SESSION* 

The Rajya Sabha met for its Hundred and Fortieth Session on 
,·4 November 1986 and adjourned sine die on 10 December .1986. A 
'resume of some of the important discussions held and other busL 
~Dess transacted during the Session is given below. 

A. DISCUSSIONS 

Security lapses and inadequate s~rity arrangements at Raj­
'that: On 4 November 1986, Shri Jaswant Singh called the atten-
tion of the Minister of Home Affairs to the security lapses and 
~dequate security arrangements for high dignitaries at Raj ghat, 
Delhi on 2 October 1986 and the steps taken by the Government 
to revamp the security set-up in Delhi. 

·Contributed by the Research and Iibr'ary Section, RajYa Sabha Secretariat. 



140 The J oumal of Parliamentary Inform,ation 

Making a statement on the subject, the Minister of State in 
the Ministry of Home Affairs, Shri P. Chidambaram said that tke· 
Government fully shared the concern and shock of members and. 
the people of the country at the attempt made on the life of the 
Prime Minister, when he had gone to pay homage at the Samadhi 
of Mahatma Gandhi on 2 October 1986. He added t.hat the Gov-
ermnent condemned the dastardly attempt. 

Shri Chidambaram recognised that there were serious lapses· 
in the security measures taken by the personnel of the agenci~s 
connected with the VVIP's security and deeply regretted the same. 
He informed the House that five Delhi Police personnel, including 
the Additional Commissioner of Police . (Security) , had been 
placed under suspension for grave negligence of duty. 

The Minister said that a COmmittee : headed by )the Cabinet 
Secretary was constituted to inquire into the sequence of events 
leading to, and all facts relating to, the attem,pt on the life of the 
Prime Minister; to fix responsibility for security lapses; and too. 
suggest specific measures necessary for strengthening the security· 
arrangements for the Prime Minister. He added that the Co~­
mittee had submitted its report on 31 October 1986 and follow-
up action was being taken. Shri Chid~mbaram assured the me~­
bers that no effort "would be spared to ensure the safety of 't~e· 
President and the Prime Minister. . 

Floods and drought situation in various parts Of the count'ry: 
On 6 November 1986, Shri Parvathaneni Upendra called the atten-
tion of the Minister of Agriculture to the situation arising out of 
floods and drought in various parts of the country and the steps 
taken by Govermnent in that regard. 

1'f~king a statement on the subject, the Minister of Agricul-· 
ture, Dr. G. S. Dhillon .said that reports had been received from 
a number of States and Union Territories on the damage due to 
floods and heavy rains. The Government had, also received re--
ports of inadequate rainfall in some areas resulting in loss of 
crops. Expressing the Government's deep concern at the reports 
of loss of life, property and crop damage due to natural calamities, 
he noted that the Central Government had been keeping itself-
posted. with the situation as reported from time to time by ·the 
concerned State Governments. However, he 'added, it· was' . prf-
marily the responsibility of the State Governments to provide re-. 
lief to the affected people. Under the pattern of assistance ap-
proved on the basis of recommendations of 'the Eighth'· Finance-
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Commission, the State Governments had substantially .increa.sed 
margin money (half of which was contributed by the Central 
Government) for providing relief in cases of natural calamities. 
The State Governments undertook immediate relief measures 
Wlith their own resources, includina the funds a,vailable in the 
form of margin money, if a natural calamity took place, noted the 
Minister. 

Dr. Dhillon exprE=s;:.ed the hope that thF: Stat~ G·overnment 
would meet with any situation created by natural calamities vilfh 
the resources at their cornmand including margin money. However, 
if a natural calamity was ,of such a magnitude that the State was 
unable to manage with its own resources, it might send a Memo-
randum to the Centra] Government Seel{lng Central assistance. 
'Vhere such a Memorandum was received i;he Central Government 
might depute a teanl, to assess the req~irerJlent of expenditure 
for relief and repairs/restoration or 'have the matter considered by 
an inter-Ministerial Group. Assistance was sanctioned, thereaft~r, on 
the recommendations of the high-level Committee on Relief by 
the Government of India~ the Minister stateti. 

Agitation by Go'rkha NaticnaI Liberation Front for a separate­
Gorkhaland: On 13 November 1986~ Shri Dipen Ghosh called the 
attention of the Minister of Home Affairs to the agitation launch-
ed by the Gorkha National Liberation Front for a seperate Gorkha-
land and the action taken by the Govern~ent in that regard. 

Making a statement on the subject, the Minister of Home 
Affairs, Sardar Buta Singh said that the agitation of the Gorkha 
National Liberation Front (GNLF) was mainly for the creation of 
a separate State of "Gorkhaland " within the Union of India and 
for the abrogation of the Indo-Nepal Friendship Treaty of 1950. 
He added that the Government of India Vias opposed to the divi-
sion of West Bengal and had categorically rejected the demand for 
a separate State of Gorkhaland. The Governtnent of 'Vest Bengal 
had proposed regional autonomy for the Darjeeling hills area and 
an amendment of the Constitution for the purpose, but the Gov-
emnlent of India WClS not in favour of any amendlnen"t of the 
Constitution. 

The Minislter requested the House to join him in i.ssuing an 
:appeal to the leaders of the GNLF to give up their misplaced 
demands and adopt peaceful and democratic methods for the re-
dressal of the genuine grievances of the people. The Minister also 
requested the Government of West Bengal and particularly the 
48 LS-10 
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Chief l\1inister to cii.:;pJay the statesmanship that was llecessalY at 
the moment and initiate dialogue with- all concerned to remove 
discontent and bring about order and normalcy in the affected 
areas. 

Intervening in the discussion, Prime Minister, Shri Rajiv Gandhi 
said that the Central Government bad helped and would continue 
to help the State Government to maintain law and order. But the 
CPI (M) cadres should no take it as their responsibility to confront 
the GNLF supporters in the tea-gardens and elsewhere. He added 
that the existing problem in Darjeeling district owed a great deal to 
the philosophy of the CPI (M) which fed the sentiment for separate. 
ness. The whole situation in Darjeeling being much too delicate, 
the Prime Minister earnestly appealed to the CPI (M) to give up 
their short-sighted political strategy. The Congress (1) was prepared 
to work with them to solve the problem, the Prime Minister con-
cluded. 

Motion TegaTding geneTal economic situation in the countTY: 
On 2 December 1986, the Minister of Finance, Shri Vishwanath 
Pratap Singh, moving the motion that the general economic situa-
tien in the country be taken into consideration, said that the econo-
mic situation was charpcterised by several favourable factors. The 
momentum of economic growth was bein~ maintained. He added 
that it was a matter of particular satisfaction that in the first two 
years of the Seventh Plan it had been possible to finance over 40 
per cent of the Central plan target in real tenns at 1984-85 prices 
and that was unprecedented. He noted tliat the programmes for 
the poor had been substantially stepped up. The infrastructure 
sectors of the economy were performin~ very well. The price situa-
tion was under control. New issues in the capital market had reach-
ed record levels. Tax revenues, particularly personal income .. t.ax 
revenues, continued to display a remarkable buoyancy and the 
foreign exchange reserves were at a comfortable level, the Minister 
informed the House. 

'nte Minister further said that the Government had recently 
come forward with an important paper providing along-term· pers-
pective on agricultural pri'ces which sought to provide an assurance 
to farm·erg on remuneratve pr~es in an environment of stability 
The Government undertook a number of initiatives in industrial 
·policY 1ast year to accelerat~ the growth of output an~ .~mploymer:tt 
in industry. On the fiscal front the continued buovancy of tA.X 
revenues testified to the soundness of the far-reachh1.g tax policy 

(j ,.. r". -:- ", JJ . . __ . ;: .. ,..; •. ~. 



Sessional Revie1D-Rajya Sabha i43 

-reforms that had been undertaken in the course of last 20 mOlltbs, 
the Minister stated. :, 

:-- ,.11 
The Minister co~cluded by saying that the Government was 

undertaking a thorough review of expenditure of the Centre with a 
view to pruning non-essential and low-priority expenditure and had 
already taken a number of decisions in that direction. 

Replying to the debate· on 4 December 1986 Shri Vishwanath , 
Pratap Singh said that a new convention was being started in the 
current year with a view to involve Members of Parliament and 

--the public at large in the budget-making process and that was why, 
the document regarding resources and expenditure for the year 
1987-88 had been presented to the House. He requested the Mem-
bers to consider the Budget as an organic whole and give their sug-

<_gt!stions accordingly. 

All the amendments moved were negatived by the House. 

B. LEGISLATIVE BUSTh~ss 

The Indecent Representation of Women (Prohibition) BiU, 
-1986t: On 12 November, 1986, the Minister of' State in the Depart-
ment of Youth Affairs and Sports and WO!llCn and Child Deve-
lorment, Shrimati Margaret Alva, moving the rnotion for 
consideration of the Bill, said that the same had been brought 
forward with the intention of prohibiting indecent representation 
of women through advertisements or in publications \vri tings, 
figures; or in any other manner. She added that the term 'indecent 
representation of women had been defined in the Bill but ihe 
question whether a particular matter was obscene had necessalily 
to be left to the judicial wisdom of the courts. 

Shrimati Alva observed that although there were r:Lovisions in 
that regard in the Indian Panel Code, it was felt that ~!lere was 

-a need for a separate Act. The Government had no intention of 
~urbing the freedom of expressIon. In fa~t certain specific exemp-
tions had been made in the Bill, the Minister explained. 

* Other members who took part in the discussion were : Sarvas~ri M. A. Baby, 
N.K.P. Salve, G. Swaminathnn, Vlfhalbhai Motiram Patel, J\t. S. Gurupadaswamy, 
Laksnmi Kant Jha. Jagcsh DC'.:;';i. Atal -Bihari Vajpayec, --Ramesh~ar Thakur, 
Chaturanan Mishra, Vi~halrao :M~dhavrao Jadhav, 'Pra:l~b Mukherjee, Da~bara 

S· h V· d Verma Krishna Kumar Birla, Bir Bhadra Pr::ttap Smgh, mg, Iren ra, . :. - " N·· at Chat-
Chitta Basu Keshavprasad Shukla, Ghulam Rasool Matto, um 

t\!rjce, Di~arrao Govindrao Pati! ~nd Dr. G. Vijaya .Nf~!::J.~? Re~df~ Dr. ::~:; 
kar Pandey, Dr. Rudra Pratap Smgh, Profes:or C. Laksaman" an~ens_ ,_ It< 

J aga-ipai Singh. . -
-t The Bin was introduced on 20 August, 1986. ; ~.\Jj 
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i~ The motion for coneideration of the Bill was adopted. the" 
clauses etc. were adopted, all the amendments were negatived 
and the Bill was passed on the same day. 

The Citizenship Amendment Eill 1986* : On 19 November , . 
1986, the Minister of State in the :Ministry of Personnel, Public 
Grievances and Pensions and Minister of State in the lVlinistry 
of Honle Affairs, Shli P. Chidambaram moving the motion for 
consideration of the Bill said that the Citizenship Act was enacted 
way back in 19;'5. Of late, a large number of persons of Indian 
origin had entered the territory of India from Bangladesh, Sri 
Lanka and other neighbouring countries as well as from other 
African and Asian countries and were residing in India. \Vlth a· 
view to make conditions for the grant of Indian citizenship nl0re 
stringent, it was proposed to make five amendments to sections, 
3, 5 and 6 of the Citizen~hip Act. 

Elaborating the objects for making changes in the Citizenship: 
Act, 1955, the Minister observed: 

(i) Person born in India after the amendment will become' 
citizen of India by bir.th only if at the time of his birth 
either of his parents is a citizen of India as against the" 
existing prbvisions of accrual of citizenship of India 
to every person born irrespective of his parents' citizen-
ship. 

(ii) There is also a proposal to raise the qualifying period of 
stay for grant of Indian citizenship from six rnonths 
to five years in respect of persons of Indian origin. 
Further, in respect of the provision regarding eligibility' 
of citizenship through marriage, it is being extended' 
to persons married to Indian citizens as against only 
women married to Indian citizens at present. However, 
the qualifying period of stay for this purpose would 
be five years against one year at present. 

dii) Persons other than citizens of Comroollwealth couniries-: 
will require a minimum qualifying period of 10 years'-
stay for grant of Inman cintizenship under section 6(1)-
as against five years at present. 

(iv) The definition of 'Iftdian origin' is also proposed to be. 
changed in such a way that the person will derive 

• 'I1le Bill, as passed by the Lot Sabha, was laid on the Ta1.lte on 12 November 
1986. 
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Indian origin if he or either of his parents were bom 
in undivided India as against the present provlsion of 
providing not only parents but any of his grandparents 
having been born in India as a sufficient condition to 
deem him to be of Indian origin. 

The Bill was passed on the same day. 

The Delhi Apartment Ownership Bill" 1986*: On 5 December, 
1986~ the Minister of Urban Development, Shrimati Mohsina 
Kidwai moving the motion for consideration of the Bill, said 

-that an apartment ownership legislation for Delhi had been a 
long-felt need especially in the changing pattern 01' the urban 
scene. She noted that the need for an apartment ownership legis-
lation for Delhi had arisen in order to provide for the ownership 
of an individual apartment and to make such apartment heritable 
2nd transferable as a unit of property. The apartment owners in 
a !nultistoreyed building could at best have only an undivided 
co-ownership in the land along with the other apartment holders 
under the existing laws. This co-ownership of the land came in 

-the way of easy transferability of the pro'perty. Also when a 
person was in need to mortgage the property to rais(-:; a loan, it 
was not possibe for him to do so. The IV~-il1i5ter added that an-
other reason for having the legislation was to conserve the un-
divided interests of the apartment owners in common areas. The 
proposed legjslation would clearly define common facilities and 
services. The legislation was proposed to be made applicable to 
buildings on leasehold and freehold land, built by a private 

. builder or the DDA. 

The Minister said that so far as Cooperative Housing Societies 
were concerlled, the Act would apply only in so far as it would 
make the apartment an individual unit of property ta be jointly 
owned by the Cooperative Society and the member of the Co-
operative Society to whom the apartment was allotted. Apart from 
this, the maintenance of common facilities, the right of transfer-
ability, etc. would be as provided in the relevant rules under the 
Cooperative Societies Act, she added. 

Suitable provisions had been made in the Bill for protecting 
the interests of the lessor in the case of leasehold p~perties, the 
Minister concluded. 

• The Bill, as passed by the Lok Sabha, was laid on the Table on 2 May, 1986. 



The Bill was passed On 8 December, 1986. 

The Constitution (Fifty-fifth Amendmenjt) Bill, 1986 and The' 
State of ATunachal Pradesh Bill, 1986*: On 9 December, 1986,· 
the lVlinister of Home Affairs, Sardar Buta Singh said that the. 
state of Arunachal Pradesh Bill, 1986 sought to ~stalish a new 
State of Arunachal Pradesh comprising the territories of the 
existing Union Territory of Arunachal Pradesh. He added that 
considering the population of Arunachal Pradesh, its area, its 
history of democratic functioning, the peaceful conditions pre-
vailing therein~ the nationalist outlook of its people and all other 
relevant factors, the Government of India had decided to accept 
thpir demand for Statehood. The Bill was modelled on the lines 
of earlier Reorganisation Acts. The new State of Arunachal 
Pradesh would be established from a date to be notified by the' 
Central Government. The Minister informed the House that the 
Bill sought to provide that the total number of seats in the Legis-
lative Assembly in the new State of Aruna'::!ual Pradesh ,v:Juld be 
forty. The existing Assembly of the Union Territory would be' 
deemed to be the provi.sional Legislative As~ernbly of the ne'-.v State 
until elections v.tere held on the expiry Ot the five-year term of 
the existing P .. sselnhly. The existing comnlon fIigh Court fer the 
States of ... ~ssam, :Nagaland, Meghalaya, lVlanipu!', Tripura and 
Mizoranl would be the common High Court for the state of Aruna ... 
chal Pradesh also. 

.. 

The Constitution (Fifty-fifth) Amendment Bill, 1986 sought to 
provide that the LEgIslative Assembly of :-h.= nC'v State of Al una-
chal Pradesh should cons~st of not less than thirty members. The 
Bill also sought to insert article 371H as it was considered neces-
sary and desirable that the Governor of the State of Arunachal 
Pradesh should be vested with special responsibility "'.v~th regard 
to law and order. This was, however, a transitory provision and 
the Bill provided that th~s special responsibility would tease when 
the President~ by order, so directed,. the Minister concluded. 

The motion for consideration of the Constitution (F~fty-flfth 
Anlendment) Bill, 1986 was adopted, the clauses etc. ·"'ere adopted 
and the Bill vias passed by a majority of the total rnembersl,ip 
of the House and by a majority of not less than two-thirds cf the 
members present and vot~ng. There was complete unHr ilnity 
in passing the Bill. 

The motion for consideration of the State of Arunachal Pra-' 
desh Bill, 1986 was adopted, the clauses etc. were t.dopted and:-
the Bill was passed on the same day. 
* Discussed together. 



141 

C. QUESTION HOUR 

During th::- Session, 7,393 notices of Questions (6,790 Starred; 
597 Unstarrcd and 6 Short Notice Questions) were received. Out 
of these, 471 Starred Questions and 3,412 Unstarrcd QuesEons 
'Nere admitted. No Short Noti~e Question was admitted. 

Dailu Average of Questions: Each of the lists of Starred Ques-
tions contained 19 to 21 Questions. On an average 6 Quest~ons. 

were orally answered on the floor of the House, per sitting. The 
Inaximum nunl ber of Questions orally answered was 9 on 4 Dec-
ember, 1986 and the minimum number of Questions orally answer-
ed was ;} on -1 N oVf!mber and 1 December 1906. , 

The n.1in~IYIUm number of questions admitted in the Unstarred 
Questions lists was 90 on 21 November, 1986, and the maximum 
number was 231 on 4 December, 1986. The average came to 142. 

Half-an-Hour Disc1J.$sion: In all 9 notices of fIalf-an·Hour 
Discussion were received during the Sess~on ~nd 3 were 2dJnitted. 

StaterJl,ent.~ correcting answers to questions: In all 5 statements 
correctin~ answers to questions answered in the Iinuse Vlere 
made by the Ministers concerned. 

D. OBITUARY REFEREN!.~ES 

Dur~nJ th~ Se3sion, the Chairman made refer~nce3 to the 
passing away of Shri Shantimoy Ghosh, sitting member, Sarva-
shri ~Iaganlal Bhagw'anji Jo~h;. T. Anjaiah, N. C. Sekhar, V. E .. 
Baju and Dr. Salig Ram, all ex-members and President Samora 
Machel of Mozamb~que. Members stood in silence for a short-while 
as a mark of respect to the deceased. 

STATE LEGISLATURES 

BIHAR LEGISLATIVE CO"(;i\lCIII 

The 95th Session of the Bihar Legislative Council COlu.menced on 
20 August, 1986 and continued up to 20 September, 1986. 

Obituary R.eferences: Obituary references were Inade to the 
passing away of Shri Jagjivan Ram, M.P. and former Deputy Prime 
Minister, Shri Chandra Shekhar Sinvh. Minister of State, Govern-
ment of India and former Chief Minister, Bihar and some former 
members of the Bihar Legislative Assembly and the Council. 
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HIMACHAL PRADESH LEGISLATIVE ASSEMBLY 

The Sixth Session of the Himachal Pradesh Legi~ative Assemb-
ly, which commenced on 20 November 1986 and was adjourned . , 
nne die on 28 November 1986, was prorogued by the Governor of 
tbe State on 5 December, 1986. 

Fi.nancial Business: Chief Minister Shri Virbhadra Singh who 
holds the portfolio of, Finance also, presented the Supplemen-
tary Budget Demands (first batch) amountiDg to Rs. 40,121,02,445 on 
20 Novelnber, 1986. General discussion was held on 24, 25 and 26 
November, 1986 and the demands were voted on 27 November, 1986. 
Twenty-two out of 24 demands were guillotjned without discussion. 

Ratification oj the Constitution (54th Amendment) Bill, 1986: 
The Constitution (Fifty-£ourth Amendment) Bill 1986 was ratifi.ed 
on 20 November, 1986. 

Obittc.arll Rejereftce.s: Obituary references were made to the 
passing away of Dr. Salig Ram, former Il1ember of the Asselnbly 
and Shri J. 1'1. Bhardwaj former member of Rajya Sabha from 
Hirna·~hCll Pradesh. 

.. 
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'(iii) Laid on the Table as passed by Rajya Sabha 

j(iv) Returned by Rajya Sabha with any amendment 
and laid on the Table 

175 hours and 38 

•• 

'. ; ... -

26 

minutes 

5 

7 

2 

4 

3 

Nil 

1 

Nil 

Nil 

31 

30 

Nil 

Nil 

Nil 

Nil 

3 

Nil 

9 

172 

24 

Nil 

Nil 

155 



156 The 1ou'l'1l41 of ParliamentCJrtI InformatiOn 
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(xiv) Referred to Select Committee 

• 

(xv) Lapsed due to retirement! death of member-in-charge of the Bill 
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(iii) Discussed . 

(iv) Withdrawn 

(v) Negatived 

(vi) Adopted . 

(vii) Part-discussed . 

(viii) Discussion postponed . 

13. GOVERNMENT MOTIONS 
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(v) Part-discussed . 
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(v) Negatived 11 
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· ]. 
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· 244-

• 24J 
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· Nil 
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· 1 

· Nil' 

· Nit 
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.' Nil 
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THE SESSION Nil . . 
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18. TOTAL NUMBER. OF PEltSONS VISIl'SD • 4,406 

19. M\XIMUM NUMBER. OF VISITORS· PASSES ISSUED ON ANtSINoLE DAY: 
AND DATE ON WHICH ISSUED • • . . ~t on-

4 Dec .... 
1986 
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Nil 
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President of 
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. Sitting member 

Ex-member 
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APPENDIX IV .... 
LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND ASSENTED TO BY THE PREsIDENT 

DU~ING TQE PERIOD 1 OCTOBER TO 31 DECEMBER, 1986 

s. 
No. 

1 

Title of the Bill 

2 

Pate of 
assent by 
the 
President 

3 

1 The Sales Promotion Employees (Conditions of Service) Amendment Bill, 
1986. . . . . . . • . . . • 23-11-1986 

2 The Estate Duty (Amendment) Bill, 1986 . 

3 The Industrial Finance Corporation (Amendment) Bill, 1986 

·4 The Citizenship (Amendment) Bill, 1986 . 

'5 The Appropriation (Railways) No.4 Bill, 1986 . 

6 The Juv·~nile Jllstice Bill, 1986 

7 The Dock Workers (Safety, Hedth and Welfare) Bill, 1986 . 

8 The Appropriation (No.5) Bill, 1986 • 

9 The Delhi Fire Prevention and Fire Safety Bill, 1986 . 

10 The Coal Mines Nationalisation Laws (Amendment) Bill, 1986 

11 The Delhi Apartment Ownership Bill, 1986 

12 The Atomic Energy (Amendment) Bill, 1986 

• 

13 The Indecent Representation of Women of (Prohibition) Bill, 1986 

14 The Ch.ild L1.bo~r (l?rohibitior~ a'1.d Regulation) Bill, J986 

• 

• 

15 The Customs and Excise ReveniJes Appellate Tribunal Bill, 1986 • 

16 The Bureau of Indian Standards Bill, 1986 

17 The Constitution (Fifty-Fifth Amendment) BiU, 1986 

18 The Customs Tariff (Amendment) Bill, 1986 

t9 The Central Excise Tariff (Amendment) Bill, 1986 

10 The Shipping Development Fund Committee (Abolition) Bill, 1986 

21 The Indian Post Office (Second Amendment) Bill, 1986 

22 The Consumer Protection Bill, 1986 

23 The State of Arunachal Pradesh Bill, 1986 

• 

• 

• 

• 

26-11-1986 

26-11-1986 

28-11-1986 

28-11-1986 

1-12-1986 

7--12-1986 

9-12-1986 

12-12-1986 

15-12-1986 

23-12-1986 

23-12-1986 

23-12-1986 

23-12-1986 

23-12-1986 

23-12-1986 

23-12-1986 

2.3-12-1986 

23-12-1986 

24-12-1986 

24-12-1986 

24-12-1986 

24-12-1986 

171 



172 

1 2 

l4 The Prevention of Food Adulteration (Amendment) Bill, 1986 

25 The Drugs and Cosmetics (Amendment) Bill, 1986 

26 The Standards of Weights and Measures (Enforcement) Amend-
~.. ment Bill, 1986 • . . . . . . • . 

27 The Essential Commodities (Amendment) Bill, 1986 

• 

28 The Monopolies and Restricthe Trade Practices (Amendment) Bill, 1986 

29 The Standard of Weights and Measures (Amendment) Bill, 1986 . 

30 The Agricultural Produce (Grading and Marking) Amendment Bill, 
1986 . • !!:-

3 

24-12-1986 

24-12-1986 

24-12-1986. 

24-12-1986 

24-12-1986 

25-12-198' 

25-12-1986 

.--------------_._----_._--------



APPENDIX V 

LIST op BILLS PASSED By THE STATE LEGISLA:l'URES DURING THE PERIOD 1 OCTOBER. To 31 
DECEMBER 1986 

STATES 

AssAM LEGISLATIVE AssEMBLY 

1 The Assam Contingency Fund (Amendment) Bill, 1986 

2 The Assam Industries (Sales Tax Concessions) Bill, 1986 

3 ThCl Assam Appropriation (No. IV) Bill, 1986 

HARYANA VIDHAN SABRA 

• 

"'1 The Haryana Ceiling on Land Holdings (Amendment) Bill, 1986. 

• 

• • 

2" The Punjab Agriculture Produce Markets (Haryana Amendment) Bill, 1986. 

3 The Haryana Development and Regulation of Urban Areas (Amendment) Bill, 1986 . 
• 4 The Faridabad Complex (Regulation and Development) Amendment Bill, 1986. 

5 The Haryana Forest Development (Repeal) Bill, 1986. 

6 The Hlryana General Sales Tax (Third Amendment) Bill, 1986 

7 The Haryana Co-operative Societies (Third Amendment) Bill, 1986. 

8 The Punjab Land Revenue (Haryana Amendment) Bill, 1986. 

9 The Haryana Land Holdings Tax (Repeal) Bill, 1986. 

"'10 The Indian Stamp (Haryana Amendment) Bill, 1986. 

"'11 The Indian Electricity (Haryana Amendment) Bill, 1986. 

12 The Punjab Ayurvedic and Unani Practitioners (Haryana Amendment and Validation) 
Bill, 1986. " 

13 The Haryana Legislative Ass~mbly (Facilities to Members) Bill, 1986. 

14 The Haryana Legislative Assembly Speaker's Pension and Medical Facilities (Repeal) 
Bill, 1986. 

15 The Haryana Legislative Assembly (AIIowances and Pension of Members) Second 
Amendment Bill, 1986 

"16 The Haryana Appropriation (No.3) Bi1I, 1986. 

t 7 The Kurukshetra University Bill, 1986. 

18 The Haryana General Sales Tax (Fourth Amendment and Validation) Bill, 1986. 

19 The Medical College Rohtak (Conditions of Service of Teacbers) Bill, 1986. 

:20. The Punjab Town Improvement (Haryana Amendment) Bill, 1986. 

·Awaiting assent 

48 L.S.-12 
173 



174 The JoumClZ of ParliCimentG'1I Inf01'fntltiOra 

HIMACHAL PltADI!SH VmHAN SABHA 

1 The Himachal Pradesh Appropriation (No.4) Bill, 1986. 

2 The Essential Commodities (Himachal Pradesh Amendment) Bill, 1986. 

3 The Himachal Pradesh Passengers and Goods Taxation (Amendment) Bill, 1986. 

4 The Himachal Pradesh Tax on Entry of Goods into Local Area (Amendment) Bill, 1986 .. 

S The Himachal Pradesh Legislative Assembly (Allowances and Pension of Members). 
(Amendnwnt) Bill, 1986. 

6 The Himachal Pradesh Universities of Agriculture, Horticulture and Forestry Bill, 1986 .. 

KERALA LIGISLATIVE .Assl!MBLY 

1 The Kerala Appropriation (No. 10) Bill, 1986. 

2 The Kerala Survey and Boundaries (Amendment) BiU, 1986. 

3 The Kerala Public Buildings (Eviction of Unauthorised Occupants) Amendment BiDp 

1~. . 

4 The Kerala Co-operative Societies (Amendment) Bill, 1986. 

5 The Kerala Preservation of Trees BiU, 1984. 

6 The Kerala Private Forests (Vesting and Assignment) Amendment Bill, 1986. 

7 The Kerala Forest (Amendment) Bill, 1986. 

8 The Kerala Marine Fishing Regulation (Second Amendment) Bill, 1986. 

9 The Kerala General Sales Tax (Amendment) Bill, 1986. 

10 The Kerala Command Areas Development Bill, 1986. 

11 The Kerala Motor Vebicle Taxation (Amendment) Bill, 1986. 

12 The Gandbiji University (Amendment) Bill, 1986. 

13 The Universtiy Laws (Amendment) Bill, 1986. 

14 The Kerala Money Lenders (Amendment) BiH, 1986. 

15 The Gandhiji University (Second Amendment) Bill, 1986. 

16 The Kerala Civil Courts (Amendment) Bm, 1986. 

17 The Kerala Tolls (Amendment) Bill, 1986. 

18 The Kerala Advocates Welfare Fund (Amendment) Bill, 1986 

19 The Kerala Agricultural University (Amendment) Bm, 1986. 

20 The Kerala Fishermen Welfare Societies (Amenedment) Bill, 1986. 

21 The Cochin University of Sciences and Technology Bill, 1986. 

22 The Kera1a Municipalities (Amendment) Bill, 1986. 

23 The Kerala Municipalities (Second Amendment) BiD, 1986. 

24 '!be Kera1a Municipal Corporations (AmeodmeDt) Bill, 1986. 
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25 The "fown Planning (Amendment) BilJ, 1986. 

26 The Kerala Labour Welfare (Amendment) Bill, 1986. 

27 The Kerala Payment of Pension to the Members of Legislature (Amendment) Bill, 1985. 

28 The Ketala "aymellt of Pension to the Members of Legislature (Amendment) BiU, 1986r 

29 The K~r~la Appropri~!.tion (No. 11) Bill, 1986. 

MADHYA PRADESH VIDHAN SABHA 

1 Madhya ·Pradesh Sahkari Society (Dwitiya Sanshodhan) Vidheyak, 1986. 

2 Madhya Pradesh Lok Abhikaranon Ke Madhyam Se Bis Sutriya Karyakram Ka Ka-
ryanwayan (Sanshodhan) Vidheyak, 1986. 

3 Madhya Pradesh Krishi Upaj Mandi (Dwitiya Sanshodhan) Vidheyak, 1986, 

4 Madhya Pradesh Van Upaj (Vyapar-Viniyaman) Sanshodhan Vidheyak, 1986. 

5 Madhya Pradesh Lok-Ayukta Evam Up-Lokayukta (Sanshodhan) Vidheyak, 1986 .. 

6 Madhya Pradesh Paiyjal Parirakshan Vidheyak, 1986. 

7 Madhya Pradesh Panchayat (Sanshodhan) Vidhcyak, j 986. 

8 Madhaya Pradesh Abkari (Dwitiya Sanshodhan) Vidheyak, 1986. 

9 Madhya Pradesh Samanya Vikray-Kar (Vishesh-Upbandh) Vidheyak, 1986. 

10 Madhya Pradesh Viniyog (No.3) Vidheyak, 1986. 

11 Madhya Pradesh Viniyog (No.4) Vidheyak,. 1986. 

12 Madhya Pradesh Mantri (Vetan latha Bhatta) Sanshodhan Vidheyak, 1986. 

13 Madhya Pradesh Sthaniya Kshetra Mein Mal Ke Pravesh par Kar (Dwititya Sansho.-
dhan) Vidheyak, 1986. 

14 Madhya Pradesh VidhanSabhaSadasya VetanBhatta :atha Pension (Dwitiya Sansho-
dhan) Vidheyak, 1986. 

15 Madhya Pradesh Adyaksha tatha Upadhyaksha tatha Neta Pratipaksha (Vetan !atha 
Bhatta) Vidhi Sanshodhan Vidheyak, 1986. 

MEGHALAYA LEGISLATIVE ASSEMBLY 

1 The Meghalaya Appropri<~iion (No. lV) Bill, 1986. 

2 Th~ Meghalaya Urban Planning a~d Development Authority Bill, 1986. 

PuNJAB VIDHAN SABHA 

1 The East Punjab Minister's Salaries (Amendment) Bill, 1986. 

2 The Salaries and Allowances of Deputy Minister, Punjab (Amendment) Bill, 1986. 

3 The Punjab Legislative Assembly Speaker's and Deputy Speakers Salaries (Amendment) 
Bill. 1986. 

4 The Salary and Allowances of Leader of Opposition in Legislative Assembly (Amend-
ment) Bill, 1986. 
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5 The Punjab panchayat Samitis and Zila Parishads (Temporary Supersession) Amend-
ment Bill, 1986. 

6 The punjab Town Improvement Amendment Bill, 1986. 

7 The Punjab Municipal Corporation (Amendment) Bill, 1986. 

*B The Punjab Motor Accidents aaims Tribunals (Validation of Adjudication) Bill, 1986. 

'*j The Punjab Livestock and Birds' Diseases (Amendment) Bill, 1986. 

10 The Punjab Legislative Assembly (Allowances of Members) Seeond Amendment Bill,1986 

·11 The Punjab Motor Vehicles Ta.~ation (Amendment) Bill, 1986. 

12 The Punjab Privately Managed Recognised Schools Employees (Security of Services) 
Amendment Bill, 1986. 

TAMIL NADU LEGISLATIVE AssEMBLY 

r The Madras City Municipal Corporation (Second Amendment) Bill, 1986. 

2 The Coimbatore City Municipal Corporation (Second Amendment) Bill, 1986. 

3 The Madurai City Municipal Corporation (Second Amendment) Bill, 1986. 

4 The Tamil Nadu Municipal Laws (Second Amendment) Bill, 1986. 

·5 The Tamil Nadu Hindu Religious and Charitable Endowments (Amendment) Bill.1986. 

6 The Tamil Nadu Payment of Salaries (Second Amendment) Bill, 1986. 

7 The Tamil Nadu Contingency Fund (Amendment) Bill, 1986. 

8 The Tamil Nadu Prohibition (Third Amendment) Bill, 1986. 

9 The Tamil Nadu Agrico1tural Produce Markets and the Tamil Nadu Agricultural Pro-
duce Markets (Amendment and Special Provision) Second Amendment Bill, 1986. , 

10 The Tamil Nadu Universities Laws (Amendment) Bill, 1986. 

11 The Tamil University (Second Amendment) Bill, 1986. 

·12 The Tamil Nadu Recognised Private Schools (Regulation) and Private Colleges (Regu-
lation) Amendment Bill. 1986. 

·13 The Somasundram Super Spinning Mills (Acquisition and Transfer) Bill, t 986 

14 'The Registration (Tamil Nadu Amendment) Bill, 1986. 

IS The Tamil Nadu Entertainments Tax (Special Provisions and Validation) Bill. 1986. 

16 The Tamil Nadu Entertainments Tax (Fifth Amendment) Bill, 1986. 

17 The Tamil Nadu General Sales Tax (Eighth Amendment) Bill, 1986. 

18 The Tamil Nadu General Sales Tax (Ninth Amendment) Bill, 1986. 

19 The Tamil Nadu Agricultural Service Co-operative Societies (Appointment of Special 
Officers) Amendment Bill, 1986. 

20 The Tamil Nadu Appropriation (No.5) Bill, 1986. 

21 The Tamil Nadu Appropriation (No.6) Bill, 1986. 

• Awaiting assent 
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22j.The.Tamil Nadu General Sales Tax (Tenth Amendment) Bil1, 1986. 

23 The Tamil Nadu General Sales Tax (Eleventh Amendment) BilJ, 1986. 

TRIPURA LEGISLATIVE ASSEMBLY 

1 The Tripura Appropriation (No.4) Bill, 1986. 

2 The Tripura Tea Companies (Taking Over of Management of Certain Tea Units) Bill, 
1986. 
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1. Consti t uent Assembly Debates-6 Volumes . 
2. Nehru and Parliament . 
3. Parliament of India 
4. Parliament of India, The Sev\!nth Lok Sabha, 1980-84 
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15. National Agriculture Policy 
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17. National Nuclear Energy Programme 
18. National Energy Policy . 
19. National Science and Technology Policy . 
20. World Environment 
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22. Lokpal 
23. Disarmament and Development 
24. Non-Aligned Movement 
25. Transport in India 
26. Parliamentary Museum and Archives 
27. Parliamentary Procedure-Abstracts Series (Nos. 1-26) 

Per Set. . 
Each Abstract . 

28. Broadcasting and Telecasting of Parliamentary 
Proceedings 

29. Expunctions from Parliamentary Proceedings . 
30. Pl!nsionary Benefits to Members of Parliament . 
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Rs. 
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150.00 
25.00 

50.00 § 
80.00 
65.00 
12.00 
10.00 
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31. 
32. 
33. 
34. 
35. 
36. 
37. 

38. 
39. 

40. 

Motions and Resolutions in Parliament 
Question Hour in Lok Sabha 
Parliamentary Debates . 
Simultaneous Interpretation in Lok Sabha 
Pr~sident's Rule in States 
Presidential Ordinances (1950-1984) 
L~gislative Councils in States-Their Creation and 
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S~lected Mural Paintings in Parliament House 
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ups . (Per set) 
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Council of Ministers, 1947-84 : 
Names and Portfolios of the Members of the Union C0-
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41. Members of Lok Sabha, 1952-84-A Study in their 
Socio-economic Background . . . . 

42. Legislators in India-Salaries and other Facilities 
43. Government of India- Subjects for which different 

Ministries are responsible . . . . . 
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48. 
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Directions by the Speaker 
Handbook for Members of Lok Sabha 
Lok Sabha Memoors, the Eighth Lok Sabha-Perma-
nr~llt and Delhi Addresses and felephone Numbers 
Documentation Series-Agriculture (1953-83) 
Reports of-

Rs. ~ 
5.00 ~ 
8.00 

12.00 
8.00 

10.00 
10.00 

5.00 

10.00 ~ 

50.00 

25.00 
5.00 

12.00 

10.00 

:::: I 
10.00 
7.5Q 

10.00 

6.00 ~ 
75.00 ~ 

Estimates Oommittee "'\ 
Public Undertakings Committee f 
Public Accounts Committee 
Railway Convention Committee etc. etc. 

Price varies from 
report to report 

List ca.n be obtained 
on request. ! 

50. Lok Sabha Debates (for each sitting) 4.00 
25.00 51. Table Mat (Depicting Picture of Parliament House) . 

'152. Index to Privileges Digest Vol. I to XXX (from 1957 
to i~~5) . 20.00 

53. Documentation Series-Population and Family Planning 12.00 
._ 54. Glossary of Idioms 80. 00' ' 

§ ~i~,C8:8~~~:a:e:~3:9:8am~a:a:E· .~ 



~ _il~ce .. ca:e::E®e:e:E~~e:Ei_ 
~ Price ~ 

Per Copy Annual Sub. I 
Rs. Rs. ~ 

55. Constitution Amendment in India . 
56. Unparliamentary Expressions . 
57. Th ~ Parliapl~nt and the Executive in India 

~158' Parliamentary Museum and Archives 
59. Vice-Presidential Election in India, 1984 
60. Parliaments and Information Dissemination 
61. The Parliament of India 
62. Parliament and Humour. 
63. Eighth Conference of Commonwealth Speakers 
64. 
65. 

Foreign Policy of India . 
Indian Ocean as a ZJn~ of Peace 

II. PERIODICALS 

~ 1. The Journal of Parliamentary Information 
~ (Quartcrly~ 

~ 2. Digest of Legislative and Constitutional n Cases (Quarterly) 
~ 3. Digest of Central Acts (QJlarterly). 

4. Abstract of Books, Reports and Articles 
(Quarterly) 

5. Public Undertakings-Digest of News & 
Views (Monthly) . 

6. Diary of Political Events (Monthly) . 

7. Documentation Fortnightly (Fortnightl)) I 8. Privileges Digest (Half Yearly) 

I 

16.00 

2.00 
2.00 

6.00 

5.00 
5.00 
2.CO 
5.00 

125.00 ~ 
100.00 ~ 
10.00 ~ 
10.00 ~ 
10.00 . 
10.00 ~ 
10.00 1;( 
10.00 ~ 
10.00 ~ 
20.00 ~ 

~ 15.00 ~ 
~ 

~ 60.00 M; 

~ 

8.00 ~ 
8.00 ~ 

M 
20.00 ~ 

M 
50.00 M 
50.00 ~ 
4<.'.(0 M 
10.00 M 

M 
M 
~ 

~ 
I 

~ 
8 

~ ~ 
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